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INTRODUCTION 

I, the Chairman of the Public Accounts Committee, as authorised 
by the Committee, do present on their behalf this Hundred and 
Nihety-Seventh Report on Trade Fairs and Exhibitions-Paragraph 
47 of the Report of the Comptroller and Auditor General of India for 
the year 1973-74, Union Government (Civil). 

2. The Report of the Corqtroller and Auditor General of India 
for the year 1973-74, Union Government (Civil) was laid on the Table 
of the House on 30th April, 1975. The Committee examined the re- 
presentatives of the Ministry of Commerce and the Trade Develop 
ment Authority on 18th July, 1975 and 27th August, 1975. The Com- 
mittee also examined Shri Mohammad Yunus, former Secretary, 
Ministry of Commerce, on 25th August, 1975, and Shri J.  J. Bhabha, 
Chairman, Indian Council of Trade Fairs and Exhibitions, Bombay on 
26th August, 1975. The Report was considered on 3rd February, 1976 
by a Sub-Committee appointed by the Public Accounts Committee. 
The Report, as modifled and approved by the Sub-committee, was 
considered and Analised by the Committee at their sitting held on 
28th February, 1976. The minutes of the Sittings of the Committee 
form Part 11 of the Report. 

3. A statement containing the summary of the main conclusions/ 
recommendations of the Committee is appended to the Report (Ap- 
pendix VI). For facility of reference these have been printed in 
thick type in the body of the Report. 

4. The Committee would like to express their thanks to the former 
Secretary, Ministry of Commerce for furnishing a Memorandum on 
the subject of Trade Fairs and Exhibitions and for giving valuable 
hformation to the Committee during his evidence. 

5. The Committee place on record their qpreciation of the assis- 
tance rendered to them in the examination of the Audit Report by 
the Comptroller and Auditor General of India. 

6. The Committee would also like to express their thanks to the 
ofacers of the Ministry of Commerce,. the Indian Council of Trade 



FaiFs & Exhibitions, Bombay and the Trade Development Authority 
tor the coopemtion extended by them in giving information to the 
Committee. 

H. N. MUKEWNE, 
Chairman, 

Public Aceeunta Committee. 



TRADE DEVELOPMEDIT AUTHORITY 

Brticfpatlon in Asia 1972 Fair by the Trade Ihwelopmbnt Authority 

Audit Paragreph 

1.1. The Trade Development Authority was registered under the 
Societies Registration Act, 1860 in July 1970. Its objective is to in- 
duce and organise entrepreneurs, largely in the medium and small 
scale, to develop their export capabilities. The Trade Development 
Authority had gross receipts of about Rs. 41.05 lakhs in 1975-74, of 
which Rs. 34.38 lakhs were received as grants from government. Ets 
other sources of receipts in 1973-74 were mainly service charges from 
clients (Rs. 3.77 lakhs), sale proceeds of directory and souvenir (0.71 
lakhs) and grants from two international bodies (Rs. 0.39 lakhs). 'RE 
total expenditure of the Authority in that year was Rs. 38.07 lakh~.  

1.2. In July, 1972 the Marketing Development Fund authorities 
aqproved participation of the Trade Development Authority in Asia 
1972 Fair scheduled to commence from 3rd November, 1972. Expen- 
diture approved by the Marketing Development F'und authorities 
for this purpose was Rs. 5.60 lakhs, upto 75 per cent of which, after 
deducting receipts, was to be qaid as grant from the Marketing 
Development Fund. Against this, the total expenditure of the Autho- 
rity for Asia 1972 Fair was Rs. 9.89 lakhs. The increase in ex- 
penckture was msinly on construction and decoration of the paviljon 
which cost R s  6.41 lakhs against the original provision of Rs, 3.50 
lakhs. The pavilion having floor area of about 11,000 square feet 
was constructed with structural steel, bricks in foundation and super- 
structure and soft wood planking. It had asbestos cement corrugat- 
ed sheet roofing, soft wood ceiling and teak wood doors. The actual 
cost of construction of the pavilion was about Rs. 47 per square feet. 

1.3. Prior approval of the Marketing Development F'und authori- 
ties was not taken for the excess expenditure. The Finance M i n i m ,  
when the excess expenditure came to its notice, pointed out in 
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Deoember 1973 that the Trade Development Authority should have 
obtained prior permission from Government for the excess expen- 
diture. Subsequently, when in March, 1974 this came up before 
the Main Committee of the Marketin$ Development Fund for re- 
imbursement of excess expenditure from the Marketing Develop- 
ment Fund, that Committee wanted to know whether approval of the 
Government Body/Steering Committee of the Trade Development 
Authority had been obtained for the excess expenditurel The Com- 
a t t e e  was then informed (August 1974) that the Chairman of the 
Government Body had expired on 24th August, 1972 and his succes- 
sor was wpointed on 12th January 1973 and meeting of the Steer- 
ing Committee, which the Chairman was competent to convene, could 
~ o t  W e  place before commencement of the Fair. The Committee 
was also informed that as i t  was not possible to hold back the con- 
struction work, the Executive Director ot the Trade Development 
Authority had, in the circumstances, no alternative but to proceed 
with the construction according to his best judgement. The Main 
Committee of the Marketing Development Fund, while approving 
(August 1974) the excess expenditure, took exception to the under- 
taking of the liability for provision of extra assistance through the 
Marketing Development Fund, without consulting the sanctioning 
authority, ie. ,  with Main Committee of the Marketing Development 
Fund. The Committee desired that no such commitment should be 
made in future. The Committee, however, decided to pay 75 per 
cent 04 the actual expenditune, after deducting receipts, from the 
Marketing Development Fund. 

1.4. Unless previous permission was obtained for retention of 
any pavilion, each participant of Asia 1972 Fair was required, to 
demolish it8 structure and restore the site to the Fair authorities 
within 3 months of the end of the Fair. In January 1973, Govern- 
ment htimated to the participants of Asia 1972 Fair its intention to 
hold an International Trade Fair and requested them not to demo'- 
lish their pavilions in case they were interested in participating in 
that Fair. In July, 1973, while informing the Authority of its deci- 
sion to hold the International Trade Fair in November-Deoember 
1974 Government wanted to know from the Authority whether its 
d t i n g  pavilion would be retained till then, and added that in 
case the pavilion was not strong enough there would be 'no point 
in jta further retention', The Authority informed (July 1973) Gov- 
enzment that it would dispose of its pavilion and hand over the 
aitd Rawever, in August 1973 the Authority informed the Fair 
authorities that it would participate in the 1974 Fair in a bigger way 
than in the Asia 1972 Fair. In November 1973 the Fair authorities 



informed the Trade Development Authority that the plot which was 
given to it for Asia 1972 Fair would be reserved for it with addi- 
tional space covering a total area of 2,820 square metres. The Trade 
Development Authority, however wanted two adjacent plota, hav- 
ing a total area of 2,820 square metres, In another site in the same 
row about 41* metres away, separated by a road and a vacant, plot. 
The new site was allotted by the Fair authorities in December 1973. 
A new pavilion estimated to cost Rs. 22.74 lakhs (75 per cent of the 
net expenditure is payable from the Marketing Development Fund) 
is under construction (January 1975) on the new site. Expenditure 
on the new pavilion was Rs. 8.64 lakhs upto December 1974. It 
was decided by the Main** Committee of Marketing Development 
Fund in January 1975 that the expenditure on this pavilion should 
be redricted to Rs. 14.05 lakhs for the present, as the International 
Trade Fair has been postponed. 

1.5. Government stated (February 1975) that "since the construc- 
tion on the old site was purely temporary and would have not been 
suitable for use in November-December 1974, and as the old site 
was not considered suitable in connection with its participation in 
the International Trade Fair, 1974, it asked for another suitable 
site. . . . . . ". 

1.6. The pavilion for Asia 1972 Fair constructed and decorated a t  
a cost of Rs. 6.41 lakhs was demolished in March 1974. The Con- 
tractor appointed for demolition was given, in lieu of demolition 
charges, ownership of the dismantled material for which he was to 
pay Rs. 64,000 in cash to the Authority. 

[Paragraph 47 of the Report of the ComptroIler & Auditor 
General of India for the year 1973-74 Union Government (Civil)] 

A-Excessive Espenditure on 1972 Fair 

1.7. It would be seen from the audit para that against the ori- 
ginal estimate of Rs. 5.60 lakhs, the actual expenditure incurred was 
Rs. 9.88 lakhs. The break up of the estimated expenditure of 
Rs. 5.60 lakhs and the actual expenditure of Rs. 9.89 lakhs on cons- 



Particulars 
Bstinaqted MppL 

Ejlpenditure Expenditure 

Rc. Rs. 

a. Net cost of the bui1dir.g indudi~g  smitary and elec- 
tricity fittings . . . . . . . 2,75,000 5,39,889 

4. Interlor Decoration a ~ d  furnishirg . . 50,c~a I ,OI ,~IO 

5. Publidtyir.Wng printing-of brochures, write-ups, 
photographs and prlntlng of other papers 50,000 15,691 

6. lhnsport expenses . . .  . . IOLOO 2 I ,632 

7. Watch& Wardand other staff . , . . 5- 75,808 

(a) Reasons fur Excess Emendi twe 

1.8. In a written note, the Ministry of Commerce stated that the 
reasons for increase in expenditure were : 

(1) Cost of building was based on a floor area of approxi- 
mately 8,000 sq, ft. originally envisaged, a t  the rate of 
Rs. 40 per sq. ft. Only a few electronic items were in- 
cluded in the original plan of display since the Depart- 
ment of Electronics and the Electronics Commission were 
themselves to hold as industry-wise exhibition of electro- 
nic goods separately. Subsequently, however, the De- 
partment of Electronics decided that they would not be 
displaying any electronic products and desired that TDA 
enlarge its display in respect of the electronic products in 
its pavilion to cover a wider range of electronic products. 
This necessitated on additional floor area of about 3000 sq, 
ft. which in turn, resulted in an increase of approximately 
Rs. 1.20 lakhs in the cost of construction. 

(2) The Fair generated tremendous construction activities 
leading to an all-round spurt in the cost of both men 



and note?&&. The cost of camdtrrrtfoll odighaily esti- 
mated a t  40 per sq. ft. wend up to EbP. 47 per sq. ft. 
This rate hike alone c ~ t r i h . b s d  to aa overall increase in 
the cost of construction by about Rs. 77,000. 

(3) The cost of building estimated at Rs. 2.75 lrkhs was the 
A& cost aEter deducting the salvage value of Rs. 45,000 
expected to be realised from the working contractors. 
The pavilion could not be handed over to the contractors 
for demolition immediately &er conchasion of Asia '72 
as per the terms of agreement because the Asia '72 Fair 
was converted into the National Industries Fair from 
2412-72 to 31-1-73. The estimated sahage value of Rs. 
48,280 (Rs. 33.250 for civil works and Re. 15,080 for 
electrical works) could not, therefore, be reabed and i t  
resulted in a net increase of the building cost of 
Rs. 48,280. 

(4) The original estimates were based on the cost of steel at  
JPC rates. But due to non-availability of certain sec- 
tions of steel at this rate, the purchases had to be made 
from the local market resulting in an increase of approxi- 
mately Rs. 3,500. This apart, an expenditure of Rs. 8,000 
was incurred on unforeseen items during construction. 
A model of the Trade Information Centre had also to be 
constructed a t  a cost of Rs. 7,500. 

(5) The original estimates amounting to Rs. 25,000 for land- 
scaping had to be revised upwards due to certain changes 
in the original design in keeping with the general g e t - y  
of the exhibition ground. 

(6) It was originally estimated that about 4,000 exhibits would 
be displayed at the pavilion. The response from the a- 
ents was, however, so great that even on the most selective 
basis the display space in the form of cupboards, shelves, 
walls and pillars etc. had 'to be provided for 6,000 exhi- 
bits. The increase in expenditure on this account was 
a~prox imak ly  Rs. 25.000. Besides, there was an increase 
on interior decoration on account of the enlarged area 
under electronics which amounted to Rs. 20,000. Sudden 
increase in the price of material for i n t d o r  decoration 
and furnishing also accounted for Rs. 6,500 approximately. 

(7) The number o$ foreign delegations and other important 
visitors to the pavilion was larger than anticipated. Since 



TDA had to provide the transport facilities to these visi- 
tam, expanses an this account exceeded the anticipated 
provision to the extent indicated. 

(8) A notional amount of Rs. 5,000 was provided under the 
head 'Watch & Ward and other Staff" as it was difficult 
to anticipate the total requirements. An amount of Rs. 
31,500 was spent towards payment of wages of the girl 
guides on their dresses and also on training according to 
the rates prescribed by the Fair authorities as indicated 
below:- 

Chuges for one girl guide Amount (Rs.) 

(i) Otiatation Charges . . . . . .  2oo.m Approx. 

(ii) ply @ Rs. 7501- p.m. per Guide for 14 months 1,125'00 a3 

b y  dr)rhg training period @ Rs. 3501- for f month 
pcrorude . . . . . . . . I75.00 a, 

(iii) Dress charges prr guide 
Total 2,1oo.m I )  

- 

Quite a large number of exhibits of the various clients were 
received or displayed in the pavilion on returnable basis. It, there- 
fore, became necessary to make security arrangements round the 
clock tn obviate the possibility of theft and pilferage as well as to 
avoid damage k, the facade of the pavilion building made of fancy 
decorative  ane el. The expenditure on this account was Rs. 23,000. 
Special displays had to be arranged for the foreign buying delega- 
tions at very short notice. It entailed mployment of casual labour. 
Besides, very frequently the staff were detained for round the clock- 
duty and sometimes for long extra hours. Scavenging staff of 
meepers, farash etc. was also necessary for maintaining cleanliness 
of the pavilion. This item of work resulted in an expenditure of, 
Rs. 16,000 approximately. 

(9) For "Contingencies" also, only a notional provision of 
Rs. 5,000 was made. The net excess over the naminal 
provision came to Rs. 40,000 approximately mainly for the 
following reasons : 

1. Electricity and water consumed and the charges on the 
telephone accounted for Rs. 13,000 approximately. 

2. Furniture of the total value of Rs, 3,000 was purchased 
for the pavilion. 



3. Due to frequent power failures, alternative lighting ar- 
rangements were provided. There was some expendi- 
ture on entertainment of foreign buyers and delega- 
tions, besides some expenses on miscellaneous items. 

1.9. The Committee enquired how the TDA had satisfied itself. 
that the cost o$ construction of the pavilion at the rate of Rs. 47 
per sq. ft. was not on the high side. The Executive Director stat- 
ed :- 

"Now, all these three pavilions as I was mentioning, which 
were constructed by the CPWD were temporary and sub- 
sequently dismantled. One was for Works & Housing, an- 
other for Tourism and the third for Defence. The CPWD 
cost here hanges from Rs. 42 to Rs. 43 while ours is Rs. 
47. There is thus a difference of about four or five rupees 
per sq. ft., which I would like to explain in this 
manner. 

Ours was a commercial pavilion in the sense that a lot of 
transactions were taking place. So we wanted to  have 
some kind of a design to attract foreign buyers or at  
least for the foreign buyers to appreciate the kind of 
structure we were putting u?. So we had a facade con- 
sisting entirely of smoked glass which cost us about Rs. 
68,000. This was done only for the cprpose I have 
mentioned to you-in order to make the pavilion attrac- 
tive to the foreign customers. If. this Rs. 68.000 is taken 
into account, this alone will explain the extra expenditure 
of Rs. 4 or 5 per sq. ft. Otherwise, our cost per sq. ft. 
is entirely comparable to the cost of those built by the 
CPWD for three other organisations." 

1.10. The Committee pointed out that if the actual expenditure 
on construction of the pavilion was 'Rs. 47 per sq. ft. on a built up 
area of 11,000 sq. ft., the expenditure should have been Rs. 5 lakhs 
only and not more. In reply, the Executive Director clarified that 
this expenditure also includes rent of the plot, and sanitary and 
electricity fittings, etc. 

1.11. The Committee desired to know whether it was necessary to  
provide for asbestos cement corrugated sheet roofing, soft wood cell- 



ing .and teak doors for a Pavilion which was to be Rempora~y struc- 
ture only. The Executive Dkectar stated :- 

"I would like to point out most humbly that asbestos cement 
corrugated sheets were not utilised for roofing; it was 
~ u r e l y  of softwood and plywood." 

1.12. Asked how the cost of Rs. 7 lakhs or so in  construction of 
temporary structure could be justif id,  the witness stated:- 

"Compared to the export orders booked, the cost would work 
out to about 3.5 per cent of the total orders. According to 
our experience of participation in fairs and exhibition 
this compares quite favourably as a percentage of the 
total orders booked in a fair." 

1.13. The Committee desired to know whether it was the TDA 
alone which found itself in a predicament or whether other parti- 
cipants faced similar situation. The Commerce Secretary stated that  
besides the TDA there were 10 Export Promotion Councils involv- 
ed and 11 of them had exceeded their budgetary allotments as ap- 
proved by the hlarketing Development Fund to the following ex- 
tent:- - - t 
Sr. 
No. 

Pavilion Sanctioned Excess 
Expcrditure Experditure 

incurred 

I.  Textile Pnvilior . . 38,c0,000 47,92,m 

2. Chemicals & Allied Prcducts . . . 6,50,000 21,604 

3. Basic C~emicals,  Pharmaceuticals & Soap Promotion 
Courcil . 4,00,000 23,692 

4. Leather Courcil . . . . 2~5,175 29,075 

5. Plastics & Lir.oleum Promotion Council . , I+&~,OOO 17,226 

6. Shellac Export Council . . . .  25,000 24,897 

7. Clshcw & 7 
Spies I Total 24r000 

8. Tobcco Ckiuncil, estimate was . . 25,oOO 344% 

9. Sports Goods estimate . .  Bow 35,685 



1.14. The Committee enquired whether i t  was a fact Wt the TDA 
had purahased steel from the open market. The Executive Director, 
TDA stated: 

"We got steel from the CPWD at the basic price. In certain 
cases the steel was available at JPC price. For that w e  
had to go to open market. The amount spent was 
Rs. 3,4001- only." 

1.15. The Committee desired to know why sanction to the incur- 
ring of excess expenditure was obtained by the TDA so late. The 
Ministry of Commerce stated, inter alia that:- 

"During the progress of construction of TDA's Asia '72 Pavi- 
lion it came to light towards the end of August, 1972 that 
the expenditure on construction was likely to exceed the 
approved original estimates. Executive Director, TDA 
was not able to consult the Steering Committee about the 
increased cost due to the fact that a meeting of the Com- 
mittee could only be convened by its Chairman as laid 
down in the TDA's Memorandum of Association and Rules 
and Regulations. Shri H. Lal. the then Chairman of the 
Steering Committee expired on August 39, 1972 and his 
successor was appointed only on January 12, 1973. Mean- 
while the Executive Director. TDA thought that the con- 
struction could not be abandoned as the Fair was to take 
place on December 3, 1972. . . . . . . . .Asia '72 Fair closed 
on December 17. 1972 and the National Industries Fair 
came in continuation thereof and concluded on January 
31, 1973.. . . . . .  On February 7, 1973 the MDF Sub-Com- 
mittee I1 approved the estimates in principle. The Sub- 
committee was, however, informed that the anticipated 
expenditure on electronics convention and publication of 
the TDA souvenir (items No. 9 &. 10 of the table above) 
would be found from the receipts realised from the parti- 
cipants in the electronics convention as also from the pro- 
ceeds received for the advertisements in the souvenir and 
sale therefore. Accordingly the estimates were approved 
with the stipulation that these would also need approval 
of the MDF Main-Committee. The Main-Committee had, 
however, to consider not only the case of TDA but also 
of ten other export promotion organisations which had 
exceeded the original estimates. These organisations took 
time in sending full details for consideration of the Main 
MDF Committee. There was, therefore, delay for the 



Main-Committee to meet. Finally the Committee met on 
Aujpst 19, 1974 to consider the cases of the eleven export 
promotion organisations including TDA. Ex-~ost-fact0 
sanction was given in respect of the full expenditure of 
TDA's participation in  Asia '72." 

(b) Competence of Executive Director to sanction expenditure 

1.16. The Ministry had stated in reply to draft audit paragraph 
(April 1975) that "the matter was discussed by the Authority with 
the concerned Joint Secretary in the Ministry and the Financial Ad- 
viser, both of whom were members of the Steering Committee. 
These officers appreciated the position and in the circumstances pre- 
vailing a t  that time suggested that the Executive Director of the 
Trade Development Authority had no alternative but to proceed with 
the construction work, according to his best judgement. . . . . ." 

1.17. During evidence, the Committee desired to know whether 
Executive Director of TDA was competent to incur the excess expen- 
diture to the tune of Rs. 4.28 lakhs. In reply, the Executive Director 
stated: - I TI 

. * I  

"Although he may not be the competent authority i n  this res- 
pect, the duties of the Executive Director have been clearly 
specified in our charter which are as follows: 

'Subject to the rules and bye-laws of the Authority and the 
directions, if any, issued in its behalf by the Steering 
Committee, the Executive Director, as the principal exe- 
cutive officer of the Authority, shall be responsible for 
proper administration of the affairs of the Authority 
under the direction and guidance of the Steering Com- 
mittee.' 

Now, once I could not consult the Steering Committee in con- 
nection with this Fair, I had two alternatives before me, 
either to let the construction work come to a grinding halt 
or, as I did, to take courage in both hands, go ahead with 
the construction activities and complete the display which 
had considerable international value f r o q  the point of view 
of export sales. I thought I could not abdicate my res- 
ponsibility and that i8 why I had to take courage in both 
hands and complete the Fair." 

1.18. The Committee wanted to know that as the Steering Com- 
mittee could not meet for sometime, whether the Executive Direc. 



tor of TDA was only officer incharge of the whole affair or whether 
there was someone else to give assistance or guidance:- 

"I was the only official incharge but I was informally consult- 
ing two members on the Steering Committee, one from the 
Commerce Ministry, Shri V. S. Mishra and the other who 
represented Finance in the Steering Committee, 
Mr. Katoch." 

Asked whether decisions involving excess expenditure of lakhs 
of rupees could be taken by informal consultations, the witness ex- 
plained:- 

"It was a critical situation. We were racing against time. 
People were doubting whether the fair would open on the 
opening day. There was a great deal of delay in the con- 
structional activities. As I made submissions initially, if 
a t  that point of time I had to take a decision, I would have 
no alternative, but to take the kind of decision I had taken. 
I am quite clear in my conscience." 

1.19. The Committee desired to know why the Steering Committee 
could not hold any meeting even though no Commerce Secretary was 
appointed bv Government for about 4 months. The Secretary, 
Ministry of Commerce stated in evidence that:- 

"Accordinp to convention the Sxretary ,  Commerce is the ex- 
oficio Chairman of the Steering Committee. After the 
death of Mr. Lal, there was no Commerce Secretary ap- 
pointed for some time. The work was carried on no doubt 
by the appointment of Mr. Satarawala who was designated 
as OSD and since there was no Commerce Secretary, in 
terms of the convention. I think, he was approached also 
by the TDA whether he could be designated. But. pro- 
bably, in view of the convention he went through he did 
not agree to do so." 

(c) Decision to dem.olish the  Pavdlim 

1.20. As pointed out bv the audit in January 1973 Government 
had intimated to the participants of Asia '72 Fair its infrntion to 
hold an International Trade Fair and had requested them not to 
demolish their pavilions in case they were interested ih participating 
in that  Fair. In July 1973 Government wanted to know from the 
TDA whether its existing pviliions would hc retained till then but 
2417 L.S.--2. 



in case the pavilion was not strong enough there would be no point 
of its further retention. The TDA informed Government in July 
1973 that it would dispose of its pavilion and hand over the site. On 
27thJ28th July 1973, the Deputy Chief of Information, Trade Deve- 
lapment Authority informed the Joint Director (Exhibitions) that 
"Our Pavilion was temporary structure and we are trying to dispose 
it off. The site will be cleared after disposal of the pavilion." 

1.21. The Committee asked as to how it was that even though 
Government had desired that Pavilions which were strong enough 
should not be demolished, TDA decided to demolish its Pavilion es- 
pecially when the Exhibition's authorities had made it known on 
9-1-1973 that a proposal to host India International Fair during the 
end of the year was under active consideration of Government. In 
reply, the Executive Director stated:- 

"We were bound by contract to dismantle the pavilion and 
restore the ground to its original condition. Later on in 
any case we did consider along with our architect whether 
it would have been possible to strengthen the pavilion or 
convert it into a permanent structure and we came to the 
conclusion that it was impossible to either strengthen the 
structure or convert it into a permanent one. As a matter 
of fact we could not convert the structure into a perma- 
nent one without first demolishing it because the founda- 
tion was weak being not more than two to three feet deep. 
It could not take a heavy load." 

1.22. Asked whether technical opinion was obtained before dis- 
mantling the pavilion, the Ministry of Commerce, in a *note, stated 
inter alia: - 

"Even though the Pavilion was constructed as a purely tem- 
porary structure and was to be handed over for demolition 
to the contractors In terms of the original agreement, once 
again technical opinion was ascertained from the architects 
on May 28, 1973. The representative of the architects and 
Shri Gulati went into the specifications of the Pavilion 
all over again and the final conclusion was that the Pavi- 
lion could not withstand the two monsoons before the 
India International Trade Fair likely to be held in Novem- 
ber, 1974. Based upon this technical opinion, the Executive 
Director decided that there was no alternative but to dis- 

*Not vetted in Audit. 



mantle the Pavilion, bringing the site to its original condi- 
tion as desired by the Exhibition Authorities. Achrdingly 
steps were initiated to invite tenders for dismantling the 
Pavilion and removal of debris, malba, eto., clearing and 
levelling of the site to the original state." 

1.23. The Committee desired to know whether the decision to dis- 
mantle the Pavilion was taken with the approval of the Steering 
Committee. The Executive Director stated in evidence that:- 

"We did not put it to the Steering Committee because it appear- 
ed to us that we had to surrender the structure and restore 
the site to its original condition." 

1.24. Asked whether it was a fact that the Pavilion in Asia '72 
had to he demolished because of bad weather, the witness stated:- 

"There were two heavy downpours during the fair. Our pavi- 
lion was one of thoce flooded com$etely. We had to make 
special arrangements for clearing the water from the 
pavilion." 

1.25 Thc Committet pninted out that thc Contractor appointed for 
demolition of the Pavilion was given, in  lieu of demolition charges, 
ownership of thc dismantled materials for which he paid Rs. Mi4,000 
in cash to the TDA. Thus what was realised in lieu of dismantled 
material was 10 per cent of the total cost of building the Pavilion. 
The Committec enquired how was it that 90 per cent of the materials 
used was regarded as a waste. The Executive Director stated:- 

''While i t  is easier to dismantle a temporary structure. the 
materi'al used was not of much value after dismantling. 
We had gone into this before we decided to dispose of the 
pavilion and after taking into account every item which 
had gone into the construction. we fixed a reserve price of 
Rs. 63,000. We auctioned it. We did not call for tender. 
Initially we did call for tenders but the highest offer was 
not more than Rs. 23,000. Then we went jn for auction 
and the bid was far below Rs. 63,000 and finallv w e  got 
this Rs. 64,000. We thought that this was the best offer 
w e  could get and so we accepted it." 

(d) P e r f o m w e  of the Trade Development Arithwity Pafvilion. 

1.26. The Commtttee desired to know how many memebrs of TDA 
had taken part in the Pavilion in Asia '72. I n  reply, the Executive 



Director stated that there were 216 participants in all, out of which 
2 were from large scale sector and the balance from medium scale, 

1.27. The Committee desired to know whether by expanding the 
Pavilion to include electronic goods, TDA was able to arrange export 
of such goods and thereby earn foreign exchange. The Executive 
Director, TDA stated :-, 

"In electronics, on the spot orders worth Rs. 43,800/- were 
booked. Subsequently. enquiri& to participants which 
materialised into orders were worth about half a lakh of 
rupees." 

Asked whether Rs. 50,000/- was not a paltry sum compared to our 
possibilities in Asia '72, the witness stated:- 

"This is the first time we are able to make a dent in the deve- 
loped countries. This Rs. 50,000 plus Rs. 43,800 electronic 
goods orders, all of it went to the developed countries. As 
a result of this, our further exports to these developed 
countries in subsequent years have gone up. The clients 
of TDA are now exporting to all the developed countries 
electronic goods worth about Rs. 4 crores after the lapse 
of two years following Asia '72." 

1.28. As regards expansion of exports achieved as a result of 
TDA's participation in Asia '72. the Executive Director said:- 

"On-the-spot export orders which we had booked were worth 
Rs. 258 lakhs during one month of our partjcipation in the 
fair and these were all from the most difficult markets, the 
developed and sophisticated markets. As  far as I remem- 
ber, this was probably one of the highest export orders 
which any of the pavilions were able to book during Asia 
1972. The countries where these exports went were USA. 
Sweden, Spain, and one other country which is not in our 
target market but which has placed an arder, viz,  Iran. 
Most of these are developed countries. Big department.al 
stores in Spain and Sweden placed orders and have become 
regular clients of TDA. 

I would also like to mention that at the time the TDA took 
part in Asia 1972 it was only 2 years' old and during the 



first two years the export of TDA's clients were only 
Rs. 6 lakhs whereas during the one month of Asia 1& 
we were able to get orders amounting to Rs. 268 lakhs. 
I would also like to mention that as a result of our parti- 
cipation in this exhibition, TDA got known all over the 
world, particularly, to the importing community in the 
developed countries as a result of which we are now able 
to attract many buyers' missions and individual buyers to 
India. For instance, during the last two years we brought 
60 buyers' missions to India which, according to my judg- 
ment, would not have been possible but for the contacts we 
were able to develop during Asia 1972." 

1.29. The Committee find that actual expenditure of the Trsdt 
Development Authority on its participation in Asia 1912 Fair runount 
ed to Rs. 9.89 lakhs as again& the estimated expanditare of Ba 5.08 
lakhs, upto 75 per cent of which, after deducting receipts, was to be 
paid as grant from the Marketing Development Fund. Tbc inaase 
in expenditure was stated to be mainly on construction red dseora- 
tion of the pavilion which cost Rs. 6.41 lakhs as against the origbd 
provision of Rs. 3.50 lakhs. The Committee concede that soa~t in- 
crease in expenditure was inevitable because of the decision to incre- 
ase the floor area from 8,000 to 11,000 sq. ft. to accommodate a hrgm 
number of electronic goods and because of TDA having gone in for 
a facade consisting entiniy of smoked glass costing Ra. 68,0801- wit81 
a view to attracting foreign visitors. The Committee are s u r p W  
that while the C.P.W.D. was able to construct pavilions for tke 
Ministry of Works & Housing, Ministry of Defence and Deputnsnt 
of Tourism at a cost of Rs. 43/- pm sq. ft. the expenditure on con- 
struction in the case of TDA shot up to Rs. 47/- per sq. ft. Expendi- 
ture at such a high scale on a pavilion which, according to Covem- 
ment's own admission, was intended to be a temporary structure d y  
was uncalled for. It should have been possible for the Authority to 
keep the expenditure within sanctioned timits by practisii shpli- 
city in design, better pianning end execution of ooarbuctiu, Md 
stricter control on expenditure at all stages of consbaetlon. Where 
the major portion of the expe~rYture on pa8ticipatiae in fairs f ,  to 
Be met by Government, Government should h y  down su- mnm 
for incurring of expenditure on temporary conrtnrttion dc by the 
agency organising India's participation in f a h / c ~  and 
Ax oeilings up to which actual expenditure m y  ba dlowd to e x d  
the estimates without prior approval. Suob a step would, ha tlae Com- 
mittee's view, go a bng way in providing an adequate cbe& on 
expenditure. 



1.30. The Committee find tbt an excess expenditure to the tune 
ef Rs. 4.29 iakhs was incurred by the Executive h t o r  of the Trade 
Development Authority according to his own judgememt without 
obtaining prior formal approval of the Steering Committee. Tbe 
w i t t e e  were informed that by convention, the Secretary of the 
commerce Ministry is appointed as Ek-Officio Chairman of the Steer- 
ing Committee. The Steering Commitdec, it appears, could not mcqt 
as the then Secretary of the Ministry of Comrnercc died on 24th 
#ugusf 1972 and no successor was appointed by Government till 
12th January, 1973. As the Chairman alone is competent to call a 
m ~ ~ t i . n g  of the Steering Committee and as there was none during 
the period August 24, 1972 to January 11, 1973, the Steering Com- 
mittee were left in a state of suspended animation and could not 
hold a meeting. Meanwhib, an expenditure of Rs. 4.29 lakhs was 
inc)ured by the Executive Director on the basis of his 'informal con- 
saltations1 with the officials of the Ministry. In the Committee's view, 
akh substantial expenditure on the basis of informal consultations 
witheut the express approval of the competent authority can hardly 
be regarded as a sound arrangement. The Committee recommend 
that in order to avoid such situations in future, a provision should 
be made whereby the Steering Committee can hold its meetings 
even when the post of Secretary of the Ministry of Commerce is 
vacant for sometime for one reason or the other. It  should be possi- 
Me for Government to designate some other senior official of the 
Ministry to act as Chairman for the intmim period. 

1.31. The Committee find that the pavilion built by the Trade 
Development Authority for Asia '72 was demolished in March, 1974. 
The Committee was informed that Authority was bound by contract 
to dismantle the pavilion and restore the ground to its original con- 
dition. If that was so, the Committee are unable to understand why 
it was necessary for TDA to consult the Architects to see if the Pavi- 
lion could be converted into a permanent one for the next Fair. The 
Architects' technical opinion was that tbe pavilion's foundation being 
weak, it would not be able to stand till the next Fair which was 
liLeI$ to be held in November, 1974. The Committee feel that a vital 
decision like demolition of a pavilion built at thb hewy cost of 
Iltr. 6.41 Inkhs should not have been taken by the Executive Director 
eb his own, and that it was advisable at  lemst to obtain an indepen- 
.&at tsebnicrl opinion about the durability of the pavilion and enable 
the Stem& Committee to take e decision after a fuller consideration 
d the hatter. 

Ttie Committee also recommend that where, as in this case, a 
major portion of the expenditure on construction of a pavilion is 



met by Govetfunelrt, Governinent's prior approval for demolition 
df such structure should be obtained, notwithstanding the fact that 
the structure is a temporary one, 

1.32. The original pavilion built by the TDA at a cast of Rs. 18.41 
lakhs for Asia '72 was demolished in March 1974 bemuse it was a 
temporary structure and shortly thereafter a C O ~ S ~ ~ U C ~ O ~  of a new 
pavilion estimated to cost Rs. 22.74 lakhs was u n d w t h n  by TDA 
for the India International Trade Fair (1974). The Conmithe feel 
that in order to tackle the problem of infructuous expenditure on 
temporary pavilions when temporary pavilions at fairs/exhibitiens 
are constructed, it should be possible to make greater use of statid- 
ardised and prefabricated parts which are capable of re-use and 
thereby effect savings in cost. Government should take the assistance 
of the Central Building Research Institute, National Building Orga- 
nisation etc, in order to devise measures to save public expenditure 
on this. 

1.33. The Committee are glad that as a result of Trade Develop- 
ment Authority's participation in Asia 1972, on-the-spot export orders 
worth Rs. 258 lakhs were booked and these included countries like 
USA, Sweden, Iran, Spain, etc. The contacts established by the 
TDA enabled it to attract as many as 60 buyers' missions to India 
during the last two years or so. In electronics, on-the-spot orders 
worth Rs. 43,800/- were stated to have beqn booked. While Asia 
1972 did enable the Authority to make a dent in the markets 01 deve- 
loped countries for the first time, the Committee feel that consider- 
ing the response to the Fair, and the possibilities opened up thereby, 
the resuits achieved by T.D.A. feu considerably short of expectations. 
The Committee trust that contacts estabiished at the Fair would be 
exploited to the fullest extent for promotion of the country's exports. 

B. Postponement of India International Trade Fair 1974 

1.34. In view of the successful completion of Asia '72, Govern- 
ment decided on 18th May, 1973 to hold an India International Trade 
Fair from 14th November, 1974 to 13th December, 1974. The news 
about India hosting an international fair was publicised widely. En- 
couraging responses were received from foreign and Indian parti- 
cipants. Suddenly, however, Government announced postponement 
of the Fair sine die. The decision caused much disappointment, and 
the question of abrupt postponement of the proposed World Fair 
figured in Rajya Sabha on 5th August, 1974 in the form of a notice 
of Calling Attention to a Matter of Urgent Public Importance. In 



msgqnae, .the +Minister of Commerce stated: ''1 am conscious of the 
&tended dlfIlcultiea our decision would create for a number of 
€orei&i and friendly States, who were kind enough to agree to 
participate in the Fair." Justifying the postponement, however, the 
@zptqry Minister referred to current financial difficulties and 'de- 
brmin$ion on the part of Government to contain the forces of in- 
hhh'. '  He pointed out that the Fair would have involved total net 
&iitional expenditure of over Rs. 10 crores from the public ex- 
chequer and the estimated receipts would have been of the order 
of, Rs. 1 .Wl crores only. Incidentally, it was mentioned that the Fair 
was to involve participation by 11 Central Ministries, 13 public sec- 
tor undertakmgs, 24 Export Promotion Councils and Commodity 
Boards, 22 State Governments and 50 participants from the private 
pector. 

1.85. Giving his reaction to the decision to postpone the India 
International Trade Fair 1974. the former Secretary, Min, of Com- 
merce stated in his Memorandum to the Committee that:- 

"Having built an extremely beautiful and extensive complex 
for Ws purpose in Delhi, we could have embarked on a 
programme of holding many such Fairs every year. Our 
efforts within and contacts abroad prompted the Bureau 
of International Trade Fairs, Paris, to give us a written 
undertaking that we could become a member of this or- 
ganisation after holding the India International Trade 
Fair in 1974. 14 was, therefore, a great shock when that 
Fair was cancelled just a few months before its commen- 
cement in November, 74. Besides other losses, it will 
make the task of reviving such an institution most dim- 
cult, because the participant countries could question our 
capacity to host such a fair." 

1.36. During evidence, the former Secretary, Ministry of Com- 
merce stated: 

"This i s  my personal view that if we announce a Fair now, 
no one will come, because they have incurred losses worth 
lolrhs of rupees. I know of three countries whose goods 
arrived in Bombay and they are still lying there, though 
two yearn have passed. 'hose participating in these Fairs 
are central bodies and they in turn have powerful agenci- 
es in these countries. 'If I tell them now that we are 
going to have a Fair, they will immediately enquire whe- 



ther we are sure about it. Instead of agreeing to partici- 
pate immediately, they will say "Please organbe it pro: 
perly, then ask us to join." 

1.37. Asked whether as a result of the postponement, India's re- 
putation as a Fair Organising Country had come down, the witness 
replied: 

"You are right. And what is more, the facts which were given 
for the cancellation of the fair, were not at all correct, 
particularly the expenditure part of it, because we had 
spent all the money by 1973. A few lakhs were left over. 
The time had come to recover money. We could have rea- 
lised at least two crores as rental, because we had fiwd 
a high rental, and we would have got forty to fifty lakhs 
on tickets. During Asia 1972, we transacted business 
worth Rs. 60 crores. We were expecting at least the same 
i f  not more during 1974 as well." 

1.38. When the witness stated that in 1972 he had worked under 
the guidance of Shri 'Mishra and later on under the present Com- 
merce Minister and had the backing of both, the Committee asked 
then why the 1974 Fair, which was apparently so attractive and was 
advertised to the world, was dropped almost unceremoniously. In 
reply, the witness stated: 

"You are quite right, Sir, that we are in the soup and 1 can- 
not think of any other reason except that the officer who 
was given this work was not prepared to handle it along- 
with his other burdens. He never expected it and certain- 
ly not three months before the Fair. He was asked to do 
the work and, naturally, when objection came from the 
Finance, there was no attempt by the Commerce Minis- 
try to sort it out and see that the exhibition was held in 
time. Everything was laid out and most of the arrange- 
ments already made. It would have been even bigger 
than Asia 1972." 

1.39. The Committee learnt from Audit that the expenditure on 
the new pavilion of the TDA for the 1974 Exhibition was Rs. 8.64 
lakhs upto December, 1974. It was decided by the Main Committee 
of the Marketing Development Fund in January 1975 that the ex- 
penditure on this pavilion should be restricted to Rs. 14.05 lakhr 
as the International Trade Fair had been postponed. 



1.40. The Committee desired to know why in spite of the postpone- 
ment of the Fair, TDA had started constructing a new Pavilion and 
went on spending money on it till January 1975. In reply, the Exe- 
cutive Director stated in evidence: 

"We have spent Rs. 13.05 lakhs on the new structure so far, -' 
We have left it at a stage where, though incomplete, if 
we want to complete this in future, we can start from 
where we have left." 

1.41. The Committee enquired as to whether TDA alone continued 
with the construction of their Pavilion or other participants also 
did it. The Chief Executive Director for the India International 
Trade Fair 1974 stated: 

"When we took the decision to postpone the fair around July, 
'74 all the space was sold out. We had about 32 foreign 
participants and hundreds of Indian participants. . . .As 
the Secretary explained a little while ago, construction 
work were started by the TDA, National Small Indus- 
tries Corporation, Defence Ministry, State Governments, 
GDR, Czechoslovakia, Poland and so on and most of them 
were half way through." 

1.42. Asked whether such incomplete structures would last till 
the next fair was held, the witness explained: 

"When we ,took decision to postpone the fair sine die we is- 
sued specific instructions to the participants that each 
participant should examine the state of progress of his 
pavilion from the enginee~ing and technical point of view 
and stop it only at  a place where there will be no damage 
to the constructed portion till the fair takes place on a 
future date." 

1.43. Explaining the considerations which weighed with Govern- 
ment in postponing sine die the India International Trade Fair 
which was scheduled to be held from 14th November, 1974 to 13th 
December, 1974, the Secretary, Ministry of Commerce stated in evi- 
dence: 

6'Brieffly, I can say that Government of India were, generally 
speaking, making determined efforts to contain the forces 
of inflation. There were monetary and fiscal controls im- 
posed on the flow of money and this bd, later dn, to the 



presentation of a Supplementary Demands for Grants 
within five months of the presentation cf the annual bud- 
get. This appeared to be a situation where the priorities 
of plan investments were undergoing a reappraisal. The 
Ministry of Finance particularly, considered it appropriate 
that %he matter in regard to the incurring on substantial 
expenditure on the fair, whose returns were after all in- 
visible in the short run and whose impact on the M a -  
tionary pressures a t  that time would be immediate and 
direct, should be reconsidered. There were consultations 
with various Ministries such as Finance, External Affairs, 
Commerce, etc. and it was then decided that the Fair 
should be postponed sine die. The decision was necessi- 
tated by the difficult economic situation through which 
the country was passing. The Fair involved participation 
by 11 Central Ministries, 13 public sector undertakings, 24 
export promotion councils and commodity boards, 22 
State Governments and about fifty or more participants 
in the private sector. I t  was estimated that the total net 
expenditure would probably exceed the iigure of Rs. 10 
crores. To this of course must cc added expenditure by 
foreign participants. Although this would not involve 
the resources of our exchequer the impact on the internal 
economy would none the less be there. Most State Govern- 
ments had weak budgets and their participation in a 
number of cases would have meant additional central as- 
sistance to them. Besides, the provision in the budget for 
the Fair was less than the anticipated expenditure neces- 
sitating supplementary grants for the additional expen- 
diture. At the same time calculatioi~s from the returns 
were rather uncertain and the projected revenue was 
likely to be offset by increase in prices during the process 
of construction. Apart from the financial aspect, the Fair 
would also need considerable quantities of scarce inputs 
such as power, steel, cement, etc. The consumption of 
electricity alone would have been of the order of 10 mw. 
per day and the construction would have involved 
12,000 tonnes of cement, 3,000 tonnes of steel and so on. 
The alternative, holding it in a truncated form, was con- 
sidered not desirable because i t  would have defeated 
our effort to successfully project the wide spectrum of 
industrial and economic progress in  the country after In- 
dependence; indeed it was ielt  that i t  was likely to con- 
tribute to a loss of the image, instead of enhancing the 
image." 



1.44. The Committee desired to know. .. *t:!':wC! the actual 
mpenditure that ,had been incurred. before-poslpcnement of the 

' ' 1974 Fair. 'In reply, ' Chief ~ i ~ ~ u t i s 7 7 e .  Dh&or:,&&ed!= 
. . .  . . .  

. . . . - - ... - - , -  -- . , 
. . .. - 

\ ... L. . .(.<! 
- . "At the point of time Wheh'w6'tohk t& decision to postpone _ _ . _ . .  . ..... *....- the fair, taking together -the .ir~vestments.in . . . . . . , . . . . . . . . . all the pavi- 

lions, I would assess it around about Rs. 1 112 crores. For- 
.. . tunateIy we took the decision A" little before the work 

gained momentum and tempo. 'Ha3  the decision been 
taken later the expenditure wbuld.have been' rnuch more." 

. . 

1.45. As regards private parties asking for compensation for loss 
sustained due to postponement of 1974 Fair, the witness stated: 

"A high-powered committee was appointed consisting of 
Mr. Bose Mullick as Chairman and representatives of the 
Ministries of External Affairs and Finance, which met two 
or three times after the decision was taken to  postpone the 
fair. It broadly took the view that, so far as Indian partici- 
pants are concerned, they would be divided into two cate- 
gories. The Ministries and public sector or,;lnisations 
would be asked not to claim any compensation or anything 
of that sort and complete their engineering structure and 
the building, as otherwise there would be a lot of 
infmctuous expenditure. As far as the foreign partici- 
pants are concerned, they were a little agitated about i t ,  
because quite in a few cases the work in the pavilion was 
complete. So, we said we will compensate them if they 
made claims upto 31st December, 1974. Fortunately, we 
could persuade some part~es not to claim any compensa- 
tion, because they have not actually incurred any expendi- 
ture. In some cases they were willing to bear the expendi- 
ture themselves. Some countries like Poland and Hun- 
gary did make some claims. One or two claims we have 
already settled and one or two are still under examination. 

* One has come with a further claim of Rs: 50,000 So, we 
may be spending another Rs. 4 lakhs on this." 

1.46. The Committee asked why considering thg magnitude of 
- the lonb involved in the postponement, the Ministry of Finance had 
' turn& down the proposal to h a t  the 19'74 Fair mich  might have 



brought a good return. The representative of the Ministry of Fin- 
ance said: 

" .  . . . .It  is not a question of Rs. 1 crore hut there would be 
an outgo of Rs. 21 crores from the national resources." 

1.47. Asked whether the holding of the 1974 Fair would not have 
enabled the country to earn something like Rs. 200 crores by way 
of trade, the representative of the Ministry of Finance said: 

"Considering the position of the national resources and the 
pressing demands, it was felt that at that point of time 
we need not go into this venture. You will remember 
that 197475 was an year in which there was an acute 
power shortage, which would have been aggravated by 
the holding of the fair. The fair would also require a lot 
of steel, which wa, then in short supply. Similarly, many 
other items like cement were also in short supplv. I t  was 
felt that these items should not be diverted for the pur- 
pose of the fair a t  that point of time and that we should 
wait till the imbalance that has crept into the system has 
been rectified." 

148. Thc Committee regret that Government decided in July, 
1974 to postpunc indefinitely the India International Trade Fair 
scheduled to be held in New Delhi in yooember-December 1974 
This was some fourteen months after the decision to hold the exhi- 
hitian was first ~nnounccd and widely puh1;cised. To make things 
worse, thc postponement. which has virtually meant abandonment 
wa* al~nounccd only a little over three months before the schedul- 
ed opening of the Fair, that is to say, at a point of time when parti- 
exhibits had progressed f a r  in their preparations and man& foreign 
exhibits had either arrived at the site or  were on the way to Delhi, 
The Committee are unhnppy not only berause the decision came 
when large swns had already been spent over construction of pavi- 
lions and other propllratory work, but also because the sudden aban- 
donment marred considerably the reputation in the world sf coni- 
merce which India had earned by the spectacular success of Asia 
'72 I t  was admitted during evidence by spokesman of the Ministry 
of Commerc.u that foreign participants "were a little agitated about 
it". Though some friendly countries said pubtilciy that they ap- 
preciated India's r l i~rul t ies ,  othcru, just as friendly like Polnnd a d  



Hungary, found themselves constrained to prefer claims for com- 
pensation for losses incurred, though efforts had bean made to dis- 
suade them from that course. The Committee fear that the post- 
ponement decision has instead of brightwing India's imago in 
world trade circles, contributed considerably towards turning if 
rather dim. It is not known for certain if the decision has cost India 
the membership, that was alnliost certain, of the Bureau of Interna- 
tional Trade Fairs, Paris, a prestigious body. membership of which 
means a definite place in the Fair map of the globe. 

1.49. The Committee apprehend that in regard to fairs and exhi- 
bitions Government has followed an ad hoc policy and has not 
worked out, on the basis of comprehensive trade reports from dif- 
ferent countries and a principled evaluation of the pros and cons of 
important Fairs to be organised on our soil, a programme of well- 
timed Fairs and exhibitions. This is what should have been done on 
a review of Asia '72 and its widely applauded success, but unfor- 
tunatdy the country has been unable to build on that achievement. 

1.50. The Committee consider the nrg-uments of Government in 
favour of the indefinite postponement to be only very partially re- 
levant. I t  is not easily conceivable that in 1973 the financial and 
other constraints referred to by Government were not known. It  
is strange to hear the pIea of the scarcity of cement and steel and 
the paucity of power. This country is not so poor that such diffi- 
culties, no doubt genuine at the time, were insurnlountable. During 
evidence, the Committee learnt also that there was a brighter side 
to the shield and that pessimistic ideas notwithstanding, the Fair, 
if held in 1974, might well have given a boost to our economy, apart 
from being a featheir in India's cap on account of our proved a- 
ciency in exhibition organisation. That would, indeed, have been 
another way of India fighting her economic problems. 

1.51. The Committee trust that Government has been reviewing 
the position since 1974 m d  evolving, without avoidable delay, a 
mprehens ive  Fairs and Exhibitions policy. Unless the International 
exhibition, which has not formally been abandoned yet, is held 
enrly and prospective participants are persuaded of our earnestnss 
in this regard, the danger is the further decline of India's reputation 
in the world of trade. I t  would mean also that the entire expendi- 
ture of Rs. 1 112 crores, already incurred on the construction of pa- 
vSUom, would turn out to be Qtally infructuous. The Committee 
urge Government to  h e  an early dwision in this matter and 
make it kmwn firmly to prospective participants, especially in  
foraign eollntriecl. 



INDIAN COUNCIL O F  TRADE FAIRS AND EXHIBITIONS 

A. Genesis of Examination by the Committee 

2.1. Disquieting reports and allegations appeared in thc press 
in regard to India's participation in Tradc Fairs and exhibitions ab- 
road. The Committee decided to make an investigation into the wor- 
king of the Directorate of Exhibitions and Commercial Publicity and 
the Indian Council of Trade Fairs and Exhibition. The Committee 
had the advantage of a memorandum from the former Secretary 
(Internal Trade) in the Ministry of Commerce, which indicated that 
the situation was by no means savoury. In the memorandum, be 
stated i n t e ~  alia: 

"The working of different organisations, like the Directorate 
of Exhibitions and Commercial Publicity and the Indian 
Council of Trade Fairs & Exhibitions, led us to the con- 
clusion that some basic streamlining of the organisation- 
a1 set u p  for dealing with the highly specialised subject 
of participating in International Exhibitions and Specia- 
b e d  Fairs, was badly needed. There was great scope f o r  
an integrated approach to the whole subject. The two 
Ministers under whom I worked during 1971 to 1974, were 
aware of this drawback and wanted drastic changes to 
improve it. 

It was noticed that out of over 3000 Trade Fairs taking place 
in the world, India participated in hardly 40. Even these 
token participations were being looked after bv multiple 
agencie-the Directorate of Exhibitions and Commercial 
Publicity in a few of them, while the Tndian Council of 
Trade Fairs & Exhibitions in the rest. Export Promotion 
Councils also took part in a few specialised commodity 
fairs and some private organisations went to others. The 
entire approach was ad-hoc and the projections were na- 
turally lacking in depth and coverage. The two princi- 
pal organisations were mainly concentrating on taking 
part in exhibitions abroad and that too in  commodities 
which could be easily and profitablv disposed of. 



During my tenure as Secretary in the Ministry of Commerce, 
we had received serious complaints about the  working of 
the Indian Council of Trade Fairs & Exhibitions from our 
Ambassadors and senior officers serving in our Missions 
abroad. These complaints had been brought to the notice 
of the Commerce Minister, who ordered the removal of 
the W c e r  from the Council and asked to proceed on 
leave. Another Officer of the Directorate was posted to 
the Council. I am not aware of the reasons that led to 
the reversal of that arrangement." 

B. Organisational Set Up 

(a) General 

2.2. The Indian Council of Trade Fairs and Exhibitions, Bombay, 
an autonomous body registered as a Society under the Societies 
Registration Act. 1860. was set up in 1964 with the object of promot- 
ing and organising Trade Fairs and Exhibitions both in India and 
abroad, with a view to promote exports. The Council receives 
grant-in-aid from the Government of India to the extent of 66-213 
per cent of its expenditure 

2.3. The Council has five main Divisions. viz . ,  ( i )  Administration. 
Finance and Accounts Units. (ii) Exhibition Planning Unit, (iii) Ex- 
.hibition Design & Stores Unit. (iv) Market Research & Publicity 
Unit and (v) Shipping 8: Transport Unit. 

Its staff strength as on 1-4-74 consisted of 6 officcrs and 42 other 
members of staff. The strength has since been reduced to 37. 

(b) Non-constitution of General Cl)uncil and composition of Gm9- 
errzing Council. 

2.4. The Committee desired to know w h ~  the Indian Council of 
Trade Fairs and Exhibitions. Bomhav had failed to set up a Gene- 
ral Council, as required by clause 2 of its constitution. in spite of 
having been in existence for more than ten years. The Council in- 
Formed the Committee that it had not been possible to do so, be- 
cause the original constitution was defective. This appeared to the 
Committee to be an ironic situation. However the Council pointed 
out that  the constitution called for representation of (i) Exhibitors' 
Organisations. (ii) Exporters' Organisations and (iii) Importers' As- 
sociations, of which no recognised representative bodies were in 
existence. Moreover. it was said that out ,of  the 50 members of the 



General  Council, only seven were specified in the original constitu- 
tion as being eligible for election, thus leading to the anomaly that 
t h e  majority of the General Council would necessarily consist of 
non-members unlikely to evince interest in i ts  affairs. This was al- 
leged to be one of the main reasons why it was considered essen- 
tial to amend the original constitution so as to be able to form 
proper General Council. The Governing Body of the Council a t  its 
15th meeting held on 30th June,  1969 appointed a sub-committee 
consisting of Sarvashri Ravindra Nath, H. A. Sujan, Prabhu V. 
Mehta and Prem Nath the then Executive Director t o  go into the 
question of the amendments to the Constitution. The Sub-commit- 
tee examined the  matter, and after taking expert legal advice pre- 
pared draft amendments to the Constitution of the Council which 
were  considered a t  the 18th and 19th meetings of the Government Bo- 
d y  held on 9th February and 10th August, 1970, respectively. The 
final amendments to the Constitution as approved by the Governing 
Body of the Council were sent to the Ministry of Commerce on 
10th February, 1971. Thereafter a number of communications were 
exchanged between Council and the Ministry, and discussion was 
held between their Senior Officers from time to time. The Ministry 
of Law gave their final opinion in March, 1972 and the Ministry of 
Finance in July, 1972. According to the Ministry of Law "all am- 
endments of the rules and regulations will require approval of the 
General Council by a 315th majority. As such General Council is 
the only body to effect the amendments. Final comments of the Mi- 
nistry of Commerce were communicated to the Council on 5th July, 
1972. The Governing Body of the Council considered the matter on  
12th September, 1972 and expressed the view that, in the  absence of 
the  General Council. the amendments as approved by i t  should be 
deemed to have the approval of the General Council since the Gov- 
erning Body had all the  powers of the General Council under the 
existing constitution. Final decision regarding the proposed amend- 
ments to the Constitution of the Council is still awaited. No fur- 
ther action was taken by Government in the  matter as the question 
of the winding up of the Council had meanwhile come under consi- 
deration. 

2.5. 'In the absence of the General Council, the Governing Body 
remains the apex body of the Council. By virtue of the powers ves- 
ted in the Central Government under Clause 8(4) of the  Council's 
Constitution, all vacancies in the Governing Body were filled from 
time to time by nomination by the Ministry of Commerce. 

2.6. During evidence, the Committee enquired why the Govern- 
Ing Body met onlv 3 times in 1971-72 and only once in 1972-73 as 
against a minimuk of 4 meetings specified in the Memorandum of 



Association. In  reply, the Chairman, Indian Council of Trade Fa i r s  
& Exhibitions stated:- 

"For what  purpose would we have frequent Governing Body 
meetings? What ha1.e I to put before them? There is 
nothing. There is no agenda, no programme. I t  will be  
just a waste of money. Then what have we  to achieve 
by calling frequent meetings?" 

In a subsequent note (January 8, 1976). the Ministry of Commer- 
ce informed the  Committee that  Governing Body met thrice in 
1973-74 and twice in 1974-75. 

2.7. The Committee wanted to know if  a General Council not 
having been set u p  and even the Governing Bodv meeting only 
once in a year, the Indian Council of Trade   airs and Exhibitions 
with only a Chairman and the Executive Director to look after tvery-  
thing had not become a two-man show. The witness replied: 

"The Vice-chairman of the Governing Bodv has all along 
been the Joint Secretary in t he  Ministry. He is an Ex- 
of~gicio Vice-chairman. He is therefore. con~plctely con- 
versant with the manner of our working and h e  is the 
same person to whom we go for sanction, approval, etc." 

In a note';' furnishccl after evidence, ICTFE slated tha t  clause 8 ( 2 )  
or its Constitution provides thzt Governing Budy shall imvc two 
Vice-Chairmen from among its melnl~ers  nne annuailv elected nnt l  
o n e  nominated by t h e  Central Gox;c~mnlent. The vic<vs of Gowrn-  
ment  representatives on the Council's Governing piirt~culnrly 
the Vice-chairman designated by Government, \vwr given "full 
weightage ih all decisions taken by the Governing b o d " .  I t  w a s  
also stated that  the Council did not at any time reccive a n y  report 
from the Government's representatives about the "organisation of 
fairs abroad. maintenance of accounts of income ar.d c'xpcndit~lre, 
performance of its oficers and staff, etc. and the Cuuncil's attention 
was  not drawn by the Ministry to any such rrport made by a n y  one 
of them to the Ministry directly." 

2.8. The Committee are surprised that the question of setting up 
the 'Gemeral Council' which, under clause 9 of the Memorandum of 
Association, was to be the supreme authority empowered to take 
measures for the attainment of obectives for which the Indian 

_ _ -- - - 
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Council of Trade Fairs and Exhibitions had bean set up, remains una 
resolved for more than 10 years. In the absence of the General 
Council, all powers and functions of the General Council have been 
exercised by the Governing Body. Eve11 this body met thrice in 
1971-72 and only once in 1972-73, thrice in 1973-74 and twice in 
1974-73. I t  could have met more frequently hut on the Chairman's 
evidence, there was not much business to be transacted because of 
only limited assignments being given by Government to the Indian 
Council. With no General Council and the Cbverning Body meeting 
very rarely, the Indian Council became virtually a two-man show, 
namely, thc  Chairman and the Executive Director. The Conlmittec 
were informed that the main hurdle in constituting the General 
Council w a s  that its original Constitution had certain flaws. I t  ap- 
pears that the Council had suggested to Government amendments 
to  the Constitution as far back as February, 1971, the advice of the 
Ministry of 1,aw waq obtained in March 1973 and that of the Min- 
istry of Finance in July 1872 but no further action was taken be- 
cause in the meantime. Caverament had darted examining tlw idea 
of establishinz a single authority for organisation of fairs and exhibi- 
tiom. which implied the mintlinr of both the Indian Council and the 
Directori~tt~ or T<\h;hition\. .I4 the icle;) of having a ~ i n c l e  authority 
wns mootod r : l l v  in 1973. f h r  Colnmitfcc fail to untlcrstnnd why this 
matter could ilof he scttlt.2 in eight vcars from 1964 (1) 1972. 
Thc Committcp art1 c:,nvincc-d thn! a t  no ctaqe this matter wa\ l~andl-  
ed n it11 thr  rcwuici*c \rl.io~lwr-q and . C ~ S C  of 1Irgency. The Corn- 
mittcc rrc.otnmcvld i h n t  uniw,  Govcrntncnt come to decide that the 
Indian Coiitlcil k'lcr~jld he I\ o111ici u p  f:,rthv i th  e;trly step= s h o ~ ~ l d  be 
taken t o  .;pt 111) thc Gcner 11 Cou:~ci l .  :lhscnce of an  authori!:,. like 
the Grncr:tI Cor~!lriI for ~c I I I ~ ~ I ?  31 10 ye:~r$ tli~ist have left :! scrious 
vacuum in thr  functioning of the Council and tllcrc is no rcwtJn why 
this state of affair, stloulcl Iw nllo\\ed to conti*lue 

"To attract the nwmllc.:.ship. w c  had to give cc>ncesslollh S \ I ~ -  
posing nurn~ril charge is Rs. 300 pt.r sq. 111. i n  p3rticipatlon 
at a fair, we reducc the charge f rom Rs. 300 to Rs. 240 per 
sq ,  m. for a membcr. We find, as n result, tha t  i t  is coun- 



terpmductive to enlarge the membership because of the  
concession that has to be offered in participation rates. 
On the other hand, if we do not offer any concession to 
a member, the possible member will ask, why spend 
money in joining the Council when there is no induce- 
ment. There is a built-in-contradiction there. What we 
have tried to do is that in lieu of having numerous mem- 
bers, a long list of names on our register, we have striven 
to develop regular contacts with export houses, business 
houses, industry and so on. It is a result of that even 
the fairs organised a t  short notice have been successful 
because of the liaison and the rapport we have develop 
ed with these business houses and industry without their 
actually becoming members and thereby depleting our 
resources because of concessions to members." 

2.10. Asked whether unlike in Great Britain, big business interests 
in India were not enthusiastic and were waiting for cast iron schemes 
with enormous possibilities of profit to be offered to them to enlist 
their support, the witness said:- 

"If we were given a programme which was viahlc and strong, 
we could get enthusiastic response and cooperation from 
the business interests. . . . . .The only Fair I personally 
visited was the one a t  Zageed where I received Marshall 
Tito a t  the Fair and he went round it. On that occasion 
M/s. Mahindra & Mahindra secured a very large order for  
export of jeeps and the Tata Exports secured on order 
for 1,000 commercial vehicles jn Yugoslavia." 

2.11. The Committee enquired why none of the Chambers of 
Commerce and Industry appea,red to have taken active part in the  
activities of the Council. The witness explained:- 

"Chambers of Commerce and internally-oriented and more 
concerned with the operation of business and industry 
within the country whereas our stress is on exports, ex- 
port earnings and projection of India's image abroad. . . . 
Their participation is commodity-oriented." 

In a *Note furnished after evidence, the Ministry of Commerce 
informed the Committee (January 8, 1976) that membership of the 
-- - - - - - -- - - - - - - --- -. - - - -- . -. .. - -- - + 
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Indian Council of Trade Fairs and Exhibitions further decreased to 
51 in 1972-73, 15 in 1973-74 and 17 in 1974-75. 

2.12. The Committee regret to note that the Indian Council of 
Trade Fairs and Exhibitions has failed to enlarge its membership 
which has fallen from 77 in 1964-65 to 17 in 1974-75. The Council 
has also not been able to generate interest and enthusiasm among the 
Chambers of Commerce and Industry. During evidence, the Chair- 
man of the Council attributed this apathy to their being in the main 
"internally-oriented" and "commodity-oriented." The Committee 
wish Government to combat this alleged apathy and achieve a genu- 
ine involvement of the Chambers of Commerce and Industry in the 
tasks of export promotion through ~articipation in fairs ahroad. 

2.13. The Committee agree that there is no use in enlarging mem- 
bership o£ the Council by offering greater concessions to prospective 
members as such a course would be counter-productive in the long 
run. The Council should attract membership by greater publicity 
and demonstration of the benefits which could be derived by mem- 
bers from participation in exhibitions. 

(d) Reversion of Executive Director 

2.14. The Committee learnt from the Commerce Secretary that 
the Director, Commercial Publicity, in the Ministry had remain- 
ed on deputation to the post of Executive Director in the Indian 
Council of Trade Fairs and Exhibitions, Bombay, since 11th June, 
1964. The terms of his deputation was last extended upto 28th Feb- 
ruary, 1973. When the question of further extending his term of 
deputation upto the end of September, 1973 was taken up with the 
Ministry of Finance, they agreed to grant extension for a period 
of one month, that is, upto 31st March, 1973. On yet another refer- 
ence, the Ministry of Finance agreed to extend the period of depu- 
tation upto 31st August, 1973 but without any deputation allowance, 
thus making i t  clear that no further extension would be permissi- 
ble. The Executive Director relinquished charge of his post on 21st 
January, 1974 and after remaining on leave (including joining time) 
h m  23rd January, 1974 to 13th June, 1974, joined the Ministry of 
C o w r c e  as Director, Exhibitions and Commercial Publicity on 
14th June, 1974 

215, In this Memorandum to the Committee, the former Secre- 
bry, Ministry of Commerce had stated: 

"During my tenure as Secretary in the Midtry of Co-m, 
we bed received serious comploinb about the mrldng 



of the Indian Council of Trade Fairs and Exhibitions from 
our Ambassadors and senior officers in  our Missions ab- 
road. These complaints had been brought to the notice 
of the Co~nmerce Minister, who ordered the removal of 
the officer from tlw Council and a-lied to proceed an  
l caw.  Another officer of the D11.c.ctornte was posted to 
the Council. I a111 not aware of thc reasons that  led to 
the r e ~ v r s a l  o f  that  arrangement." 

2.16 During evidence, the former Secretal.y, Ministry of Com- 
merce informed the Committee that:- 

"So f a r  as this particular officer is conce~ned,  the Minister told 
me that  I was being lenient. He wanted me to sack him 
at once. Therefore. I was amazed af te r  I lcft the Min- 
istry that the same man who should have been sacked- 
according to the Minister's orders-was put incharge of 
the Exhibition Directorate. I do not know what  were the 
compulsions. . . . . . . .Either the earlier decision was wrong 
or  the present decision is wrong. Both the decisions can- 
not be correct. A person who lvas not allowed to function 
in a subordinate position, was being put incharge of the  
whole thing. He will naturally t ry  to clear up  thc mess 
that  was created. .  . . . . . ." 

2.17. The  Committee desired to know if the non-extension of term 
a n d  reversion of the Officer from the Council had something to do 
with his performance as Executive Director. The witness stated 
tha t  his reversion was due to the technical reason of his hai,ing 
been on deputation to that post for  too long. The representative of 
the Ministry of Finance clarified: 

"Jf on administrati\?e grouncls i t  becomes necessary to t.stcnd 
the period it is extended with the condition that no dcpu- 
tation allowance will be paid. If s person is recalled on 
any other ground prior to the expjry of the period, refer- 
ence will not be made to the Finance Ministry." 

2.18. The Committee enquired that if the reasons of reversion 
was technical and there was nothing unsavoury, why there w i 1 3  

sudden hurry  to relieve the Executive Director from the Council 
after h e  had been on deputation there for  as long as nine years. In 

' reply, t he  Commerce Secretary stated: 

record what  I find is that  his extension was not agreed 
to, and he was asked to revert." 



2.19. The Committee were informed that  Ministry of Commerce 
had earlier decided that  the officer already hoIding charge of the 
post of Director of Exhibitions and Commertial Publicity should be 
appointed as Deputy Chief Director of the India International Trade 
Fair Organisation by creating that post and that  the Executive Dir- 
ector of the Council should, on reversion from the Council. be given 
charge of Commercial Publ~ci ty  only. When the Committee enquir- 
ed why then the Executive Director was entrusted with the double 
responsibility of both Commercial Publicity and Exhibitions, t h e  
Commerce Secretary answered: 

"Sir, he was working in the Directorate. He had experience 
of exhibitions and we did not find anything in the record 
to suggest that he should not be g v e n  any kind of a post 
on that  score. But, orders came from the  Minister that  
he  should be gil'en the work of both Commercial Publicity 
and exhibition. We took the decision at  that time. in m v  
time, that he  should be incharge of both the department%" 

2.20. Asked whether the selection of the Executive Director of 
the  Council as Director of not only exhibitions but also Commercial 
Publicity in the Ministry of Commerce \vas done at the level of Com- 
mittee of Secretaries, and whether the Prime Minister was also in- 
formed of' i t ,  the witness said:- 

"Ilc  was a permanent incumbent in the hIinlstry. his lien was 
on the post of Director. Commercial Publicity. These 
kinds of appointments take place within the Ministry on 
orders of the Commerce Minister. But these are  not re- 
ported upon, unless in  a particular case, some kind of 3 
reference has been made to us specially. We did not in- 
fnrm the Prime Minister's Secretariat anything ?bout it." 

2.21. The Committee desired to know whether i t  \{.as a fact that 
even though the Executi1.e Director had left the Council. the Coun- 
cil continued to pay rent for  his flat in Bombay, bear the teleplmne 
charges and pay premium on his insurance policy. In reply, the 
Chairman, Indian Council of Trade Fairs and Exhibitions said in 
!evidence:- 

. , . , 

"I am not familiar withGovernment rules but I believe thet 
when an officer is transferred from one destination 



another he has a right to hang on to his residential xcom- 
modation. We got this flat at a favourable rate of rent 
and in Bombay once you surrender it, you would be able 
to get this or a similar flat only at  double the present 
rental. On these grounds, I recorded a communication to 
the Commerce Secretary that we should hang on to the 
flat. Likewise we are hanging on to the telephone. Until 
I know definitely that I am not going to get any partici- 
pation, I should have a flat to offer for the future Direc- 
tor. .  . . . . . .As far as the family is concerned, it is here in. 
Delhi. There is nobody there now; the flat is locked up."' 

2.22. In a Note furnished after evidence, Ministry of Commerce 
Cntirnated that the officer was not allotted any Government accom- 
modation in Delhi till 3rd January, 1975 and he retained the quarter 
in  Bombay for education of his children with the prior approval of 
the Chairman, ICTFE till 14th December, 1974. This accommodation 
continued to be retained by ICTFE for their use. 

2.23. As regards the rent, the Committee note that the local Audit 
Report on the accounts of Indian Council of Trade Fairs and Exhibi- 
tions for the year 1973-74, stated that the Council had taken on lease 
a flat at Bombay for the accommodation of the Executive Director 
on a monthly rent of Rs. 1200. It  also pointed out that according to 
the Ministry of Foreign Trade and Supply Letter No. 2.Ext(70)/E/67, 
dated 22nd September, 1969, the Executive Director was to bear 
from 1st January, 1968, in addition to the usual 10 per cent of his pay, 
half the difference between 40 per cent of his pay and the actual 
rent, the other half being shared by the Council, but only 10 per 
eent was being recovered from the Executive Director. Audit natu- 
rally wanted the matter to be r e g u l a r i d  under orders of competent 
authority. On 19th February, 1973 M i c e  of the Senior Deputy Ac- 
countant General, Commerce and Miscellaneous, Bombay, informed 
the Ministry of Commerce that provision in  the terms of deputation 
permitted the Council to recover only the 10 per cent of his pay pills 
sompensatory (City) allowance and bear the balance itself and as 
this was bdng done, the matter waa treated as closed, as fa r  as that 
a c e  was concerned. 

2.24 As regards irrsurance the Coundl In a note explained that 
b plnuvlg Of a dsidoD approved Ln 1860 b~ ths then Chimyn 



of the Council (Shri Keshab Mahindra) only a personal accident 
policy (excluding sickness) was taken by the Council for its fonner 
Executive Director, with the New India Assurance Company Ltd. 
Bombay-1, each year beginning 27th March, 1969. The total amount 
of yea8rly insurance premium for an annual cost of Rs. one lakh paid 
by the Council during 5 years from 1969-70 to 1973-74 a t  the rate of 
Rs. 2701- (exception 1969-70 when the premium paid was Rs. 255/- 
only) amounted to Rs. 1,3351-. The other members of the Council's 
staff deputed to various fairs/exhibitions abroad were allowed to  
take personal accident insurance policy for each such visit accord- 
ing to their entitlement and this insurance premium paid by them 
was reimbursed to them by the Council. In  their case as a measure 
of economy the annual insurance policy was not taken as their visits 
to the fairs and exhibitions abroad were limited to once or twice a 
year. 

2.25. The Committee learn that the Director of Commercial Pub- 
licity who had been appointed on deputation as Executive Director 
in the Indian Council of Trade Fairs and Exhibition, Bombay was 
reverted back for technical reasons to the Ministry of Commerce 
and given charge of not only Commerrcial Publicity but also the ad- 
ditional responsibility in regard to Exhibitions, a sphere of work 
where he had long experience already. 

The Committee heard from the former Secretary (IT) Ministry 
of Commerce some very disparaging remarks against the said official, 
which gave rise to serious mis-givings since a person of the stature 
of the Secretary had made the allegations In the absence of docu- 
mented information it appears desirable for Government, in fairness 
to itself and to the officer concerned, to clarify the position to the  
extent pssible and intimate it to the Committee. 

C. Financial Working 

a2a The Brpenditure incurred by the Council during the last 
10 y m  amounted to Ra 2.38 o r e s  including Rs. 0.89 crores on its 
ss&bhhment including other charges. Year-wise details of the 
expenditure and the nuniber of trade fairs/exhibitions hosted are 



given below:- 

- , . - .- -- -.-, - -- 

Grand To!al . 3:.92.1z' 3 1 , 7 3 , ~ 1 g  69.65 I .68,64,832 2:38,29,973 9551' 47 

*Indudcs charges 0-1 accou ! t  of ren t ,  Rates, a ~ d  Taxes,  Publicity 31:d Printing 
stationery, telepho~r, passage ctc.  

2.27. In terms of percentage, the expenditure on Establishment as 
compared to expenditure on participation in fairs/exhibitions works 



out as under:- 

Year 
P:rc:ntage Est. Charges l'crcertage expendi- 

~n terms of the  ture on participation 
total a n ~ u a l  expendi- in fair/exhibitions 

I U ~ C  , in tc,rms of the tota I 
a l n u d  expenditure 

- - - -  
2.28 The total expenditure on Establishment (including other 

charges) d u r ~ n g  the  1965-66 to  1974-75 was Rs. 69 65 lakhs i.e. 29 per 
cent  of its total cxpenditure of Rs 235.29 lakhs. 

2.29. The Committee find that during the period 1,965-66 to 1969-70, 
the Indian Council of Trade Fairs and Exhibitions handled 5 to 6 
fairs/eshihitions a year as against 11 fa idexhihi t ions  handled by 
i t  in 19iD-71, indicating on that basis, under-u tilisation of its capacity 
to the extent of SO per cent. During that period. the Council in- 
curred an expenditure aggregating Rs. 15 9 lakhs approximately on 
Establishment, half of which was thus not put to a n y  productive use. 
The position did improve somcwhat in 1971-72 and 1972-73 when the 
Council was assigned 7 and 8 fairs/exhibitions respectively hut  utili- 
sation of its rapacity suffered a serious set-back in the subsequent 
years. In 1,973-74, assignnicnts givpn t9 it touched a new low as it 
was entrusted with only one exhibition viz. Caracas ~ n t e r n a t i o d a ~  
Industrial Exhibition. In 1974-75. i t  handled only two evc~lis, which 
implied gross under-utilisation of its capacity. The Conimittee. 
therefore, reconrmend that eitlier Gaveri~mt.nt should take immedi- 
ate steps to wind up the Council and thus savc infructuous and uri- 
productive annual expenditure by' a largely estrancous .body or the 
Council l o o l d .  if really Yioupht $t, b: assigned adequate fair par- 

L O .  

ticipation so long as i t  continues. 

2.30. The Committee find that  during the last 10 years (1963-66 
to  1974-75) while the  total expenditure incurred by the Directorate 
of Exhibitions and Commercial Publicity on its Establishment was 



Rs. 147 lakhs i.e. 14 per cent of its total expenditure of Rs. 1098 
lakhs (vide para 3.5), the total expenditure on E s t a b l i s b n t  in the 
ease of the Indian Council of Trade Fairs and Exhibitions had, dur- 
ing that period, been as high as 29 per cent of iits total expenditure 
of Rs. 238 lakhs. The Council's annual expenditure on Establish- 
ment which ranged between 2l  and 33 per cent of its total expendi- 
ture during 1965-66 to 1972e73, increased to 42 per cent in 1,973-74 
and 51 per cent in 1974-75 even though the Council had the minimum 
programme of fairs during these two years. The Committee recom- 
mend that expenditure on Establishment should be brought down 
and kept within reasonable limits. The Committee also suggest that 
Government should lay down firm percentage of expenditure not 
enly for establishn~ent but also on other items e.g. construction, de- 
coration, etc. so that expenditure overall and on any one item is not 
disproportionately high. 

2.31. Actual expenditure incurred in foreign exchange on fair  
participation and deputation of Council's exhibitions teams was as 
tmder :- 

(Rs. in lakhs) 

Year 
No. of Foreign Actuul Fry ( ipn 
Fairsi Exchan gc t xpc ndi- exchar g e  

Exhibj- sanc- ture expcn - 
tions. tioncd incurrcd diture 

in on de- 
foreign putet i on  
exchange. of 

Council's 
Exhibition 
Team 



2.32. As against the total foreign exchange of Rs. 117.82 lakhs 
spent by the Council, i t  earned a total foreign exchange of Rs. 41.34 
Zakhs (Rs. 36.73 l'akhs through the sale of exhibits sent by partici- 
pants and Rs. 4.61 lakhs by the Council) during 1964-65 to 1973-74. 

2.33. *Details of expenditure incurred by the Indian Council of 
Trade Fairs and Exhibitions, Bombay on decorative items during 
the period 1969-70 to 1973-74 (5 years) are given below:- 

1969-70 1970-71 1971-72 1972-73 1973-74 - -- --- -- --- Total 
(5  Fairs) (I  I Fairs) (7 Fairs) (18 Fairs) ( I  Exhi- 

Lxtion ) 
--- - 

Rs. Rs. Ks. Rs. Rs. Rs. 

( i )  Total Expcudi-  
ture on dcccrra- 
tivcitcms . . *64,r58 r,og,sr7 I 2,53,~45 1,19,370 6,74,501 

(ii) Cost of Items 
sold . 32,471 W:527 h , R 7 1  95,348 33,704 2,71,921 

( i t i )  Salc  procrcdq 
r cn l~scd  (Ncr 
after paymcnt of 
Duty, ctc. . 36,200 87.94 84,472 1 . 7 4 ~ 3 8  90,630 4,78,134 

(v! Closing stuck as 
on 31-3-74 . . . . . . . . . . Er,78,616 

**Amount realised Ks. 1,07:552 so far .  

2.34. The stock Register is checked at the time of audit both by 
the  Council's own auditors and by the Government auditors. No 
report of mismanagement has, it has been *stated. been made in any 
audit conducted. During evidence, Chairman. ICTFE stated: "All 
,purchases of exhibitions decoration are made from Government 
agencies and Governmeht Em,poria, Khadi Bhandar, or any of the 
Government appointed shops. That is a safeguard against malprac- 
tices." 

2.35. The Committee note that during the period 1M-65 to 1973-74, 
YCTFE organised 57 fairs. As against total foreign exchange of 



Rs. 121.42 Iakhs sanctioned to it, its actual expenditure in foreign 
exchange was Rs. 108.54 lakhs. Its foreign exchange expenditure 
on deputation of exhibition teams amounted to Rs. 9,28 lakl~s. The 
Committee find that during 1965-66 to 1974-75, ICTFE negotiated 
business to the extent of Rs. 9.551 lakhs and earned a total foreign 
exchange of Rs. 41.34 lakhs. The Con~n~i t t ee  feel that this achicve- 
ment is not very impressive No doubt since the ICTFE is not pri- 
marily a sales organisation, its perfomlance has more appropriately 
to be judged in terms of business negotiated and foreign exchange 
earned. The Committee recommend that effective steps should be 
taken by ICTFE to generate adequate export business and step up  
its foreign exchange earnings by projecting a more nreaningf~~l  
image of the export potential of the country ~ a r t i c u l a r l ~  in semi- 
manufactured and non-traditional goods and industrial products and 
by establishing contacts with the leading importers/agencies of the 
country. 

-- -- -- -- -- -- ---- .- 
*&ply not vetted by Audit. 



2.37. The Committee enquired why the  Indian Council of T rade  
Fairs and  Exhibitions still continued to depend on Government sub- 
sidies and had Sailed to grow up  into a self-sufficient organisation. 
I n  reply, the Ministry of Commerce stated:- 

"The Council has been receiving a n  annual  grant-in-aid f rom 
Government on  its providing a contribution of 334 p e r  
cent of the actual expenditure incurred, a s  against t h e  
contribution of 25 per cent by Export Promotion Council 
for participation in fairs and exhibitions. Notwithstand- 
ing the higher contribution required from it,  the ICTFE 
has met  its financial obligations without any lapses. In 
addition, i t  has been m e t i n g  from i ts  own resources ex- 
penditure on transport of goods which has  aggregated to 
about Rs. 35 lakhs." 

2.38. The Chairman, Indian Council of Trade Fairs and Exhibi- 
tions stated during evidence that  the Council had brought its con- 
tribution up  to 38 per cent. He pointed out  that  while in the ca,se 
of the Directorate of Exhibitions and Commercial P~bl ic i t : ,~ ,  trans- 
port charges were  borne by the Minkt ry  of Commerce, in  the caqe 
of the Council such c!iarges Lvere recovered frcm the participants. 
If this fact was takcn into considcrati~nn, the Council'? contribution 
woulcl amount  to . iO  per cent. The witness felt cr , ,  .:>nt that if t he  
Mudaliny Con~mittcc's recn!l-mendation ;l.,as im~,lc.:ne;ited by Gni-- 
ernrncnt i n  i 'hil ,  ancl thc Co~lncil was rj!.ol aclcq~latc ?!-::rtrarnn?es 
o f .  sa?.. 20 fail.> in a !-ear. t h e  Ciluncil ~voulci be :elf-sufficfent. S:res- 
sir;(; t!ic irnportancc of ndcq~~:it<: p r ~ ~ ~ n n ~ r n c ~  !c!- the Cn:;ncil. t h e  
\\,itnc,ss said: 

2.39 The Ckmn~it le t~  find that the Indian Council of Trncle Fair3 
and Eshibition\ ha\ failed to gro\v into a viahlc and self-support in^ 
organisation, despite h;~ving worked for as many a* 10 years. Its 
continued dcpendcnce on Governn~ent subsidies is a ~ n a t t t r  of con- 
cern. I t  has been givcn ii total subsidy of Ks 151.SS lakhs since 
1965-Mi by Governtncnt. Iluring evidence, the Chairman of thc 
Council cxplni~led that the Council and already brought its contri- 
bution to 38 per cent and if the transportation charges which the 
Council recovered from its participants were also taken into account, 
its contribution would amount to 50 per cent. I t  was clailntd that 
if the Council who given an adequate progranllne of, say. 20 fairs 
in a year, the Council would be ahle to raise its contrihution a d  



home self-sufficient. The Committee recommend that until such 
time as a single fair authority is set up, the Council should be as- 
signed an adequate programme of fairs so that i t  could ensure opti- 
mum utilisation of its resources and would not need to be kept alive 
by large subsidies from year to year. The Committee need hardly 
stress that meanwhile, fairs and exhibitions in countries where the 
State fully run their economies should be invariably entrusted to a 
State agency like the Directorate of Exhibitions and Commercial 
Publicity. 

(c) Audit 

2.40. Clause 33 of the Memorandum of Association of the Indian 
Council of Trade Fairs and Exhibitions, Bombay stipulaks that "the 
accounts of the Council shall be audited annually by qualified audi- 
tors appointed for the purpose by the governing body and any ex- 
penditure incurred in connection with the audit of accounts of the  
Council shall be payable by the Council." Audit of the accounts 
of the Council is conducted by Chartered accountants. Its accounts 
a re  also test checked by the local Audit Party from the Ofice of 
the Sr.  D.A.G. Commerce. Works and Miscellaneous, Bombay. 

2.41. I n  a written Note. the Committee were informed that  
there are no outstanding audit objections in respwt of the accounts 
for  the period upto 30th September, 1972. The objections raised 
in the draft audit paras relating to the  subsequent period are, how- 
ever, yet to be finally settled. 

2.42. I n  their reports on the accounts of grants in aid paid by 
Government to the Council, the Local Audit had more than once 
pointed out that  large funds of the Council remain locked up  in 
foreign banks. The total a m ~ u n t  of funds locked up in foreign 
banks was Rs. 8.21 lakhs as on 31st March, 1969. In 1969.70, the 
locked up amount was however found reduced to Rs. 4.50 lakhs and 
by 31st March, 1974 the amount was further reduced to Rs. 0.13 



Pakh as per details given below:- 

Date of repatriation Name of the Fair Name of the Foereign Bw.k Rupees 
of the amount to equivalat 
India after settle- held in 
men t of outstand- foreign 

ing bills. banks. 

Blcharest Fair (1970) Kumaniar. Bark cf Foreign 
Trade. 

18-4-75 . . Nairobi Fair (1gi.1) Bark of India, Nairc hi  583'77 

10-6-75 . . Baghdad Fair (19 j z j  Commercial Bark cf Iraq, 6180.25 
Bsghdad. 

2-1-75 . . Thessaiiniki Fair (1972: Ccmmcrcial Bxik c f 685.68 
Grccc:, Thessalir-iki. 

- C lracas Eshibiticz (~574' Barct Royal Venezolancca 5785.03 

2.43. In their report on the accounts for the year 1972-73, the 
Council's Commercial Auditors had pointed out that for  the pur- 
poses of verification of the foreign bank account as on 31st March, 
1973, no confirmations were available from 12 foreign banks. 

2.44. In a written *Note. the Council explained that foreign 
banks concerned neither sent to the Council nor to their Commer- 
cial auditors statement of bank balances held by them in the 
Council's account a; on 31st March. 1973 despite repeated reminders 
to them as well as efforts made by the concerned Indian r\lissions 
on  their written requests to that effect. I t  was stated that after the 
close of any Fair or exhibition, i t  took some time to settle some of 
the bills, particularly those relating to the work of handling and 
clearing eshibits and to the return of unsold goods to India. Action 
f a r  the repatriation to India of balances, if any. lying in the Coun- 
cil's account in the concerned foreign banks, is taken only after 
settlement of all outstanding bills and the advice received from 
She concerned Indian Missions to this effect. 

2.45. The Committee regret that the Council's funds remain locked 
u p  in foreign banks for a number of years after the fairlexhibition 

*Not vetted by Audit 



is over. For example, the amount of Rs. 419.88 lying in Rumaniam 
Bank of Foreign Trade since 1970, Rs. 583.77 lying in Nairobi Bank 
since 1971 and Rs. 6,180.25 in Commercial Bank of Iraq since 1972 
were repatriated to India only in 1975. The Committee recommend 
tbat steps be taken to settle all outstanding bills relating to a fair/ 
exhibition promptly and repatriate all outstanding amounts to 
India without such delays. Now that nationalised banks and the 
State Bank of India have set up a large number of Branches abroad, 
the Committee recommend that, considering the experience with 
foreign banks, Government should impress on ICTFE and such other 
agencies as get substantial aid from Government to make greater 
use of the banking facilities offered overseas by the State Bank of 
India and other nationalised banks for their internal and externas 
transactions. 

D. Assessment of Performance 

(a) Business Negotiated 

2.46. The Indian Council of Trade Fairs and Exhibitions has 
arranged 56 fair participations (including three exclusive Indian 
Exhibitions) during the past ten years. A list of these fairs is a t  
Appendix I. 

2.47. The business negotiated at these fairs as reported amount- 
ed to Rs. 95.51 crores. The year-wise break-up is given below:- 

Year No. of Ntgotiated Under Total 
Events negotia- 

tion 

Rs. lakhs Rs. lakhs Rs. lakhs 
b 4  

1965-66 . . . . . 5 284'42 28.53 312'95 



2.48. The business negotiated by Indian Council of Trade Fairs 
and Exhibitions and the  Directorate of Exhibitions and Commer- 
cial Publicity during 1967-68 to 1974-75 has been as under:- 

Year 
Indian Council Directorate ----- ------ 

No. of Business No. of Business 
Fairs Nego- Fairs Nego- 

tiated tiated 

(Rs. Lakhs) (Rs. 
Lakhs) 

1967-68 . . 6 706.05 9 392'00 

2.49. In a *note furnished to the Committee, it was stated by the 
Council that: 

"It is not pwsible to state how much business actually mate- 
rialised from the reported business negotiated and under 
negotiation." 

2.50. During the past 10 years, the Council received i3 awards 
at the Internal Fairs in which participation was organissd by it. 

2.51. The Committee asked if the awards and medals received 
by a country a t  International Fairs could be taken as an indicator 
of the performance. The former Secretary Ministry of Commerce 
expressed the following view during evidence: 

"There are many considerations. We have drawn consolation 
from such awards. We get a gold medal and begin to 
think that it is because our pavilion was the best. It is 
possible that the award was given because the organisers 
realised India is a non-aligned country or an Asian coun- 
try. Let me esplain this a bit. I was incharge of exhi- 
bition6 and I went to Italy to attend a Fair. The person 

.-- - 
*Not vetted hy Audit. 
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incharge of exhibitions there was an  ex-Prime Minister 
of that country and he had been organising fairs for forty 
years. He gave me lot of information and one of the 
things he told me was that prizes should not be given as 
i t  is a tremendous headache. The Foreign office wants a 
prize to be given to one country whereas the Commerce 
Ministry wants another prize to be given to someone else." 

2.52. The Chairman, Indian Council of Trade Fairs and Exhibi- 
tions opined: 

"You can deceive some people all of the time and all for some 
of the time but you cannbt deceive all people all of the 
time. In  one year we may get or  give awards which are 
not connected with merit but because of friendship etc. as 
the Special Secretary. Internal Trade at that time alleged. 
But, if you do that kind of thing more than once, other 
participants will know of it and the awards will have no 
meaning." 

2.53. The representati\?e of the Ministry of External Affairs added: 

"Awards are of significance. We also give awards. For exam- 
ple, in Lusaka for last 2 years, we got awards. We do val- 
ue them." 

2.54. The Committee are glad that the Council earned some aw- 
ards for the country. I t  may be that such awards are not always 
a genuine indicator of excellence. but in so far as they go, they are 
welcome. A more valuable evidcnce of success, however, is the 
amount of business negotiated. The Committee note that during 
the period 1967-68 to 1974-75, the Indian Council of Trade Fairs & 
Exhibitions negotiated business to the extent of Rs. 83.50 crores. 
The Committee feel that more important than the figures of husi- 
ness negotiated are the figures of firm contracts actually entered and 
the exports which have been effected. The Committee feel that it 
should be possible for Government in consultation with the Caunril 
to devise suitable proforma to record all thcse vital statistics and 
information to  facilitate a meaningful evaluation of the contrihu- 
tion made in augmenting export earnings by participation in the 
Fairs. 

(b) Procedure for Award of Contracts 

2,.55. In the case of the Directorate of Exhibition and Commer- 
cial Publicity, the entire expenditure incurred on fair participations 
and Exhibitions abroad is controlled by the concerned Indian Mis- 



sions. As such, the appointment of contractors, acceptance of 
quotations and approval of the payments to be made are the res- 
ponsibility of the Missions. 

2.56. In the case of the Indian Council of Trade Fairs and Exhibi- 
tions, which is an autonomous body, the concerned Indian Mission 
makes financial commitments on the Council's behalf with its con- 
currence. The Council has stated that it has always accepted the 
recommendations of the Indian Mission for the appointment of 
Ard~i tect  1 contractor. 

2.57. In the entire effort, the Indian Missions are stated to have 
a major share of responsibility which has been defined in Chapter 
X of "Manual of Instructions to Indian Commercial Representatives 
abroad." Paras 8 and 9 of that Chapter are reproduced below:- 

"8(a) The architect chosen should be asked to give a design 
of the pavilion, which, before finalisation, should be got 
approved by the Director of the Exhibitions. 

P ,  r - '  - 
(b) It is not necessary to invite tenders for selecting archi- 

tects as their schedule of charges are fixed by the compe- 
tent local authorities of each country. A regular agree- 
ment shouId, however, be drawn up including term & 
conditions for employment of the architect selected. 

9. On the basis of the approved design, the Commercial Re- 
presentative should invite tenders from firms included 
in the list approved by the local authorities for construc- 
tion'modification of the exhibition building and with the 
approval of the Head of Mission accept the lowest offer. 
All such tenders should contain full details with speci- 
fications and rates on the basis of which works are to be 
executed or supplies made." 

2.58. Out of *59 fairs organised by the Council so far 19 fairs 
were held in East European countries viz. G.D.R., Hungary, Poland, 
Bulgaria, Yugoslavia, Rum.ania and Czechoslovakia where centralis- 
ed economic system prevail and the architects/contractors were pro- 
vided by the Fair Authorities and their schedule of charges for  vari- 
ous items of work was fixed by their Government/Fair Authcrities. 

2.59. According to the Information available with the Council 
the concerned Indian Missions had appointed architects/contractorS 
- - - 

*if 1st House-comfort\ show Rrussels nnd 44th Rrussels Ccmmrrc~nl Fait 
hold immediately thereafter orr trratc~t  as or c .  



on the basis of tenders invited by them in the following 17 fairs 
and exhibitions. 

I. Brussels Food & Domestic Equipments Fair (BELGIUM) . . 
2. Paris Food Fair (FRANCE) . 
3. Indian Trade Exhibition Khartoum (SUDAN) . 
4. Baghdad International Fair (IRAQ) . . . 
5 .  Daily Mail Ideal Home Exhibition London (U.K.) . . . 
6. Milan International Trade Fair (ITALY) . 
7. Cairo International Trade Fair for Industry (A.R.E.) . 
8. Damascus International Fair (SYRIA) . 
g. Ghana International Trade Fair (ACCRA) . 

10. Baghdad International Fair (IRAQ) . 
1 1 .  Nairobi Agricultwal Show (KENYA) . 
I 2. Cairo International Fair (A.R. E . )  . 
13. XL International Samples Fair, Barcelona (SPA IN) . 
14. Vienna International Fair (AUSTRALIA . 
15. Baghdad International Fair (IKAQ) . 
16. Indian Industrial Exhibition, Caracas (VENFZUELA) . 
17. International Spring Fair for Consumer Goods Utrecht (HOLLAND) 

2.60. In the case of the following 6 fairs, the concerned Indian 
Missions had appointed the same architects/contractors as their 
rates were found reasonable and competitive and as their perform- 
ance in previous participations in the fairs was considered satis- 
factory: - 

I. Frankfurt Interratioral Sprirg Fair (WEST GERMANY) . 1971 

2. Daily Mail Ideal Home Exhibition, London (U. K .) . . 1971 

3. 1st Household Comforts Show, Brusscls (BELGIUM) . . r971 

4. 44th Brussels Commercial Fair, Rrusstls (BELGIUM) . 197' 

5 .  Milap Ir.temstioral Fair (ITALY) . I973 

6. Cairo Interratioral Feir (A.R.E.; , , . 1975 



2.61. In the case of the following 17 fairs, information whether 
Architects/Contractors were appointed by the concerned Indian 
Missions on tender basis was not available with the Council: 

I .  I11 Bangkok Industrial Fair (THAILAND) . . , , 

2. Royal Agricultural Show Nairobi (KENYA) , . . , 

3. International Samples Fair Barcalora (SPAIN) . . . 
4. International Trade Fair, Sydney (AUSTRALIA ) . . 
5. Tripoli Interrational Fair (LIBYA) . . . 
6. Frankfurt Spring Fair (WEST GERMANY) , . . . 
7. Partners of Progress Exhibition Berlin (WEST GERMANY ) 
8. Frankfurt International Spring Fair (WEST GERMANY) . 
g. Partners for Progress Exhibitior. Berlin (WEST GERMANY) , 

10. Sydney Irterr.atioRal Fair (AUSTRALIA) . . . 
x I. Frankfurt Sprirg Fair (WEST GERMANY) . 
12. National Agricultural and Trade Fair, Dar-es-Salaam (TANZANIA) 
13. Overseas Import Fair, Berlin (WEST GERMANY) . . . 
14. Taxas State Fair, Dallas (U.S.A.) . . . . . .  
as. Zambia Trade Fair, Ndola (Zambia). . . . . .  
16. The salorliki International Fair (GREECE) . 
17. Tripoli Interrational Fair (LIBYA) . . . . . 

In this connection, .the Council has stated: 

"The concerned Indian Missions had informed the Council of 
their having appointed the architect/contractors. We can 
only presume that the concerned Indian Mission would 
have appointed the architects/contractors on the basis of 
tenders as per our request." 

2.62. During evidence, the Committee enquired whether in cases 
where there was a single tenderer or where it is the architect who 
.appoints the contractor, the possibility of corruption was not there. 
In reply, the former Secretary, Ministry of Commerce stated: 

"In some cases even the Embassy staff does not know what 
Exhibition Teams were doing. In many cases, during 
my travels, I was told, that the exhibition was set up 
without any advice from the Embassy. They were not at 
all consulted. In one place, the tender for putting up the 



pavillion was brought down considerably-near by half. 
. . . .These lapses did come to our notice." 

2.63. In a note furnished to the Committee after evidence, t h e  
Indian Council of Trade Fairs and Exhibition intimated that the 
following procedure was adopted by them for construction of t h e  
pavillion abroad: 

(i) The Council, on receipt of its programme of fair participa.- 
tions from the Ministry of Commerce, requests the con- 
cerned Indian Mission to book a suitable site for t h e  
India Pavillion keeping in view the scope of the fair and 
to send the ground plan of the space booked along with 
their suggestions. 

(ii) Thereafter a detailed questionnaire prepared by the 
Council is sent to the concerned Mission for obtaining 
necessary information about the space booked so as to  
enable them to prepare a lay-out plan indicating the 
requirements of work to be undertaken by the architect/ 
decorator. 

(iii) A detailed lay-out plan along with the explanatory 
memorandum spelling out the requirements of work to 
be undertaken by architect/decorator such as construc- 
tion, interior design, colour scheme, type of facade, set- 
ting up of offices. discussion chambers and store, special 
lighting effects! false ceiling etc. as well as making avail- 
able on hire furniture. telephone connections, display 
props, pediums and platforms of specific designs and 
dimensions etc. is sent to the concerned Indian Mission 
to enable them to architect/decorator. The Mission is 
also requested to make any modifications considered suit- 
able bv them to ensure that the display and decor in the 
pavillion is attractive, modern. sophisticated and has an 
Indian look. 

(iv) In some cases where participation in the fairs/exhibitions 
i ' l  i s  organised by the  Council for the first time or after a 

gap of a few years, the concerned Indian Mission insists 
upon the preliminary visit of an officer of the Council to 
assist them in clarifying various requirements of work 
involved towards decoration, display of products, interior 
designs and constructional modifications according to the  
theme of India's participation in the fair. The proposal 
for such deputation is forwarded to the Ministry of 



Commerce for Government sanction. Wherever the pre- 
liminary visit has been permitted by th: Government 
generally for a short period of about one week, a senior 
officer of the Council is deputed and his role is to assist 
the concerned Indian Mission to clarify the various re- 
quirements of work involved for h a l i s i n g  the contract 
and for the appointment of architect/contractor. 

(v) The work undertaken by the architect/contractor i s  
supervised by the concerned Indian Mission till the 
arrival of the Council's exhibition team which generally 
reaches the fair centre ten to fifteen days before the 
start of the fair in accordance with the normal deputation 
period approved by the Government of India. 

(vi) The Council's exhibition team on arrival a t  the fair 
centre looks after the work of completion of various jobs 
including the display of exhibits according to the terms 
of contract awarded by the concerned Indian Mission, so 
that the pavillion is ready in time for the opening of the  
FairIExhibition." 

2.64. The Committee desired to know if the Indian Pavillions in 
fairs/exhibitions held abroad were set up on the basis of competitive 
tenders. In reply, the representative of the Ministry of Commerce 
stated in evidence: - 

"Depending upon the time available it is found that the  
embassies have been following different practices, some- 
times inviting tenders, sometimes awarding it on the 
basis of their own knowledge of the competence of the 
persons concerned. We also find that very often this 
work would have been undertaken by the time the people 
from Delhi reach the place of exhibition." 

2.65. Asked whether the Committee could take i t  that the Indian 
Missions in almost every case did call for tenders and generally 
accepted the lowest tender. In reply, the representative of the 
Ministry of External Affairs said: - 

' I n  general, yes. But as the Commerce Secretary pointed 
out, in certain countries, not only East European coun- 
tries, but in certain countries of Africa for instance, one 
has to choose as contractor from a limited number and 
registered firms with the fair authorities.'" 



2.66. The Committee desired to know in how many fairs/ 
texhibitions held abroad, t e n d e ~  were on competitive basis and in 
.how many on a single tender basis, the witness said that the 
requisite information will have to be collected from the Indian 
Enbassies. The Committee accordingly desired to know the factual 
,position about the tenders invited and accepted by Indian Missions 
.abroad during the last 5 years in  connection with fairs/exhibitions 
in those countries where the Mission has the option to go through 

:the normal procedure of a'sking for tenders and accepting generally 
the lowest tender. The Ministry of External Affairs, in a Note 
.furnished after evidence, replied that: - 

-'The information furnished by the Missions in this regard 
has revealed that in most of the cases the Missions 
(Accra; Brussels; Caracas; Frankfurt, Khartoum, Nairob~, 

Sydney; Vienna; Rome) called for tenders, based on the 
plan drawings; decoration requirements and related 
specifications as made available by the authorities spon- 
soring the exhibition and the lowest tenders/quotations 
were accepted after taking into consideration the firm's 
technical competence, experience in the field, financial 
standing, operational reputation and similar other factors. 
In the case of exhibition in Spain the lowest tender was 
not accepted by the Mission and reasons for doing so 
were recorded by the competent authority. The proce- 
dure of inviting quotations/tenders could not be folloived 
in respect of fairs/exhibitions held in East European 
countries like [Berlin (East), Dudapest, Sofia, Bucharest] 
as the construction and other work is done by the State 
controlled Agencies, the rates were approved by the con- 
cerned fair authorities. However, in regard to exhibitions 
which were organised in Belgrade, Paris, The Hague and 
London, no information is available with the Missions 
concerned. H.C.I. Dar-es-Salaam is the only Mission 
which had not called for the tenders but the work was 
entrusted to the firm M/s. H. L. Shah, Chartered 
Architect, after discussing the rates etr, from other 
firms.'' 

267. The Committee find that out of 59* fairs organised by the 
Indian Council of Trade Fairs and Exhibitions, 19 fairs were held in 
East European countries where architects/contractors were provid- 
e d  by the Fair authorities. In 17 fairs/exhibitions the concerned 

--- .- - 
*58 if 1st Household cornforte show and 44th Bruasela Commercial Fair held 

inunediately thereafter are treated a8 one. 



Indian Missions appointed architects/cool tractors on the bssh of 
.tenders. I n  the case of 6 fairs the concerned Indian MGons are 
.stated to have appointed the same architects/contractors as their 
rates were found reasonable and as their performance in previous 
*€airs was considered ~at~sfactory .  In the remaining 1 7  fairs/exhi- 
bitions, information whether architects/contrac tors were appointed 
by the concerned Indian Mission on tender basis was stated to be 
.not available with the Council who merely presumed that in these 
cases the concerned Missions "would have appointed the architects/ 
.contractors on the basis of tenders as per our required." The Com- 
mittee have been informed by the Ministry of External Affairs that 
information furnished by the Indian Missions in this regard has re- 
vealed that in the cases of exhibition in Spain the lowest tender was 
not accepted by the Mission and the reasons for doing so were re- 
.corded by the competent authority. It was confirmed by the Minis- 
try that High Commission of India, Dar-es-Salaam was the only 
Mission which had not called for the tenders but the work was 
entrusted to the firm after discussing the rates etc. from other 
firms. No information was said to be available with the Missions 
concerned about exhibitions organised in Belgrade, Paris, The Hague 
and London. In the circumstances, the Committee recommend that 
Government should conduct an enquiry to  make sure that there has 
been no favouritism or other lapses in the engagement of contrac- 
torslarchitects and that established ~rocedure  governing award of 
contracts was followed in all cases. Results of the enquiry should 
be intimated to the Committee. 

The Committee also suggest that Government should have a 
close look at the contract system and where private contractors have 
to be engaged i t  should be ensured that payments made to them re- 
late to specific items of work as and when these are satisfactorily 
completed. Approved panels for various assignments for construc- 
tion and decoration of pavillions should be drawn up in advance to 
rule out the possibility of favouritism in the award of contract5 and 
to make sure that the quality of work is not substandard. 

(c) Feasibilty of construction through lndian Contractors. 

2.68. The Committee enquired whether any comparative estimate 
had been made by Government to find out it taking our own men to 
foreign countries for construction of pavilions abroad would be 
more economical than engaging foreign contractors. In reply. the 
Commerce Secretary stated: 

"1 do not think that we have done that exercise." I 



2.69. Asked when foreign countries participating in a fair he14 
in India often want to bring their own workmen to do the  job in a. 
satisfactory way, i t  did not stand to reason that India should not 
have a comparable arrangement, the representative of the Minis- 
try of Commerce said: 

"importation of unskilled and semi-skilled labour is always 
frowned upon in any country. When we held the exhi- 
bition here in 1972, we did not allow labour from out'side 
countries to come except when prefabricated structures 
were brought and were being assembled here. Even there 
we insisted that  they should associate an architect who 
is a member of the Indian Institute of Architects to be 
associated within. . . .We have taken prefabricated struc- 
tures in a knocked down condition and re-assembled 
them abroad. There are two or three instances like that 
and there are schemes to do it  on a larger scale later on." 

The Commerce Secretary added: 

"We had a single experience of trying to hold an exhibition 
in one of the islands and we had to send out a local archi- 
tect from India because that country had none. 

Then we realised how difficult it would be for the contractor 
who goes from here not onlv to design but also to get 
materials most of which wouid be from local sources like 
brick, mortar. cement etc. They said wou will have to 
take them all across from India. Ultimately, of course the 
exhibition was given up. but the lesson remains." 

2.70. The Committee enquired whether Gol7ernmenZ had given 
contracts for building pa\dlions abroad to an Indian contr-ctor. In 
reply, the representative of the Ministry of Commerce said:- 

"Normally we invite tenders only in the country where the 
work is to be executed. 1 do not know whether there is 
any precedent where tenders were invited from Indian 
contractors for constructing pavilions abroad.'' 

2.71. The Ministry of Commrce  stated in a Note* furnished after 
the evidence that though a comparative study had not been made 
the  question of setting up the pavillions by sending workers and mate- 
rial from India had been considered by Government particularly in 
relation to fair participation in countries where the costs were very 

-- -- 
* ~ a t  vetted by audit. 



high or where the desired level of expertise was not available. Cit- 
i n g  the example of Algiers International Fair held in 1973, i t  was 
stated that an attempt was made to set up the pavillion with struc- 
turals and technicians from India. The area of the pavillion was 530 
.sq. metres. The expenditure excluding the cost of transportation of 
the prefabricated structure from India amounted to about Rs. 3.84 
lakhs. If the cost of transportation, handling and clearance were to 
be added, the expenditure would work out to over Rs. 900 per sq. 
metre. The structurals after use were diverted to the Maldives 
where an Indian exhibition was proposed to be held. On inspection 
these were found to be in need of very heavy repairs and replenish- 
ment, and the estimated cost for making them useable was about a 
lakh of rupees. This exhibition could not take place. As against 
Algiers, the expenditure on construction and decoration incurred a t  
the fairs at Leipzig, Paris and Barcelona in 1973 averaged Rs. 422/- 
per sq. metre. 

2.72. For participation in the Teheran Fair in 1975. i t  was pro- 
posed to send carpenters from India fcr wood work. It was, how- 
mrer, estimated that the expenditure on the travel and stay of two 
carpenters for 15 days each would amount to  about Rs. 10.000/- or 
roughly Rs. 330;- per man-day, about double the local ccsts for 
similar labour.  The total cost of construction and decoration at this 
fair worked out to Rs. 4751- per sq. metre inspite of the steep esca- 
lation of prices u,hich had taken place since 1973. 

2.73. The Committee are glad that in two or tb-:e instances pre- 
fabricated structures were taken from India in a knocked-down con- 
dition and re-assembled abroad, and that in view of the sllccess of 
this experiment. Government had schemes to do it on a larger scale 
later on. The Committee regret that Government have not so far 
made any comparative study of the costs involved if cotttracts for 
selling up  lndian p a v i l l i o ~  abroad are awarded to Indian contrac- 
tors instead of foreign contractors. The Committee recommcnd that 
such a study should be undertaken early so that the feasibility and 
economics of having such jobs done by Indian contractors, could be 
determined. The Committee would like to draw special attention 
to the desirability of employing Indian architects and interior deco- 
raters in the matter of setting up eshibition so that they call i m p r t  
a truly distinctive Indian touch to enhance the attractiveness of our 
Exhibition area. 

Views ,of lndian Missions ablsoad 
2.74. The former Secretary, Mini~trv  of Commerce had in his first 

note submitted to the Commerce Minister about the functioning of 



the ICTEF drawn attention to serious complaints received against 
the ICTFE. An enquiry was thereupon made by the  Ministry of' 
Commerce from all the Indian Missions concerned, the Ministry of 
External Affairs and the Territorial Division of the Ministry of 
Commerce. 

2.75. A summary of views of Indian Missions abroad on the va- 
rious aspects of fair/exhibitions organised by the Indian Council of 
Trade Fairs and Exhibitions, Bombay, both adverse and favourable, 
together with the comments* furnished by the Council on each ad- 
verse remark made by the Indian Missions abroad is given in Ap- 
pendix 11. 

2.76. The main points mentioned in favourable views expressed 
by the Indian Missions were: 

(i) tastefully decorated Pavillion (International Trade Fair, 
Sydney-Oct. 67) 

(ii) most representative display (Zagreb International Fair- 
Sept. 68) 

(iii) participation concentrated on engineering and technical 
products in a business like manner (Cairo International 
Trade Fair for Industry-May/June, 1970) 

(iv) joint team work (Kational Agricultural & Trade Fair, 
Dar-es-Sallam-July, 70) 

(v) India Pavillion-distinctive identify and most attraciive 
(Overseas Import Fair, Berlin-Aug., 70) 

(vi) pavillion greatly admired by everybody (Ghana Interna- 
tional Trade Fair, Accra-Feb., 71) 

(vii) best exhibition ever put up in Vienna (Vienna Interna- 
tional Fair-Sept.. 72) 

(viii) a variety of colourful textiles and other consumer goods 
and a host of engineering items and machines with blow- 
ups of India's industrial development give representative 
idea of economic growth, cultural heritage and social ser- 
vice. (Tripoli International Fair, March 73). 

(ix) Indian Pavillion looks extremely attractive (Internatio- 
nal Spring Fair for consumer goods, Utrecht. Holland- 
March 75) 

(x) excellent work done by the Council's exhibition team 
(Cairo International Rair, Egypt-March, 75) 

- ___ - .  ,__--I__-. I-___ . _ _ _  . _ "  . .- 
*Not Vetrd rn Audit. 



2.77. The main points of criticism by Indian Missions were:- 

(1) Prominence given to traditional items; 

(2) Retailing mentality; 
(3) Industrial development not truly reflected; 

(4) Some shop soiled goods were displayed; 

(5) Packing unsatisfactory; 

(6) Winding up work grossly mismanagad; 

(7) Alleged excessive import of liquor of expensive deluxe, 
brands by the DirectorJndian Pavillion. 

(8) Pavillion resembled a cantilevered green-house. 
- -- 

(9) Retail sales should not have been organised as this had' 
transformed the pavillion into a bazar. 

(10) Display deficient in some of the important items of elec- 
trical items, refrigerators etc. 

(11) Sale of goods without obtaining import licenses and de- 
lay in payment of customs duty. 

2.78. Referring to the points of criticism by the Indian Missions, 
the Chairman, ICTFE stated in evidence:- 

"I have tried to be as fair, honest and accurate as I could be 
in my statement..  . . ,  where I gave adverse remarks as  
well as favourable remarks. There are criticisms about 
shop-soiled goods, bad packaging and $hings like that .  
There is not one charge involving moral turpitude. . . .For 
instance, that prominence has been given to traditional 
items. That was criticism about Leipzig Fair participa- 
tion." 

2.79. The Committee pointed out that the Report of the Indian 
Mission on Baghdad International Fair (October, 1971) had pointed 
out a number of inadequacies, e.g. display of goods hardlv made 
any impact on visitors, Council did not depute any person trained 
in display, walls of the pal~illion were left completely barren, exhi- 
bits were neither cleaned, nor painted nor polished, a large nurnber 
of shop-soiled goods were displayed, no effort was made to display 
items which had a market potential in Iraq thus betraying a lack 
of advance planning, the request of the RailuVay Board for partici- 
pation in the Fair was summarily turned down, the pavillion did not- 



have a visitors book. The committee observed that apart from 
drinking bouts these points added upto a total picture of something 
not very savoury. In  reply, the Chairman, ICTFE stated: 

"If, for a,rgumentls sake, we agree that i t  is not upto the mark, 
what about the 56 fairs? Are we going to be condemned 
on the basis of performance in one fair." 

2.80. The representative of the Ministry of Commerce admitted 
t h e  inadequacies pointed out by the Indian Missions and said in 
evidence: 

"In a general way, I can say that all these comments relate 
to inadequacies in the exhibitions. They refer to the fact 
that the exhibits arrived too late, or the exhibitis were 
not of the right type for that fair or country, or that there 
was too much emphasis on modern machinery and equip- 
ment or they referred to difficulties which the exhibition 
staff had to face in customs or some violation of the re- 
gulations relating to customs in that country. In one case 
there is also a specific complaint about too much liquor 
being used for presentzticn and  also about the grade of 
the liquor that had been used." 

2.81. The Committee are unhappy that some of the fairs/exhibi- 
tions organised by the Indian Council of Trade Fairs and Evhibitions 
l e f t  much to be desired and if the reports reccived from the Indian 
Missions concerned are any indication, these fa;rs/exhibitions reveal- 
e d  many avoidable deficiencies and inadequacies. The main points 
of criticism of these fairs/exhibitions were: prominence to traditional 
items, 'retailing mentality', inadequate reflection of industrial deve- 
lopment, display of shop-soiled goods, unsatisfactory packing, gross 
mis-management of winding-up work, 'pavillion's look rec~mbling n 
cantilevered green-house', etc. The Committee feel that if the Indian 
Council of Trade Fairs and Exhibitions had tried to profit from such 
criticism, its management of fairs/exhibitions would have shown a 
distinct improvement. In  case it is decided to retain the Council. 
the  Committee would ask Government to undertake drastic refor- 
mation of the manner and quality of our fair management abroad. 

(e) Complaints and Allegations 

2.82. The second note (dated 6th August, 1973) subm'itted by the 
former Secretary (Internal Trade) to the Commerce Minister reads 
a s  follows:- 7 

"I casually mentioned to the Prime Minister that we had re- 
ceived serious complaints from our Ambassadors about 



the conduct of the Indian Council of Trade Fairs and Ex& 
bitions. These rela'ted to (a) inclusion of liquor cases 
alongvith exhibits and the local government's refusal to 
allow their return to India, (b) employment of girls and 
their use for questionable purposes and (c) selling goods 
during and exhibition and not paying the customs duty, 
etc. resulting in local government's refusal to clear our 
exhibits in the subsequent years. 

The Prime Minister was shocked to hear this. She never 
realised that our earlier reference to certain ser:ous com- 
plaints related to such gross misconduct. She was under 
the impreysion that our views referred to their poor per- 
forma,nce where the role of the Directorate of Exhibitions 
was not commendable either. 

Minister has already instructed to allot some work to the 
Indian Council o f  Trade Fairs and Exhibitions. Before 
taking action it may be advisable to draw the Prime Min- 
ister's attention to this formally as well." 

The Committee thereupo n enquired into ' somewhat greater 
details the complaints regarding the following fairs: 

,(a) Frankfzbrt Fair (1966). 

2.83. In an Article titled "Fairs Malpractices Shock PM" pub- 
lished in Hindustan Times of April 7, 1975, i t  was alleged that "the 
.then Indian Ambassador to West Germany reported in 1966 that the 
Council boszes did nnthing during the Frankfurt Fair except 'booz- 
ing and sex'." The Committee enquired if that allegation was t m a  
The Council in its written reply stated that it did not organise part$- 
cipation in the Frankfurt Fair either in 1965-66 or in 1966-67. While 
the Frankfurt Fairs in 1969, 1970 and 1971 were organised 5y ICTFB, 
the one held in 1975 was organised by the Directorate of Exhibition 
and Commercial Publicity. 

2.84. During evidence, the representative of the Ministry of Ex- 
ternal M a i r s  said: 

"We have nothing on paper, but we have made some e n q u b  
ies from people who were in  Bonn at that time and were 
told that the fair in Frankfurt was very inefficiently nm 
and that the ambassador had stated-we believe in wri, 
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+&at cer* individuals who had paFtidmted in the 
fair should not be serrt to ~wernrnent-aagainainfor another 
fair;." 

2.q. In  a note* furnished after evidence, the Ministry of Com- 
.mate stated (January, 1976) t h a t  

"Neither Directorate of Exhibitions and Commercial Publicity 
nor the Indian Council of Trade; Fairs and Exhibitions, 
Bombay arranged any official participation i n .  Fr-ankfurt 
Fair during 1964, 1965 and 1966. We are, however, ascer- 
taining if my other Government aided organisation par- 
ticipated in the Frankfurt Fair during these years." 

2.86. The Committee regret that it has not been possible for G-ov- 
ernment to ascertain whether any Government aided organisat'on 
had participated in the Frankfurt Fair (in 1966 or earlier), about 
which some unpleasant reports had found publicity. The Commit- 
tee trust that the position would soon be clarified by Government's 
decisive ascertainment of the facts. 

(ii) Zagreb Internctional Autumn Fci~, :971 

2.87. Zagreb International Autumn Fair (1971) was held from 
9th September, 1971 to 19th September, 1971. The Exhibition team 
deputed by the Indian Council of Tr:lde Fairs and Exhibition; t,o 
that Fair consisted of 5 persons. The Executive Director of the 
Council was incharge of the Indian Pavillion. 

2.88. During evidence, the former Secretary, Ministry of Com- 
merce referred to complaints of dishonourable conduct at  the Yugo- 
slavia Fair and said, "The result ..(.as the  Indian Pavillion gct a very 
.bad name." 

2.89. When the Committee wanted to be reassured that the Minis- 
.try of Commerce had not adopted a desultory approach to specific 
amplaints  or allegations made in reports from Indian missions ?b- 
road or voiced in the press, the Chairman, Indian Council of Trade 
Fairs and Exhibitions stated in evidence that no case of misconduct 
was communicated to !:7e Council by the Ministry of Commerce, 

2.90. I n  its report on India's participation in the Zagreb IntQna- 
tional Autumn Fair. 1971, the Embassy of India made the following 
observation about 'Retail Sales' in the Indian pavillion: 

"The retail sales while no doubt earning us the foreign ex- 
# - change required far. partjcigatjon, and "popularising" an 



otherwise remote pavillion, to nevertheless I feel detract 
from the basic purpose of partkipation in  a Trade Fair, 
the sales willy-nilly result in transforming our pavillion 
into a Bazar with all the attendant in and pilferage. Con- 
sequently visitors to the pavillion are scarcely able to 
devote serious attention to the exhibits." 

2.91. In his letter dated 8th October, 1971, addressed to the Min- 
W r y  of Foreign Trade, the Indian Ambassador, however, expressed 
the view t h a t  

"The features of retail sales, I think be continued-Its with- 
drawal will deal a death blow to our popularity-Indeed 
what will remain in our pavillion without the retail sales 
will soon cease to attract the people. I feel, therefore, 
that from the public point of view we should continue the 
retail sales." 

2.02. The Committee note that in their Report on the Zagreb 
International Fair (1971), the Ind7an Embassy had pointed out that 
the preponderance given, willy-nilly, to ''retail sales" had transform- 
ed the Indian Pavillioq into a bazar "with all the attendant din and 
piifera&"' The Indian Ambassador, however, felt that discontinu- 
ance of retail sales would "deal a death blow to  our popularity". 
The Committee also heard comp!aints of dishonorable corlcfuct a t  
the Yugoslavia Fair from thc former Secrctav. Mini:try of Corn- 
merce. The Committce tnrst t!mt ?qencies which orpanise India's 
participation in fa:rs abroad and the persons deputed to such fairs 
would always follow the highest standards of conduct e ~ p e c t e d  of 
them and ensure that no nspect of work is handled in a way that 
may bring discredit to the organiscrs hud tarnish the image of the 
country .". 

(iii) Baghdad International Fair (1372)  

2.93. The Indian Council for Trade F ~ i r s  and Eshibitio? parti- 
cipated in the 8th Baghdad International Fair which w:ls hc!d from 
Jst to 21st October, 1971. The exhibition t e a v  deputed to this fair 
consisted of one Ag. Marketing Manager to act ss Dirccinr of India 
Pavillion, 2 Exhibition Orgnni?crs and one Clerk (Accounts). 

2.94. On 6-11-71 Embassy of India, Baghdad reported b the Mini- 
stry of Foreign Trade, New Delhi that the Indian pavillion had im- 
ported a consignment of hard drinks from Beirut on the 5th October, 



1971. The consignment totalling US, $269.68 consisted of the follow- 
ing: - 

1 clsc W . i s k y  Johr J y W; Ik< r RI d 12x40 c z :  . . . . 92.-LL 

2 case Wi-.iskg Jok r. y PC: lk, r B1: ck 12x75 . . . . . . 250.-LL 

Fo. rn:.li ic  s & t:.xt s . . . . , . . . .  53. -LL 

Fret srd st (  mps , . . . . .  . . .IZO.-LL' --- 
836. -LL 

OR 
US$ 263.6s 

2.95. The Indian Embassy came to know of the consignment when 
they were asked to 'sign a franchere' for the same. they were rather 
surprised on the need of this import specially when 6 battles of 
whisky and one bottle of cognac had already been supplied to the 
Director of the Pavilion for meeting his needs of official entertain- 
ment besides providing all the drinks required for the "India Day" 
reception. The Director when asked to let them know as to how the 
drinks were used stated that these were utilised for official enter- 
tainment. 

2.96. The Embassy were not quite satisfied with the Director's 
explanation and observed that: 

"It is rather inconceivable that 60 bottles of whisky and 12 bot- 
tles of Cognac were consumed on casual "official" enter- 
tainment in the pavilion in two to three weeks time. Be- 
sides, we are also unable to understand the need of impart- 
i! 7 2 cases of deluxe whickies viz. Johnny Wclker Black 
Label and Dimple Haig and one case of Cognac. These are 
much more expensive brarids than oydinary ones which 
could equally have met the needs of "official" entertainment 
econcmically. During the present time when the country is 
undergoing severe financial strain and acute foreign ex- 
change shortage some discretion was called for on the part 
of the Mrector in the interests of economy." 

2.97. The position in this regard was clarified by the Cheirmaa 
of the Council in his letter d October 12, 1972 to the fonner Secretary 



(IT), Ministry of Commerce the excerpts* of which are reproduced 
below: 

"After the close of the Baghdad Fair last year, the exhibits 
were packed by the exhibition t.eam and left with the 
clearing agents (appointed by the Embassy of In4ia) 
along with invoices as prepxed accordin? to their advice. 
A complete record of the consiqnment with full psrticulars 
was also given to the First Secretary (Commernial) in the 
Embassy. A m w t h  later the clearing aFn t s  dz-ire3 the 
particulars to be recast in a different form and this was 
done. The Embassy wls  rcquc3;te.l a t  frequent intervnls 
to expedite return of the exhibits and t r m ~ f e r  of sale pro- 
ceeds. An officer of the Council. who visited B?$dad in 
Mav, 1972 again tried to speed up the process a n d  ivhatever 
additional documents were r?quired were sent on his re- 
turn. A letter was sent to Ambas;adnr requettinq fcrr his 
help in the matter. In July, 1973 the ErnLlassv m-interl the 
documents to be prcp-ired in a different wav. Since the 
entire information had alrea<-J been given rep@i?tdly. the 
position was clarifid to the Embassy under advire to the 
Directo-3te of Eshihitions. T'ne Co7mc:l was spin asked 
by tho Emba;sv to send all the particulars in a new form 
and this has also been done. Ne i th~r  the mods nor the sale 
proceeds have been returned to India s~ far. 

The Embassy, in their letter of Sept,-.mber, 17? 1972, asked for 
the first time for clarification repcirdinq disposd of a few 
cases of liquor and cigarettes imported into the pavilion 
for official use and Cust~ms-cleared throuqh the clewing 
agents, and a few textile exhibits diverted from the Dnmas- 
cus Fair. The Officer, who was Director of the Pavilion 
at the Baghdad (Shri I. S. Gupta) is presently in Greece 
and in his absence, whatever information was on record 
has been furnished." 

2.98. In his note* dated 2-12-1971, the Mrector of the Pavilion 
pointed out that: - 

(1) the price of wdinary whisky per bottle in large size (40 
ounces) for Johnny Walker (Red label) works out to 
Rs. 18.25 per bottle, for Dewar's (.white label) Rs. 17.66, 
and for Johnny Walker (Blnck label) Rs. 24.80) and for 
-- -- 

*Not ve'ted by Audit. 



Dimple Naig Rs 21.03. Mrn th% it trveuld be seen Bat 
the diPkrence in the price for Black Label and Dimple 
Haig and Johnny WaZker (Red Label) is negligible. 

(ii) Besides, ordinary size bottle (Johnny Walker) Red Label 
and Dewar's white label) were not available in stock at 
that time. 

(iii) Since the price difference was negligible and presentation 
of Black Label and Dimple is more appreciated (being not 
available normally in the Baghdad Market) these were 
-ported 

(iv) Thirtyfour bottles of Black label and Dimple out of thirty- 
six imported were presented to various qfficials. The rest 
were used for &cia1 entertainment purposes 

(v) Other countries' pavilions were presenting larger quanti- 
ties of liquor to oBciaIs concerned with Fair work and 
issue of import licences against the Fair Quota as a public 
relation measure. b our funds were limited, we had 
to restrict presentation of liquor on a selective basis." 

2.99. The Committee desired to know w.hat action was taken 
against the of6cial conoerned, the Chairman replied that the officer 
concerned was reprimanded by him for his "error of judgement and 
conspicuous display". He added:- 

"Personally, I do not like the idea of gifts of liquor or anything 
in order to get services. I have never myself indulged in 
that in my business and industrial life, and I got a31 tha 
cooperation I wanted on merits. But evidently, the Dir- 
ectorate of Exhibitions has similar prtacedures and I be 
lieve, the Export Promotion Councils have also similar pro- 
cedures and this is part of the business of organizing fairs, 
exhibiGons and so on. Therefore, unfortunately, shall we 
say that it is a necessary evil and a way of life and pro- 
motes the wider interest for a successful participation." 

2.100. The Committee pointed out that in a matter such as thf4 
what was important was not the extra cost involved in buying ex- 
pensive brands of hard drinks but our loss of image in a puritanical 
munQ like Baghdad In raply, the wit- stated in evidence: 

'1 had reprimanded the of3cer concerned. What else could be 
d-? But there was no question of mioconduct in ngard 



2.101. Asked whether liberal distribution of beverages had prct 
duced better results at the Baghdad Fair, the Chairman, ICTFF, 
said: - 

"At least we were the fist to receive the import Ucences. At 
least it produced some results, that was of course, not of 
much value". 

2.102. The representative of the Ministry of Carnmerw stated that 
the liquor bottles were presented to various officials and expressed 
the view: - 

86 . . . . . .but even as presents, I have no hesitation in saying thrt 
it exceeded the limits of propriety." 

2.103. The Camnittoe desired to know if it was a fact that cases 
of Exhibits sought to be brought back to Lndia contained liquor bot- 
tles. Xn reply, the representative of the Ministry of Commerce stat- 
ad in evidence: 

"It is a fact that there were some newspaper reports that such 
liquor bottles were found. in these mm&ment.s, but they 
haive not been proved or vviffed by any investigation thet 
has been undeFtakea On the other hawli, the repart that 
we b e  irclm the Council is that the delay was entirely 
due to the fact that the list of inventories had to be givm 
a second or third time." 

2.104. The Ministry of Commerce informed the Committee that: 

"There was nothing on the Ministry's record to shaw that the 
consignment of the Council had been detained by the Laqi 
Custom at Baghdad due to any attempt having been made 
ts mnuggle liquor in cases containing exhibits The foI- 
lowing telegram was received from the Indian Embassy in 
Baghdad in reply to a reference made to them whether 
any complaints or reports of malpractices had been mceiv- 
ed by them 

"All records In this Embassy have been checked. There is no- 
thing on record indicating complaints/malpractices in ~pe- 

p e t  of Baghdad International Trade Fair." 



T h e  was no correspondence on the point between the Gov- 
ernments of India and Iraq." 

2.105. The Committee were informed by the Council in a written 
note that: 

"No pecuniary loss was suffered by the Council or the Gov- 
ernment because of this delay except for an amount of 
Rs. 2,275 in foreign exchange towards their storage at 
Baghdad." 

2.106. During evidence, the former Secretary, Ministr:~ of Com- 
merce stated:- 

"When I wrote a personal letter to the Ambsssador I got a 
reply saying "we have not been able to give t,hc invoice 
of our goods which are being returned from Iraq. We 
tnok about 76 cases to the fsir and after selling almo-t ail 
of them, we were bringing back 92 cases "I was told that 
the rest of the cases were containing liquor. I told the 
Ambassador 'Take aw y all t\e liqu-r cases and make an  
inventory of the remaining gc~ods'. Then the goods were 
released." 

2.107. The Committee find that the Exh'bition Team of the Indian 
Council of Tmde Fairs and Exhibitions had imported for the 8th 
Baghdad Industrial Fair L971, a consignment of 12 bottles of Jdinny 
Walker Red, 24 of Johnny Walker Black, 12 cf Dewar white label 
12 of Dimple Haig (i.e. 60 bottles of whisky in all), and 12 bottles of 
"Cognac Martell' from Beirut at a cost of US ~269.68. 34 bottles of 
Black label and Dimple out of 36 imported were stated to have been 
presented to varioas officials and the rest were used far ''official en- 
tertainment purposes". The considerations which had weighed with 
the Exhibition Team in going in for the import of hard drinks of 
&em brands were stated to be ( E )  the difference in the price for 
Black Label, Dimple Haig and J o h g  Walker (Red Label), was nc- 
&gible; (3) ordinary brands of whi9ky were not avallab1e in stock 
at that time; (M) presentation of Black Lave1 and Dimple Haig 
was mom appreciated as these brands were not available in the 
Bagbdad Market. The C d t t e e  consider tbese arguments to be 
puerile. While the Chasman of the Council called the practice 
of presentation of liquor as a "necessary evil and a way of lifeJ', the 
representative of the Ministry of Commerce admitted unhesitating- 
Iy faat prerentation of llqaw in Baghdad "exceeded limits of p* 
p r W .  The I n d h  Embassy itself felt that when tbe~ country was 



undergoing severe financial strain and acute foreign exchango shop 
' tage some dkcretion was certainly, t called for on the part of the  
Director of the Indian Paviliion. I t  came out during evidence that 
the presentation of liquor bottles by Indian Officials abroad is by no 
means a laudable practice and can, in certain circumstances and in 
countries like Iraq prove even counter-productive apart from tarnish. 
ing the image of our country. The Commitfee find that the lapse 
has, to some extent, been acknowledged by the Chairman of the 
Council stating in evidence that he had reprimanded the Director 
for his i'error of judgment" and "conspicuous display". This, how- 
ever, should not be the end of the matter. 

2.108. The Committee were perturbed to hear some complaints 
in relation to the return to India of certain cases of exhibits from 
Iraq. Though the complaints could not be substantiated from the 
re-ord of the Committee would like to reiterate their hope that offi- 
cials deputed to organise our participation in fairslexhihitions 
abroad would make a spe.aial point of not even remotely indulging 
in any activity which could be construed as unwarranted or un- 
becoming. 

(iv) Barcelona International Samples Fair (1972) 
2.109. The XL International Samples Fair was held in Barcelona 

(Spain) from 3rd .to 13th ~ u n e ,  1972. India's participation in this 
Fair was organised by the Indian Council of Trade Fairs & Exhibi- 
tions. 

2.110. The sale of exhibits at this fair was undertaken after 
obtaining approval of the Director General of the fair and customs. 
This approval was stated to have been given verbally pending issue 
of necessary import licences for which complicated procedures had 
to be completed. This was by and large the general practice follow- 
ed at the fairs. In Spain particularly an import licence was re- 
quired for all the items disposed d. Disposal could be known only 
after the close of the fair when stock-taking was done and the cus- 
toms check was made. The list of items disposed of at  this fair was 
handed over to the clearing agents after the customs check was 
completed and the goods were packed for return to India, for ob- 
taining import licences. A deposit of PTS 100,000 towards the 
customs duty and PTS 50,000 towards the handling and clearing 
charges was left with the Handling and Clearing Agents appointed 
by the Indian Embassy. The verbal clearance for conducting the 
sales was obtained with the help of India's Counsul General in 
Barcelona. The position was reported to the Embassy on 24th June, 
1972 in a mte Left with them by the Council's Exhibition Team be- 



fore their return Subsequently reminders in %e m a t k  were seat 
both to the Embassy and the clearing agents. It was only Orhea 
the clearing agents wrote to the Council for the first time orl the 
28th March, 1973 that i t  was learnt that t hq  had not been able to 
get the customs permits for the goods dispoaed of at the fair and 
that they had approached the Indian Embassy for processing the 
matter through the Director General s f  Customs, Madrid. &r 
receipt of this intimation letter was written by the Executive Direc- 
tor to the Ambassador on the 18th April, 1973 requesting him to 
look into the matter. On 2nd July 1973. the Executive Director 
again wrote to the Indian Ambassador. In his reply dated 13th 
July. 1973, the Indian Ambassador intimated that he had not re- 
ceived letter dated 18th April 1973 and stated, inter-alia that: 

"As you know, the problem arose because goods were sold at 
the pavilion although they ham been imported for the 
purpose of exhibition only. You had obtained the verbal 
permission of the Fair autho~t ies  to canduct the sales, 
and oa that basis you had approached the Customs autho- 
rities who had also given you some kind of a cemmitment 
that they would regularise the d e  by issuing e q m t  
facto import licence. I recall that when you saw me b+ 
fore leaving you had said that everything was under 
control. I did not know till the recent Barcelona visit 
thot th Bmelona Customs were twt at all Agreable 
to proceed on the basis of your discussions w i t h  than. 
Uptil now I thought there was only a technical hitch 
which will be ironed out with time." 

2.111, In the Barcelona Fair organised subsequently in 19?3 by 
the Wrecbrate of Exhibitions .& Commercial Publicity 15 cases 
diverted from Paris were withheld by the Fair Customs on the 
gronnd thst the settlement of the outstanding accounts from the 
previous year's participation had not been made. The consignment 
had to be cleared on the intervention of the Indian Ambassador. 

2.112. During evidence, the fonner Secletary, Ministry of Com- 
merce stated: 

"In Barcelona, we attended a fair five years ago. I got a 
telegram that the Spanish Government refused to give 
clearance for our goods sent to be displayed for the ex- 
hibition which was going to take place there. I imme- 
diately sent a personal telegram to our Ambassadm and 
got a phone call from the Ambassadm saying "last year, 



(the. Council people brought their. things and sold every- 
thing. But they have not paid their taxes to the Spanisb 
authorities who have seized our gods." I replied saying 
we will pay whatever is due. Let them release our go& 
Then on the intervention of the Ambassador our goods 
were released just one day before the Fair was to be 
opened." 

2.113. The representative of the Ministry of Commerce explained 
:that:- 

"The Director of the Exhibition, the man incharge of the 
pavillion, had, with the knowledge of the Embassy, en- 
tered into an agreement with the Customs that they 
could sell these exhibits and later go through all the for- 
malities of the permission to sell. The customs people 
claim that they did not give any such permission. Later 
it was taken up by the Embassy with the customs peaple 
and they agreed to give the permission. In other words, 
retrospectively they permitted the sale of these gooda 
So it is a question of interpretation, whether the Director 
had the formal or informal permission of the Customs 
authorities or he acted in anticipation of permission from 
them." 

2.114. The Chairman, Indian Council of Trade Fairs and Exhibi- 
tions expressed the view that in this incident "there was no moral 
turpitude." 

2.115. Asked if an incident detriment to the image of the country 
happens, do not the Indian Emb'asies bring the matter to the notice 
of the Foreign Minister or the F'rime Minister, if necessary, the 
representative of the mini st^ of  External Affairs said:- 

"I entirely agree that this happened in my mission. I cer- 
tainly would have informed the Ministry of External 
Affairs, but we had not been able to get any papers h m  
the Division. 

The reprwntotive of the Ministry of External Mairs added:- 

"About the details of the Bercelona Fair, I am afraid, I & 
not know anything other than what is contained in this 
note.*** We have looked inta it in our Territorial Division 
in our Ministry. But, in this case, our Ambassador seeam 



to have been corresponding directly with the Ministry of: 
Commerce or with the Council." 

2.116. The Committee desired to know if 3ndian Embassy was. 
not embarrassed over Barcelona incident whele exhibits were sold 
without clearance from Spanish customs auihorities. In reply, the 
representative of the Ministry of Commerce said:- 

"In this Barcelona Fair, this cmld have caused some em- 
barra-sment because the customs authorities in Spain had 
pro'ested against the ssle of exhibits. But the stand of 
the Dixectcr was th-,t they shsuld not have protested 
because he had an informal understanding." 

2.117. The Committee referred t3 su $ernentwies on Starred 
Question No. 151 answered in Rajya S3b11a on 6th May 1975, and 
enquired if the Executive Directo~ r f  t'7e 'ndian Cmncil of Trade 
Fairs and Exhibitims had sold :,)me ,-Y iaue h o n z c  at the Mihn 
Fair and alsq presented an anticluc hvcade to General Franco's 
daughter in Spain at the time c f  ??e Snrcc lom Fair, 1972. In a 
written reply, the Ministry of Commerce s takd that: 

"The record available in t b  i3i .?-brate of Eshibitions and 
Commercial Publici y h ~ d  5 ~ 1 1  che-ked and thst no such 
r e p x t  or allegation hnd b : w  found The Embassies of 
India in Rome and Madri? w1?o were amoqg the Missions 
from whom enquiry had b2cn mqde bv the Ministry whe- 
ther any complaints of msly,-2ctices or othc; alleqations 
had been received bv t+em aqainst the Indian Council 
of Trade Fairs and Exhibitions. also did not report any 
such allegation. reference on the above points was also 
made by the Ministry to the Indian Council of Trade 
Fairs and Exhibitions, which stated that the Council had 
never acquired bronze or antique brocade. A bronze 
reproduction was however purchased for Rs. 4501- and 
sent to the Milan Fair. Tt was sold for Rs. 1,3201- thereby 
one of the officers deputed to the fair and sale proceeds 
were repatriated to India through proper banking chan- 
nels. 

As regards the presentation made at the Barcelona Fair, it 
was stated in the Council's note that the Saree which was 
presented by the Ambassador for presentation to General 
Franco's daughter was not an antique brocade but an 
ordinary temple saree of the value of Rs. 4!50/-. The pre- 
sentation was considered necessary by the Ambassador 
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because "she was likely to visit India and was personally 
interested in developing trade with India." It  was pre- 
sented jointly by the Ambassador and the Director of 
Indian Pavillion when they called on her by special 
appointment. 

2.118. The Committee feel perturbed that in the Barcelona Fair 
(1973) organised by the Directorate of Exsibitions & Commercial 
Publicity, 15 cases diverted from Paris were with-held by the Fair 
Customs on the ground that the settiement of the outstanding 
accounts from the Barcelona Fair (1972) had not been r.vde. The 
consignment was cleared only after the intervention of the Indian 
Ambassador who pointed out in his letter of 18th April, 1973, that 
the problem at the Barcelona Fair (1972) had arisen because goods 
were sold at the pavilion although they were imported only for 
exhibition. The Committee fail to see why formal permission of 
the fair authority could not be obtained by the Council's Exhibition 
team, even if, as claimed by the Council, they had obtained verbal 
permission to sell the goods imported ostensibly for exhibition only. 
It is regrettable that even when the Eecntive Director of the 
Council saw the Lndian Ambassador before leaving, he gave him 
the impression that " everything was under control" whereas in 
fact this matter was still outstanding and an  embarrassment for 
our Embassy. 

2.119. The Barcelona Fair (1972) bad ended on 13th June, 1972. 
Normally, this matter shodd have k n  settled during the period 
of the Fair itself or soon thereafter but the Executive Director 
sought the good offices of the Indian Ambassador only in April, 1973. 
This delay, deplorable as it was, cast its shadow on the Barcelona 
Fair held in thc subsequent year, when goods rncant for the fair 
were held up and cleared only a day before that Fau was to be 
held. The Committee recommend that in order to avoid the slur 
on India implied in such unsavoury incidents, an undertaking 
should be obtained from relevant bodbs like the Directorate of 
Exhibition or the Council that all issues arising out of a fairjexhi- 
bition would be settled during the course of the fair itself or within 
a month of completion of the fair at the latest, failing which the 
agency concerned must see& the good omces of the Indian Am- 
bassador for settling the matter a t  a higher level. Such a st@ is 
clearly called for to ensure that issues outstanding from one fair 
do not adversely affect the conduct of subsequent f&s in a manner 
consistent with India's reputation and self-respect. Such matters 
should also be specifically reported ~ n t e m p o m e o u s l ~  to the Min- 
is* of Commerce so that they am kspt i~ the $- about d- 
lopmenls. 



21m. On 1st May, 1973, the former Secretary, Ministry of Com- 
amr?e, ~ecarded  the following note:- 

"I have spoken to the Minister about the Indian Council of 
Trade Fairs and Exhibitions located at Bombay and its 
performance. He was greatly shocked and wanted us 
to dispense with their services. Action js being taken ac- 
cordingly. 

A detailed note about the working of the ICTFE is placed be- 
low a t  slip 'DFA'. 

Minister may kindly see for information." 

2.121. On 4th May, 1973, the Commerce Minister approved the 
suggestion to dispense with the services of the Council and stated: 

"Approved. However, to prevent unncessary problems of rc- 
trenchment/unem~loyment those of it? emplovces who 
are otherwise suitable should be absorbed in our re-or- 
ganiscd set up of the Director of Eshibitions." 

2.122. On 16th July, 1973, the Prime Minister passed the fa:- 
towing orders: 

"Shri J .  J .  Bhabha has represented to me on behalf of the 
Indian Council of Trade Fairs and Exhibitions against the 
Commerce Ministry's decision to denv it any further p r -  
ticipation in fairs and exhibitions from the current fiii- 
ancial year. The course of action adopted hy tfie Cam- 
merce Ministry seems to radicallv modify Government's 
decision on an ARC recommendation. 

The matter needs to be considered in greater depth. I t  is also 
not fair to con f ra t  the Council with a situation of this 
kind without adequate prior notice and discussion. All 
its staff i s  now idle. I suggest that a reasonable number 
of fairs be allocated to the Council far the current year. 
During thiq period we could give further considemrtim to' 
the matter.'' 



2.123. On 17th July 1073, the Commerce MiniPter sent the fol- 
lowing Note to the Prime Minister:- 

"As desfred by the Prime Minister, some fairs are being allo- 
cakd  to the Council during the remaining part of the 
cprrent financial year keeping their staf?' fruitfully en- 
gaged. 

2. We are examining proposals for re-organising our partici- 
pation in fairs and exhibitions abroad including questions 
relating to the appropitiatx organisational, and institu- 

tional arrangements for maximising commercial returns 
from such participation In this process, we would also 
consider the role of the Council in closer detail in the 
light of Government's decision on the ARC'S recommn- 
dation. 

3. A note for the Cabinet is under preparation and prior to 
its submiss'on to the Cabinet we would send thij to the 
Prime Minister for her consideration. We would take 
additional care to emure that in any new arrangement 
retrenchment is avoided and the esisting staf? is absorbed 
in the new set up to the maximum extent possible." 

2.124. On 6th August, 1973, the former Secretary. in t he  Minis- 
try of Commerce ~ubmitted the following Note to the Prime Minis- 
ter through the Commerce Minister:- 

"I casually mentioned to the Prime Minister that we had re- 
ceived serious complaints frorn our Ambasscrdors about 
the coxduct of the Indian Council of Trade Fairs and Ex- 
hibit'ons. These related to (a) inclu~ion of liquor cases 
along with exhibits and the local Government's refusal 
to allow their return to India. (b) employment of girls 
and their use for questionable purposes and (c) selling 
goods during an exhibition and not paying the customs 
duty, etc., resulting in l o r d  Government's refusal to 
clear our exhibtts in the subsequent g m r .  

The Prime Minister was shocked to hear this. She never 
realised that our earlier reference to certain rerious com- 
plaints related to such gross misconduct. She was u ~ d e r  
the impression that our views referred to their pow per- 
formence; where the role of the Directorate of Exhibitions 

, .  was not commendable either. 



Edini?ter has already instructed to allow some work to the 
ICTFE. Before taking actlion it Aay be advisable to 
draw the Prime Minister's attention to this formally as 
well." 

2.125. On 12th August, 1973, the Prime Minister minuted the fol- 
lowing on the above Note:- 

"The Min2st,ry and the ICTFE should ensure that such md- 
practices are not allowed to recur in the fair; allotted to 
the Councll for the remaining part of this year. Shri J. J. 
Bhabha's attention schould be specifically drawn to this 
aspect. They should also be warned that if they do not 
mend their ways, Government cannot help them. 

At the same time, the Ministry should expedite its propo- 
sals for reorganising our participation in fairs and exhb 
bitions abroad so that decisions are taken in good time 
for the implementation from the next financiA yew." 

2.126. On 22nd August, 1973, the former Secretary, Ministry of 
'Commerce recorded the following note:- 

"Action will be taken as instructed above. I wanted to 
meet Dr. Bha,bha on August 24, but he is unable to come 
on that day. I am leaving on tour of Algeria, Yt.~goslavia, 
Iraq etc., and will be back on September 22, I will fx a 
date to meet him and do the needful 02 return." 

2.127. In his Note dated 19-7-74, the Joint Secretary, Ministry of 
Commerce stated, inter alia, as under:- 

"Allegations are not specific or proveable. The complaints 
about misuse of liquor quota, or pre~ents, or misconduct 
with girls hired for pavillion work are not extraordinary 
for the business of exhibitions. These (Iiquour, presents, 
sale of goods at low price) are made with regard to ex- 
hibitions held by Directorate also. These allegations are 
easy th make but should be taken seriously only when 
specific and capable of investigation.'' 

2.128. During evidence, the repmentative af the Minism of 
'Commerce stated that:- 

-"FKI~  the a e ,  it is seen that a message had gone to Mr. 
Shebha, suggesting his meeting on August 24, 1973 but 



the date did not suit Mr. Bhabha and he suggested a date 
in September. But no meeting took place as far as the 
records show. The file does not show any further 
movement from Mr. Yunus's office. I t  has been sent to 
the Director, Exhibition about four months later without 
any further noting." 

2.129. The Committee desired to know whether before taking 
the decision on 1st May. 1973 at the level of the Minister to wind 
up the Council, the Council was given an opportunity to place its 
case bcfore Government and if not whether it was not something 
exceptional. 

In reply, the Commerce Secretary stated:- 

"The Council could h a w  been given a kind of show cause 
notice. But obviously this was not done in this case. We 
do not know the reason as no minutes of discussion m e  
on record." 

2.130. The Committee desired to knou- vhether as directed by 
the Prime Minister on 12th August, 1973 the Ministry of Commerce 
had specifically drawn Shri J .  J .  Rhabha's attention so that mal- 
practices were not allowed to recur in the fairs allotted to the 
Council for the remaining part of that year. In reply, the Corn- 
mcrce Secretary sajd:- 

"There is no evidence on the file to show that he (Mr. Yunus) 
had any conversation with Mr. Bhabha. He handed over 
charge on 7th June, 1974." 

2.131. The Committee pointed out that if the orders of the Prime 
Minister were not acted upon by the Ministry of Commerce for 
almost a year, whether that did not indicate a vacuum in Govern- 
ment's functioning or slackness or even a lapse on the part of the 
Ministry. In reply, the Commerce Secretary stated:-- 

"It is not clear from the file what happenep. I t  is only in 
December, 1973 that there is an endorsement to the Direc- 
tor, Mr .  U .  C .  Tewari without bearing any remark as 
to what he should do because he has only said in this that 
he  will be back and fix a date to meet him. So, I think 
he was to fix a date." 
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2.132. Chairman, ICTFE stated during evidence that:- 

"I admit mistakes in performance. I was only dealing with 
the words 'malpractices', 'disquieting reports', rumours, 
moral turpitute, sex, boozing and that sort of thing. I 
am talking about that. These were not communicated 
to me ever . .  . . . . . . This minute was not communicated to 
me, I assert that. I want that to be on record." 

2.133. The Committee, during evidence, found it strange that 
after the retirement of the former Secretarv, Ministry cf Com- 
merce from service in  June. 1974, a Joint Secretary in the same 
Ministry had recorded a note soon afterwards on 19th July, 1974, to 
the effect that allegations were easy to make but should be taken 
seriously only when specific and capable of investigation and also 
that complaints of misuse of liquor quota or misconduct with gir!s 
were not e x t r a ~ r d i n a r ~  in the business of eshibiticns. The Commit- 
tee, enquired if the Join't Secretary's note did not minimise the  gravlty 
of the very allegations which had earlier "shocked" the Prime 
Minister and did not also ignore t'he reports frclm Indian 
Embassies which, taken together, added up to a picture which 
was pretty serious. In reply. the Commcr'cc Secretary agreed with 
the Committee's view and said: 

"I would certainly react the same way." 

2.134. The Committee wanted to know why, when serious alle- 
gations such as employment of girls for questionable purposes 
which sully India's reputation in foreign countries were made, the 
services of the CBI were not requisitioned. In reply, the Commerce 
Secretary stated:- 

"There was no specific allegation conveyed to CBJ. I t  was 
not thought of by Mr. Yunus who could have provided 
particular instances. But in our records we find nothing 
specific and the CBI never takes a case unless specbific 
cases are there. They have to register a particular case." 

2.135. The Committee find that the follow up of allegations/com- 
plaints has been entirely slipshod and reveals serious communica- 
tion gaps within Government. For example, when the Note dated 
1st May, 1973 was put up to the Commerce Minister, it was accom- 
panied with another note about the performance of the Council, 



but no reference was made to the three specific allegations later 
mentioned in the former Secretary's note dated 6th August, 1973. 
Apparently, the note of 6th August, U73, was not supported by re- 
levant documents on the basis of which these allegations were re- 
corded. On 12th August, 1975, however, the Prime Minister had de- 
sired that Chairman (1CTFE)'s attention should be specifically 
drawn to these allegations and had sharply "warned" that the  
Council must "mend their ways", The Commlittee are  adtonished 
and disturbed that no communication was sent by either the for- 
mer Secretary, Ministry of Commerce or his successor to the  
Chairman, ICTFE about it. On 22nd August, 1973 former Secre- 
tary had, however, recorded a note that he would fix a date to meet 
the Chairman, ICTFE on return from tour. He relinquished charge 
of his post on 7th June, 1974. There is no further record about the  
matter and the meeting with the Chairman ICTFE never took place. 
The Prime Minister's orders of 12th August, 1973, thus remained a 
dead letter all the while. This is altogether an unpleasant s t 0 4  
whose ramifications remain unexplained on account of the records 
not being available fully. The Committee urge seriously that the 
Ministry of Commerce streamline its communication system and 
effectively prevent repetition of such sorry episodes. 

(g )  Loss o j  Records relating to Allegations 

2.136. The Committee desired to know whether the complaint 
regarding "employment of girls and their use for questionable pur- 
poses" stated to have been received from the Indian Ambassador 
and brought to the notice of the Prime Minister by the former 
Secretary. Ministry of Commerce by his note dated 6th August, 
1973 had some factual basis. The representative of the Ministrv nf 
Commerce stated in evidence:-- 

"Normally, a note of this type would have been put up by a 
Secretary, for that matter, anybody, based on informa- 
tion which he would have received either in writing or 
in person. My answer was a.s I said that we had gone 
through the record, but had not been able to get any 
record which would substantiate this statement that is 
only a matter of fact. In fact I can go a step further and 
say that I really requested Mr. Yunus to help me to find 
out whether this particular record would be available. In 
fact, I asked him whether his memory would help him 



to say whether particular record could be found out 
either from the vigilance section or from the territorial 
section or from the exhibition division. He was not able 
to say that. Naturally, we could not expect him to remem- 
ber where that particular file would be available. All 
that I can say is that I and my colleague made very 
sincere efforts to find out that record, if any, but we have 
failed in that. * * * * * I am quite willing to be- 
lieve that if he had received letter like that, it must have 
been there and subsequently, i t  was missing or 
secondly, he  may not be quite correct in his memeory. Even 
two days ago, I asked him and he mentioned to me tnat 
he remembered that the letter was written by a parti- 
cular Ambassador. He mentioned his name. His name 
was Mr. Menon. Taking that in view, I tried to find 
out whether there was any letter from that Ambassador, 
but I found out that Mr. Mennn's letter on our files did 
not refer to this allegation. Therefore, franklv. speaking, 
we were a t  our wits end. We tried to find out that 
letter." 

All that T can say on my own behalf and on behalf of 
my colleagues in the Ministry is that we have made al l  
efforts, we are still on the job and i f  there is ar,y record, 
we will bring it out .  . . . . . Rut 7 will not wv there h:wr 
not beer. any allegations or ncltes in-writinp till J find it 
to be so. 

2.137. The Committee pointed out that Government was a con- 
tinuing institution and as such there must have been reasonable 
grounds based on written record for the aforesaid allegation when 
i t  was made. The Committce also asked if there was a possibiljtv 
of the relevant record having been destroyed. In reply, thc repre- 
sentative of the Ministry of Commerce said: 

"Or it mag he missing, not traceable." 

2.138. The Committee enquired whether a?y reply was sent h!: 
the then Secretary, Ministry of Commerce (Shri Mohammad 
Yhnus) to the letters dated 12th and 19th October. 1972 sc'lt by the 
Chairman, ICTFE, the representative said:- 

"Nothing is on record" 
2.139. The Committee. enquired if no record was available re- 

garding the aforeraid allegation brought to the notice of the Prime 
Minister by the former Secretary, Ministry of Commerce, perhaps 
conceivably the former Secretary had put up the Note without pro- 



per record or correspondance. In  reply the representative of the 
Ministry of Commerce stated:- 

"I do not agree with the statement that he would have put 
up such a note without any record or basis or facts. 
* * * * There could have been two or three alter- 
natives. One is that these reports are somewhere and 
they are yet to be traced or found. The second possi- 
bility is that the reports were there but are no longer 
there; and how they have disappeared-if they have dis- 
appeared-I cannot explain. The third alterna'tive is 
that Mr. Yunus probably might have had oral informa- 
tion and not written information, about which I cannot 
answer beca,use Mr. Yunus believes he had oral and writ- 
ten information. So it is for Mr. Yunus to answer that." 

2.140. In a note furnished after evidence, the Ministry of Com- 
merce stated (January, 1976) that:- 

"The matter has been looked into carefully and we have not 
found any records substantiating the allegation." 

It appears, therefore, that the position, as it can be ascertained 
from the evidence and especially from the extract quoted imme- 
diately hereinbefore, remains anomalous and entirely unsa.tisfac- 
tory. 

2.141. The Committee are unhappy to note that even after a 
search conducted by the Ministry of Commerce, records pertaining 
to the allegation which had presumably been thought serious enough 
to be brought to the notice of the Prime Minister by the former 
Secretary, Ministry of Commerce, are not forthcoming. 



CHAPTER I11 

DIRECTORATE OF EXHIBITIONS AND COMMERCIAL 
PUBLICITY 

A. Organisational Set up 

3.1. The Directorate of Exhibitions and Commercial Publi'city 
has five main divisions, viz. (i) Administration, Stores, Budget & 
Accounts Division; (ii) Exhibition Planning Unit; (iii) Design 
Division; (iv) Publications Division, and (v) Publicity Coordination 
Unit. These divisions are under the charge of the Director of Ex- 
hibitions and Commercial Publicity who works under the adminis- 
trative control of a Joint Secretary. The whole set up is under the 
overall charge of Secretary (Foreign Trade). The sanctioned staff 
strength of the Directorate consists of 38 officers and 143 non-gazet- 
ted officials. 

3.2. Till 17-11-1975 the Directorate of Exhibitions and the Direc- 
torate of Commercial Publicity were separate organisations un+r 
the Ministry of Foreign Trade. During evidence the Committee 
enquired whether the Ministry of Commerce had merged the Directo- 
rate of Exhibitions and Commercial Publicity when an  officer from 
the Ministry of Information and Broadcasting was appointed as 
Director of Commercial Publicity. The Commerce' Secretary said 
in  evidence: 

"Sir, i t  is true that Mr. Tiwari at that time, was the Director 
of Commercial Publicity and he had come on deputation. 
But, the decision to merge the two departments was taken 
inde,nendent of him. In fact, it was on the recommenda- 
tion of the O&M Wing of the Ministry and also on the 
recommendation of a committee which had been formed 
by the Government known by the name of Shouri Com- 
mittee. They had actually recommended that there is no 
necessity for having two departments and that both the 
departments should function as one. I do not know 
whether there was any kind of a contact or whether there 
was any l i n ~  between Mr. Tiwari being there and the 
merger taking place. That was not so." 



B. Objectives 

3.3. The Directorate of Exhibitions and Commercial Publicity 
formulates and coordinates the programmes of fair participations 
and exhibitions abroad, organises the participations and exhibitions 
wihich are included in its annual programme, process& proposals of 
participation of individual firms and organisations in the fairs out- 
side its programme, evaluates results of participations and provides 
requisite facilities for participation. I t  also examines and approves 
the proposals rece'ived through foreign Missions in India for hold- 
ing exhibitions in India and provides administrative facilities for 
the purpose. The basic objective of these activities is to promote 
trade and to create an awarenebs of the country's industrial deve- 
lopment and the expanding export potential. The fairs and  exhibi- 
tions which are included in its programme are those where promo- 
tional effort is of predominant importance for creating business pos- 
sibilities in markets in which exploratory work and publicity are 
specially needed or in which it is necessary to build up the proper 
image of the country's capabilities in the fields of industry and trade, 
or whwe in the context of heavy expenditure and other considera- 
tions participation in fairs a t  Government level is considered ess- 
tial. 

C. Performance 

3.4. During the last 10 years (1965-66 to 1974-75) the Directorate 
of Exhibitions and Commercial Publicity organised 120 fair partici- 
pationsfexhibitions. A list of these fairslexhibitions is at Appendix 
111. Business negotiated at  these fairs and exhibitions was Rs. 75.63 
crores. Yearwise details are given below:- 

Business 
rcgotiated 

No. of 
events (Lakhs of 

Rr .) 

1965-66 . . . . .  12 Infor mation 
not 

availa blc 

1966-67 . . . . . 9 DO. 



3.5. The expenditure incurreki by the Directorate on its establish- 
ment and participation in Fairs (including deputation of staff to 
fairs) during the past 10 years (1965-66 to 1974-75) amounted to 
Rs. 1.47 crores and 9.10 crores respectively. Expenditure on estab- 
lishment works out to 14 per cent of the total expendibre of Rs. 10.57 
crores. The yearwise details are given below:- 

No. of Establish- Participation Total of 3 Average Average 
Year events ment in Fairs and 4 Expevdi- Expendi- 

handled Charges fi~cludir g ture per ture on 
deputation evert partici- 
of staff to irdicating pation 
Fairs) establish- per event 

merit 
chargc s 

Rs. Rs. Rs. Rs. Rs. 



1 
1974-75 . 13 J 2147,780 46,96,602 68,24,382 5,24,952 3,61471 -- ------- 
Grand Total 120 1 4 7 ~ 1 , 6 6 6  9,10,71,463 10,57,83,129 8,81,526 7,58,927 

*Includes exp-nditure for both uiz. Directorate af Exhibitions & Directorate of Corn- 
mrrcial Publicity. Separate figures for Directorate of Efibiti0r.s as accepted by Audit 
are not ava~lable. 

Revenue in Foreign Exchange:-Business reported to, have been 
negotiated is given in Appendix I11 (This does not include the reve- 
nue from participation fees which are normally charged in Rupees in 
India, nor receipts from disposal of Government &hibits at the Fairs 
which are credited to Government Account. The Directorate also 
charges 10 per cent of the F.O.B. value in respect of &hibits of 
participating firms disposed of at the Fairs to meet a part of the cost 
of transport, insurance, etc. These are credited to Government ac- 
count and have not been included under this head. 

3.6. During the past 10 years, the Directorate received 15 awards 
at the International Fairs in which the patticipation was organiseii 
by it. 

3.7. The Committee enquired as to how much of the Rs. 75.63 
crores of business negotiated by the Directorate during the last 10 
years had actually materialised, the representative of the Ministry 
stated:- 

"To be very frank, Sir, it is a very intagible and, if I may say 
so, unreliable yardstick for assessing the commercial bene- 
fits which accrue from Trade Fairs and Exhibitions be- 
cause what is presented here is the business'negotiated. 
It  is possible that some of these negotiated business may 
not ultimately materiali'se. I t  is possible on the other 
hand that what is initially negotiated may lead to better 
business prospects. Since there are no accounting systems 
or procedures for watching over a period of time the fin- 
ancial business, I personally have always held that these 
Agures did not reveal much or indicate much. It can only 

3- . give a broad guideline." 



3.8. The Committee find that the Directarate of Exhibitions w d  
Commercial Pubiicity in the Ministry of Commerce organised 128 
fairsjexhibitions abroad during the past tan years from 19t%-66 to 
1974-75. Its expenditure on establishment and participation in fairs1 
exhibitions during that period amounted to Rs. 1057 lakhs. Average 
expenditure per event on participation in Fairs works out to Rs. 7.59 
lakhs excluding establishment charges and Rs. 8.81 lakhs inchding 
establishment charges. Business negotiated during these fairs 
amounted to Rs. 7563 lakhs. Asked during evidence how much of 
the negotiated business actually materialised the Ministry of Com- 
merce replied that the position was "very intangible" and business 
negotiated at a fair was not a very relhble yardstick for evaluation, 
since there were "no accounting systems or procedures for watching 
over a period of time the financial business." The Committee feel 
that it should not be too difficult for Government to evolve a rational 
yardstick after consultation with expert professional opinion so that 
the success or otherwise of participation and/or sponsoring of a fair 
by the Directorate/Council could be meaningfully evaluated. 

D. Loss of Valuable Record 

3.9. In an answer given to USQ No. 9296 in Lok Sabha on 9th 
May, 1975, it was stated that CBI was'conducting an enquiry into 
the loss of an original letter written by Mahatma Gandhi to Jawa- 
har La1 Nehru in October, 1935 and a photo copy thereof from the 
Indian Pavilion at Montreal in 1967. In his answer to USQ No. 892 
in Rajya S a h h  on 13th May, 1975, the Deputy Minister (Shri V. P. 
Singh) stated that the letter of Gandhiji had been loaned to the 
Ministry of Commerce for display. It was also stated that the pre- 
liminary enquiry had not revealed any prima facie case against S k i  
K. S. Luthra, Joint Director in the Directorate of Exhibitions and 
Commercial Publicity. 

3.10. The Committee desired to know w'hether there had been 
any vigilance enquiry into the conduct of any of the official of the 
Directorate of Exhibition and Commercial Publicity and the Indian 
Council of Trade Fairs and Exhibitions. In reply, the Ministry of 
Commerce stated in a Note that:- 

"The CBI had conducted investigations on complaints 
received about certain omcers, but in no case has any 
definite charge been established and, therefore, these 
cases have been closed. 

Investigations in one case about the loss of a valuable record 
are still in progress." 



In a subsequent* Note, the Ministry of Commerce stated (Jan- 
uary 1, 76) that:- 

"The valuable record relates to the letter written by Mahatma 
Gandhi to Pt. Jawaharlal La1 Nehru. The CBI are investi- 
gating into the matter and their report dated 30th Decem- 
ber, 1975 has just been received in the Ministry." 

3.11. The Committee note that CBI's report dated 30-12-75 on the 
enquiry into the loss of the original letter written by Mahatma 
Gandhi to Jawaharlal Nehru in October, 1935 loaned to the Ministry 
of Commerce for display at the Ltdian Pavilion in Expo' 67 at  
Montreal (Canada), has been received in the Ministry of Commerce. 
Tbe Committee recommend that necessary action in the light of 
CBI's Report may be taken soon. The Committee also wornmend 
that goods sent for display in fairs/exhibitions abroad may be re- 
viewed and strengthened. 

E. Selection of Personnel for l3xhibition Teams 

3.12. An analysis of the statement furnished by the Ministry of 
Commerce showing the number of personnel deputed to each fair/ 
exhibition indicates that there has been no uniform pattern of staf- 
fing. For example, in the 18 fairslexhibitions organised in 1974-75, 
exhibitions teams were headed by Director in 4 fairsJexhibitions, 
by Joint Director in 4 fairslexhibitions, by Deputy Director in 8 
fairs/ekhibitions and by Assistant Directors in 2 fairsiexhibitions. 
The exhibition teams in 4 out of 18 fairs/exhibitions included Inves- 
tigators and only in one fair a Stenographer was deputed. In 4 
out of 18 fairs, Section Officers were also included. Commercial 
Artists were there in 5 out of 18 fairs/exhibitions. 

3.13. During 1973-74, however, in 13 out of 18 fairs/exhbitions, 
Investigators were included. There was only one Investigator in 
each team except teams sent to Djakarta International Fair, 1973 
and Poznarn International Fair, 1973 which had two Investigators 
each. There were Stenographers in 3 out of 18 teams, and Section 
Wicers in 4 out of 18 teams. In the team sent to Zambia Inkma-  
tional Fairs, Ndola, 1973, an Upper Division CIerk was also included. 
Only in one Fair viz., Leipzing Spring Fair, a Commercial Artist 
was deputed. 

..--.. . .----- -- - 
*Not vetted by Audit. 



3.14. Teams deputed to the following fairs had 'Girl Guides' as 
well:- 

Fair No. of Priiod 
GirlGuidee ofstey 

-- ---------- 
I .  New York World Fair, 64-65, USA . . . . 17 197 days 
2. Expo' 67, Mortreal (Cacada) - 27 184 days 
3. Expo'7oOsaka . . . . 27 197 days 

3.15. The Ministry of Commerce have, in a note, stated that the 
staff deputed to the fairs/exhibitions was selected on the basis of the 
following criteria: 

(i) The leader of the exhibition team is either the Project 
Officer or a senior officer, closely associated with the plan- 
ning of the project or with the trade promotion aspect, 
depending on the nature and importance of the event. 

(ii) The technical asistance to be provided from India for the 
setting up of the pavilion and display of the goods sent. 

(iii) Responsibilities to be discharged for maintenance of ac- 
counts handling and clearance of exhibits and manage- 
ment of stores. 

(iv) Assistance needed for publicity and public relations, sup- 
ply of information, recording enquiries and keeping other 
&cords, liaison with representatives. 

3.16. In the case of fair participations/exhibitions on the pro- 
gramme of the Directorate approval on strength and duration of 
visits is given by the screening Committee of Secretaries. In the 
case of the Indian Council of Trade Fairs and Exhibitions, Export 
Promotion Councils etc. the approval is given by the Ministry of 
Finance/M&eting Development Fund. The propasals from the 
Pafticipating firms for sending their representatives to the fairs/ 
exhibitions are scrutinised and necessary recommendat!ion made to 
the Reserve Bank of India for release of foreign exchange. If any 
persons are sent by the firms direct, they have to be cleared by the 
Reserve Bank of India. 

3.17. The Committee enquired whether there were any instances 
of persons being sent abroad to countries like Indonesia, etc. without 



the prior concurrence of the Ministry. I n  reply, the  Ministry 
stated that "no visit to Indonesia, or for that matter, to any fair 
could have taken place without proper authorisation." 

3.18. During evidence, the Secretary, Department of Foreign 
Trade informed the Committee that the team chosen for a n  exhi- 
bition or  fair abmad was a matter of careful scrutiny a t  different 
levels. After the list of names was cleared by the Screening Com- 
mittee and the Finance Ministry, it had to be approved by the Com- 
merce Minister himself. A common feature of such teams was stated 
to be an Investigator and Accountant apart from a D'rector of the 
Pavilion. In exceptional cases stenographers were taken from India. 
Section Officers ar.d UDC's were also included in such teams to per- 
form routine administrative functions. 

3.19. The Committee desired to know whether our Embassies 
were not in a position to supply facilities and personnel and thereby 
to avoid Government's having to send teams from India. In reply, 
the representative of the Mlnistry of External Affairs said: 

"The Embassies are not equipped with the technical person- 
nel to run and e x c x t e  an exhibitim. We have the nor- 
mal cpmnlerclal cec t l on  v:hich is hcaded by a Commercial 
Counsellor or F l r q  Secretary (Commercial) and he is 
having stenqvaphic and other necesary secretarial assis- 
tance. Rut that compojition of a cornmcrcial section is 
designed t-1 Tarry on our normal commercxil and econo- 
mic relations with the foreign countries and we are I ~t 
equipped to handle an exhibition which is technical and a 
very specialised job In spite of that. we do help 
Assistant Director of Exhibition. lve gulde them and we 
put them in  right contact with the Gn'lvernrnent Depart- 
ment and with the bcsincsss organlsations there. We 
do this liaison work This is normally a part of the 
functioning of the Commercial Section but we can not 
undertake the specialised Job of organising and running 
exhibitions." 

3.20. Asked whether Embassies could not spare stenographers 
from their own staff for the short duration of our exhibition to ob- 
viate the necessity of deputing stenographers from India, the wit- 
ness stated:- 

"Our stenographic staff already gets extra load of work on 
account of these exhibitions. We do not have any lee- 
way to provide secretarial assistance to the Exhibition 
Directorate when i t  is established to conduct the exhibi- 
tions." 



Another representative of the Ministry of External Affairs 
added:- 

"We do lend stenographers to delegations etc., when they go 
there. But for an  exhibition, the exhibition secretariat 
is generally set up for about two months. We cannot 
possibly spare stenographers for that period." 

3.21. To the Committee's enquiry whether hiring stenographers 
in the country where the ExhibitionIFair was held could not be 
cheaper than deputing stenographers from India the representative 
of the Ministry of Externa! Affairs repli'ed that it was difficult to get 
English language stenographers in some countries, as, for example, 
in French speaking countries. Moreover. he added, that while re- 
cruiting local stenographer? one had to bear in l r i n d  the fact. that 
"just like industrial and business espionage. the trade fairs these 
will be an attempt to find out  what we try to sell, particularly by 
some of our neighbouring countries, who are also exhibiting the 
same products i n  the same fair." 

3.22. As regards the duties of Invest.igators deputed tc c7xhibi- 
tions and Fairs abroad, the representative of the Ministry of Corn- 
m r c e  informed the Committee during evidence that the Directorate 
of Es!lihitions had about 30 Investigators with graduate or post- 
gra.duate qualifications in Economics. Their job was to go to the 
foreign affairs and eshibi~ions and oli re:urn look after the follow- 
up of the exhibition. They, it lvas stated, helped in trade promo- 
tion and assisted the Director in the bu~iness contacts. They were 
alsci responsible for correspondence lvi th parties and ;naintenmce of 
record?. Investigators in the Directorate had, over e period of gears, 
built up expertise of a sort in their own ranks. Inclusion of In- 
vestigntors in the team had k e n ,  the C't.~mmittee learnt, "on the 
whole. a useful experiment." 

3.23. The Committec wa!:!ed to knotv i f  the duties performed by 
Investigators could not be handled by the Commercial sections of 
our Embassies, the witness explained:- 

"In an exhibition we will have to have full-time staff in these 
pavilions, as long as the exhibition lasts, may be till 9 
to 10 O'clock. We cannot espect the staff of the Embassy 
to spare their time to go to the pavilion to be engaged in 
work of this type of course, we get cooperation from the 
commercial sections of the embassy and the guidance of 
the Ambassador i n  a genera] way Rut these details of 
work are attended to by our own staff." 



3.24. Asked whether Investigators report to Government the 
experience they got in fairsjexhibitions abroad, the witness stated: 

"The report is submitted by the Director of E&ibitions and 
not by the investigators." 

3.25. When the Committee enquired that if investigators did not 
submit any report, was it that they gathered experience only as 
an  individual, the witness merely said without explaining his point 
of view positively:- 

"I cannot entirely agree with that statement." 

3.26. Asked whether the Ministry of External Affairs were 
aware of the manner in which the experience collected by investi- 
gators was utiljsed by Government, the representative of the 
Ministry of External Affairs stated:-- 

"I must frankly submit that I do not know. . . . . . Well, w e  
know that the staff that goes for the exhibition includes 
investigators. But I actually do not know the details." 

3.27. In a note* furnished after the eviden~e,  it wa; stated that 
Investigators attended to the folIowing work and were fully in-  
volved in the planning process:- 

( i )  Assisting in unpacking and repacki~g of exhibition. 

(ii) Customs clearance 

(iii) Store keepin?. 

(iv) Recording of trade enquiries. 

(v) Preparation of invoices for disposal 'return of eshibits. 

(vi) Field duties. 

(vii) Assistance for publicity and public relations. 

(viii) Winding up work. 

3.28. The Committee desired to know if teams of staff having no 
expertise were sent to visit the area where the pavilion is to be 
set up once before the exhibition and again during the exhibition and 
- .-. - - - - --- -- - 

*Not vetted by Audit. 



whether such teams included even clerical staff. In reply, the re- 
presentative of the Ministry stated:- 

"The clerical or administra'tive staff does not go in the first 
instance. Only a person who has the necessary exper- 
tise in the planning of exhibition and adequate back- 

ground goes there." 

3.29. Though assured by the Ministry of Commercc that selec- 
tion of personnel for teams deputed to fairs/exhibitions abroad 'was 
a matter of p e a t  scrutiny a t  different leveis', the Committee find 
no well thought out pattarn of staffing for such teams. While in 
some, there was only one Investigator, in others two Investigators 
were sent. Instances are not lacking when teams included Steno- 
graphers and even Clerks. The fact that these personnel were not 
included in some of the teams demonstrates that thov were not in- 
dispensable. The Committee are not sure how far the resources of 
the Indian Missions for rendering stenographic assistance for short 
duration of exhibitions were tappod by Government before detcr- 
mining the staffing strength of each such teams. Tho Committee 
recommend that sclcction and screening of personnel for such 
teams should be more stringent than what it  has been. In view of 
recurrent allegations that strings are often pulled to get into ex- 
hibition teams and have a jaunt abroad a t  public expense thd tmk 
of selection needs to be done on the basis of carefully observed 
norms and principles. 

F. Coordination with Indian Missions Abroad 

3.30. Coordination between the Indian Mis~inns, abroad, the Mi- 
nistry of Commerce and the Ministry of External Affairs in rela- 
tion to the work of projecting the country image through Exhibitions 
abroad, is stated* to be exercised in the follou7~ng manner:- 

(1) "From the initial stages of the formulation of the annual 
programme of fair participations and exhibitions to the 
completion of each project t h ~ m g h  all the intermediate 
stages of preparation of plans, budgeting, determination of 
scope and theme, selection of exhibits, appointment of ser- 
vice agencies (i.e. architects decorators, handling and clear- 
ring agents and other contractors), planning publicity 
and cultural activities, establishment of contacts with 
prospective buyers, etc., close liaison is maintained 
with the Indian Missions. Consultations are also made 

- - -- _ _  __. - -__- _ _.--. 
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with the Wnistries of External Affairs and Finance, other 
Govqnment Department and the territorial/commodity 
divisions of the Ministry of Commerce wherever needed. 

(2) The proposals of fair participations and exhibitions receiv- 
ed from Indian Missions, Fair authorities abroad, foreign 
missions in India, Economic Division of the Ministry of Ex- 
ternal Mai rs ,  Export Promotion Councils/Commodity 
Board and other organisations are examined in detail. The 
programme is finalised by the Programme Advisory Com- 
mittee. The scope and scale of participation are also ten- 
tatively decided at the meeting of the Committee. For 
each participatimJexhibition included in the programme 
specific advice of the concerned Indian Mision is asked 
for to determine various requirements and to make the a- 
rangements which are needed. In each case the theme and 
scope is decided upon in consultation with the concerned 
Indian Mission. The projection of the image of country 
forms a part of the thematic approach thus determined 
with reference to character and scope of the Fairs. 

(3)  In the entire effort the Indian Missions have a major share 
of responsibility which has been defined in Chapter X of 
"Manual of Instructions to Indian Commercial Representa- 
tives abroad." (Appendix IV). 

3.31. The Committee asked if it would not be better to s n d u c t  
exhibitions under the broad supervision of our Missions abroad, the 
former Secretary. Ministry of Commerce felt that as the Missions 
were aware of the local conditions, their guidance would be very 
helpful. He observed:- 

"The main thing is that the people who went with the exhi- 
bition regarded themse!ves aa specialist. And they thought 
that the man in the Embassy did not know how an exhi- 
bition should be organised; whereas the man in the em- 
bassy thought he knew the local condition more and the 
people who had come from India knew nothing." 

3.32. The Ministry of External Affairs, in a Note, stated that:- 

"(1) Exhibitions and Fairs which are an important medium of 
trade promotion for popularising Indian goods abroad, are 
planned by the Ministry of Commerce on the basis of in- 
formation furnished by the commercial Representatives 
abroad annually regarding International Exhibitions 
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and Fairs scheduled to be heM in areas under their jurie- . 
diction. Participation in these Fairs and hhib i t ions  is, 
however, organised thmugh the concerned agencies of 
the Ministry of Commerce, namely, the Directorate of Ex- 
hibition and Commercial Publicity, ICTFE, with the ac- 
tive cooperation and assistance of the Commercial Repre- 
sentatives of the Missions, occasionally the Missions also 
participate in these Fairs and Exhibitions. 

(2) On these occasions, a special brochure on India's economic 
progress, industrial infra structure, exportable products, 

i etc., giving inter a h  descriptive account of the exhibits 
J displayed, is brought out; documentary films on India and 

some:imes feature films are also screened to publicies the 
progress of India in different fields of activity, gramophone 
reccrds are also played in the Pavilion to provide back- 
ground music. Journalists and prominent local persons are 
entertained at the time of pre-review. The Commercial 
representatives play a significant and meaningful role in 
these activities and pay special attention to promotion 
of goodwill and friendship between India that counJry . concerned. 

(3) After the close of the exhibition the Commercjal repre- 
sentatives send a special report on the impressions left 
by the exhibition on the local public and especially on the 
business community. These reports cover all aspects of 
the exhibition/fair. The Head of the Mission scrutinises 
the Reports and forward them to the concerned authori- 
ties in  India with his observations and recommendations. 
They are a n a l y s d  in the Ministry of Commerce in consul- 
tation with the Economic and Territorial Divisions of the 
Ministry of External Affairs. In makina an overall assess- 
ment of the reports, regard is paid to the following o b  
jectives:- 

(a) Commercial and economic 
Export promotion opportunities and possibilities of compe- 

tition from other countries. 

(b) Political and social 
Areas of co-operation and mutual assistance in the inierna- 

tional forums, impact of publicity in areas of common 
interest. 1 



(4) On the twis of the results of the detailed analysis meam- 
es designed to improve future performances and to remove 
short-comings are taken. These studies conjointly and in 
depth facilitate dovetailing of political and economic ac- 
tion to achieve some of our foreign policy objectives." 

3.33. Though Indian Missions are stated to have a major share of 
responsibility in the entire effort of organisation of fairs/exhibitions 
abroad and the same has been spelt out in the Manual of 1nstruc.tims 
to Indian Commercial Representatives abroad, the Committee feel 
that as the Indian Missions are in a better position to know tbe local 
conditions of the country in which fair/exhibition is to be held they 
should be involved in a more meaningful way not only in the organi- 
sation but also in the planning of fairs/exhibitions. I t  is not eaollgh 
to seek the good oftices of the Indian Missions when exhibition teams 
find themselves in trouble over some unfortunate act of omission or 
of commission. There should be a broad arrapgement under which 
the head of the Exhibition teem should always consult and be ge- 
nerally guided by the Indian Mission on all vital matters. The Com- 
mittee trust that if the advics and assistance of our Missions is sought: 
in time and implemented on the basis of mutual understanding, there 
would not be many complaints which our missions have to paint 
out so often after the fairlexhibition is over. 

The Committee also suggest that in the ligbt of the experi- 
ence gained so far a review of the relevant chapters of the 
'Manual of Instructions to Indian Commercial Representa- 
tives Abroad' should be undertaken jointly by the Minis- 
try of Commerce and the Ministry of External Affairs t o  
make coordination with Missions abroad more effective. 

G. Evaiuation of the Impact of Participation 

3.34. In a note* furnished after the evidence. the Ministry of Com- 
merce stated that a report on each fair participation and exhibition 
was prepared by the leader of the exhibition team deputed to the 
fair/exhibition as well as by the concerned Indian Mission. These 
Reports were studied and the results evaluated. In respect of the 
participationdexhibitions organised by the Directorate of Exhibitions 
and Commercial Publicity, the examination of the reports was done 
-- - ---- -- 
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at various levels including the concerned Territorial/Commodity M- 
visions, and were finally put up to Secretary. The deficiencies which 
were thrown up by this assessment are noted for briging about im- 
provements. The Evaluation and Research Unit of the Directorate 
looked after this responsibility. Since September, 1974, Presenta- 
tion meetings were being arranged at which reports were discussed 
by the concerned officers of the Directorate and the territorial com- 
modity officers. The Note adds:- 

"Since the assessment of fair participations and exhibitions 
was being done in the Ministry on files till recently, no 
separate evaluation reports were being prepared." 

3.35. Referring to the Report of the Study Group (1972) which 
had pointed out absence of genuine effurt in evaluation of the results 
of participation in exhibition, the Committee asked if the Ministry 
had any apparatus to have a regular system of checking on reports of 
every participation, particularly in  exhibitions abroad, t.he former 
Secretary, Ministry of Commerce said:- 

"The embassy would send a repert. The report of the officer 
who was put in charge of those pavilions, would come. 
These two reports would be put up to the Secretary, who 
wwld examine it. The assessment would be that our 
country took part in a particular Fair and that we got 
a gold medal. And the Secretary would, write on the 
file "Good Show" and there it finished. My own feeling 
is that these medals are usually given to people who don't 
deserve it; or they are given as a consolation. A real 
participant would not want the medal. Tt is the crowd 
which he wants, and the business transacted. The medal 
is given for the reason that a particular person has come 
and he should be given a medal at least." 

3.36. The Cornmitee enquired if  the witness ag red  that there were 
two missing links in the whole chain. viz. slackness in monitoring or 
in taking corrective steps at  the appropriate time by the Director of 
Exhibitions in the Ministry, and, secondly, the non-effective involve- 
ment of our missions abroad in the programme of exhibitions. In 
reply, the witness said in evidence, "Partly, yes." 

3.37. Admitting the usefulness of Reports received from Ambas- 
r d o n ,  the representative of the Ministry of Commerce said:- 

'I really accept the spirit in which these reports have been 
.furnished by our ambassadors because this is what is ex- 



pected of them. We benefit by these criticisms and try to 
improve our organisational performance here and abroad. 
But there are some limitations under which these o f i m  
function, which certainly do not justify their being ineffi- 
cient in 'work but for which sometimes this ministry and 
even the Finance Ministry are responsible. We do not 
give them adequate money. We do not send adequate 
number of people. If they ask for Rs. 5 l a b ,  we give 3 
lakhs. If they ask for 5 people, we send three. All sorts 
of constraints had been there". 

3.38. The Committee find the Directorate of Exhibitions and Com- 
mercial Publicity is virtually content with obtaining Report of Indian 
Missions and Director in charge of the Exhibition Teams. I t  is ra- 
ther surprising that till recently the assessment of fair participations 
and exhibitions was being done in the Ministry only by means oi 
noting and no separate evaluation reports were prepared. I t  is only 
from September 1974, that the system of holding 'Presentation Meet- 
ing's to discuss evaluation has been introduced. The Committee re- 
colnmend that the pattern of the Evaluation Report should be ra- 
tionalised and the broad aspects which such lieports must cxpound 
should be formulated on the basis of the experience gained by the 
Directorate over the years. This pattern should he kcapt under re- 
gular review and nlodified from time to time to enhance utility and 
ensure follow up action. These Reports should highlight achieve- 
ments and also pinpoint inaclequacie5 as ~ ~ 1 1  as complaints of mal- 
practices and misconduct, with a view to their rectification. 

3.39. l ' he  Committee suggest that Government should lay down 
standard p rofoma fw subn~ission of reports by the authorities hold- 
ing Fairs. A suitable proforma may also be laid down for tiniely 
suhmissiun of reports by the Indian Missions abroad so that Gov- 
ernment have one more dependable source to furnish data and re- 
port to facilitate proper evaluation of the benefits accruing from pruc 
ticipation in the Fair. The Committee have no doubt that a critical 
scrutiny of the proforma and report of the Indian Missions abroad 
could help in identifying the shortcomings and in evolving concrete 
measures to obviate them in future. 

The Ct~mmittee suggest that in the light of the study of the pro- 
fonna Gavlernment may review periodically Guidelines for holding 
of Fairs and Exhibitions so as to project a better a d  more meaning- 



abe Committee also recommend that there should be some ar- 
redgemeat for contemporaneous monitoring of fairs lasting more 
than two weeks so Uaat madequadew and deficiencies noticed are got 
rdified without delay. 



INDIA'S PARTICIPATION IN INTERNATIONAL TRADE FAIRS 
AND EXHIBITIONS 

A. India's share in intemationai Fairs & Exhibitions 
(a) Low percentage 

4.1. International commerce is dependent to a great extent on the 
institution of trade fairs which functions not only as the instrument 
of contact for actual business but as an agency for dissemination of 
knowledge and material achievements which constitute the essence 
of scientific and technological progress. The leading trade fairs that 
are held in different parts of the world on fixed dates every year con- 
stitute the core of leading economic events of the world and in thou- 
sands of commodities they are the main wheels on which internatio- 
nal commerce runs. Leading countries host international trade fairs 
on their own soil as well as participate in fairs held in other coun- 
tries of the world. 

4.2. Indian participation in international trade fairs is a post- 
independence development. Starting in a small way in the early fif- 
ties, the programme of Indian participation has gradually expanded. 
According to the information furnished by the Minister of Com- 
merce, "we participate out of 1500 fairs held every year all over the 
world in about 25 to 30 leading fairs. The total annual budget of 
India's participation in .international trade fairs is of the order of 
Rs, one crore per year, which is less than 0.01 per cent of the exports 
of the country." f 

4.3. In his Memorandum to the Committee, the former Secretary, 
Ministry of Commerce had pointed out that out of over 3000 Trade 
Fairs taking place in the world India participated in hardly 40. 
Although these figures do not tally with the figures furnished by the 
Ministry of Commerce, they tend to suggest that our participation 
has been very inadequate. 

4.4. During evidence of the representatives of the Ministry of 
Commerce, the Committee enquired why India participated in so ' 
few exhibitions and fairs. The witness replied: 

"That is because of our financial constraint; the cost of partici- 
pation has gone very high in the last two years." 



4.5. T& Chairman, Indian Council of Trade Fairs & Exhibitions 
during his evidence had attributed inadequate participation in the 
Trade Fairs/Exhibitions to lack of advance planning. He said: 

". . . .but I would say that Government has failed in one ees- 
pect. They have never given an adequate programme in 
advance. Other countries plan their participations 2 ql. 3 
years ahead. In our case, it has always been a maximum 
of one year ahead, with luck. And sometimes, 6 months 
or 9 months ahead with the result that sometimes exhibits 
have to be sent by air, as it had to be done recently, to 
Plovdiv (Bulgaria). I t  means unnecessary, avoidable ex- 
penditure. Also, it does not give the agency, whether i t  
is the Directorate or the Council. an opportunity for doing 
a really top-class job." 

4.6. The Committee note that, according to the Ministry of Com- 
merce, at  present India participates in about 25 to 30 out of 1500 fairs 
held every year all over the world and the annual budgetary allo- 
cation for this purpose has been of the order of Rs, one crore. This 
is barely 0.01 per cent of the value of our total exports. The Com- 
mittee consider our participation to he far from adcquate. The Com- 
mittee wish that as  trade fairs arc an important factor in interna- 
tional commerce and help also to project the country's image abroad, 
i t  will be possible for Govmment  not only to host more interna- 
tional fairs on its own soil but also to participate in such fairs else- 
where. 

4.7. The Committee regret that in spite of the existence of a Direr- 
torate of Exhibitions. one of whose principal functions is to "forma- 
late and coordinate the programmes of fair participations and ex- 
hibitions abroad'' Government appeared to have failcd to give ade- 
quate programmes in advance to the Council. If other countries 
can plan their participation in international exhibitions/fairs 2 or 3 
years in advance, the Committee fail to understand why the Minis- 
try of Commerce has been unable to do so and earn valuable f o r e i p  
exchange. 

The Committee are of the view that the organisation of fairs/ex- 
hitions at short notice leaves very little time for advance planning 
wbkh is essential to success. The Committee recommend that afi 
exhibitions/fairs both a3 media of export promotion and projection 
of the country's image have assumed increasing importance, Gov- 
ernment should undertake long-term programme planning, prefa  



rably to synehronim with the country's Five Year Plans, so that enr 
feirs/exhibitions are more purposeful and e5cient. 

(b) Qualitative improvement 

4.8. For enhancing India's share in International Trade Fairs & 
Exhibitions not only is participation in large number of Fairs/Exhi- 
bitions necessary but the nature of that participation also need to be 
qualitatively impmved and novel ideas tride out. One such idea 
which was discussed with the Former Secretary of Commerce Mi- 
nistry during evidence was that India should set up a Revolving 
Exhibition. 

4.9. Elaborating his idea of having some kind of a "revolving 
exhibition", the former Secretary Ministry of Commerce during 
hi's evidence had stated:- 

"We had an idea of organising some kind of a revolving exhibi- 
tion for the Gulf ares, because they are all small States 
and we have four months which are g o d  for holding such 
fairi. Similarly. we can have some exhibition for Latin 
America, Africa and South east Asia. and our  plan was to 
have all the st:uctures made il: India That is what we 
did for our cxEibi+ion In Algiers. We found out before 
p i n g  there t h a t  ~t n - f~u ld  cost us about Rs 14 lakhs in 
foreign eschanqe to  cet up 2 pavilion there if we gave an 
order to the loca! contractor. When we asked fcr  local 
tenders. we cot thc whole thing made locally for 2 lakhs 
and it cost 115 R: 80 thouwnd for chartwin? a plane. We 
saved a lo t  of money on shipping 2nd avoided defavs be- 
cause i t  wn~l ld  h a w  cone to Rome and from there to 
Algiers. Our plan was that from Algiers this material, 
pipes etc. should go to Libya for our eshibition there. 
and from Libva to the nest place The plan was that 
the material which we manufacture in India for our eshi- 
bition would be used in at least six eshibitions without 
anv damage, and wc would save a lot of money on every 
exhibition in foreign exchange." 

4.10. A bout improving the content of our participation the former 
Secretary, Mi'nistrv of Commerce expressed the view that we should 
project the image o a modern resurgent India unfolding itself as an  
industrially advanced nation with a composite culture. The witness 
informed the Committee that just as the Soviet PaviIion Asia 1972 
had become me o the popular pavilions by showing "Moon Rock.". 
India tried an innovation by showing in Algeria an old copy of the 



Quran which had the signatures of Shahjehan and Aurangzeb. Veena 
in Sandalwood with all the scenes of Akbar's Court shown in the nine 
holes in it, silver Hookahs, etc. were the other popular items exhibi- 
ed there. 

4.11. The Committee enquired if there was any truth in the alle- 
gation from certain quarters that the main emphasis on projecting 
India's image abroad had been by displaying "sarees, handicrafts and 
pretty girls". In a written note, the Ministry of Commerce denied 
the aIlegation and pointed out that: 

"Except far the fairs which are specifically devoted to consu- 
mer goods promotions, like the Frar&furt Spring Fair, the 
Brussels Household Goods Fair, the Brn9 Consumer Goods 
Fair etc. the prdominent emphasis in India's fairs par- 
ticipation has been on the display of non-traditional export 
items. Broadly 90 per cent of space in the Indian pavilion 
is devoted to the display 'of non-traditional items. A few 
handi'crafts are included as decoratives or as an attraction 
for the lay visitors. The Textile display where one or 
two sarees may be shown includes fabrics and readymade 
garments for which the market has been explored. The 
so-called 'pretty girls' are the stall attendantslinterpreters 
locally employed as per normal international practice." 

4.12. The Committee desired to know if adequate expertise in 
organisation and management of trade fairs had by now been built 
up. In reply, the Ministry of Commerce stated in a Note that: 

"In the past three years aIone theVDirectorate of Exhibitions 
and Commercial Publicity and the Indian Council of Trade 
Fairs and Exhibitions, won 16 awards including gold me- 
dals, out of a total 47 fair participations organised by 
them. These awards were given for good selection of ex- 
hibits and for good display. They were won in the face 
of competition from the highly advance3 cx~ntries. 

The basic planning of all aspects of fair participation and ex- 
hibitions is done in India itself. The cost average to less 
than 60 per sq. metre inclusive of all expenditure such as 
hiring of premises, construction and decoration work, 
transpxtation of exhibits, publicity, employment of staff, 
etc. This is about one half of the internationally accepted 
norm. Judging from the appreciation received and the re- 
s u l t ~  achieved the expertise built over the years which 



hae enabled exhibition techniques to be progressively im- 
proved at minimal cost wouU appear commendable. The- 
re is a continuing effort to raise further the standards of 
exhibitions and specialisation is being developed in vari- 
ous spheres. The exhibitions teams include high level 
technicians and other representatives of industry and trade 
besides the management staff of three to four persons on  
the average. The calibre of these teams compare well 
with that of the visiting representatives from other coun- 
tries." 

4.13. The Committe are glad that basic planning ef all aspects 
of fair participation and exhibition is being done in India itself. 
This was but expected after nearly twenty five years of experience. 
I t  is also good to learn that our exGbitions have received much 
appreciation. The Committee would like efforts to continue seri- 
ously for improving the standards of our exhibitions and the results 
thereof to our economy. 

4.11. The Committee recommended that the feasfbility of setting 
up regional exhibitions centres with storage facilities, if possible, 
at  selected centres should be explored in the light of the experi- 
ence gained in the fair in Algeria The findings in this regard may 
well form part of a comprehensive plan to be undertaken. 

4.15. The Committee find that for too long, Indian Pavilions 
abroad have largely depended on traditional items like Agarbatis, 
Sarees and handicrafts. It is time that the theme of t b e  Pavilions 
is @-set to show the strides made by India in industry and in 
sciesce and technology. Selection of exhibits should be done with 
@re and imagination, keeping in view the scope and objective of 
exhibitions, the market prospects and also the need for attractive 
novelties. The cooperation of the relevant interests in production, 
trade, publicity, etc. should be enlisted with a view to the maximum 
success of our exhibition effort. 

B. Overlapping of Functions 
4.16. Participation in International Trade F@irs/Exhibitions are at  

present shared between (i) the Directorate of Exhibitions and Com- 
mercial Publicity (ii) the Indian Council of Trade Fairs and Exhi- 
bitions and (iii) the Export Promotion Councils. As stated else- 
where in this Report, the Directorate is supposed to participate in 
those fairs/exhibitions where promotional effort is of predominent 
importance. The Council is supposed to participate in those fairs! 
exhibitions where trading interest predominates. The Export Pro- 
motion Councils, on the other hand, participate only in s~ecialised 
fairs. 



4.17. The Mudaliar Committee had recommended in 1963 convt~- .  
d o n  of the Ministry's Directorate of Exhibitions into a policy mak- 
ing and coordinating body at the Centre and the transfer of all 
organisational work to an autonomous body with a view to bring- 
hg about reorientation of approach in the organisation of fair par- 
ticipations and exhibitions. Accordingly, the Council of Trade 
Fairs and Exhibitions was set up a t  Bombay in 1964. 

4.18. In 1966, a proposal was submitted to the Economy Com- 
mittee for winding up the Council and a decision to that effect was 
taken. Later that Committee revised its earlier decision on further 
submissions made and came to the conclusion that  Council should 
continue. 

4.19. I n  1967, the Administrative Reforms Commission recom- 
mended that:- 

"(i)  The activities of the Directorate of Exhibitions should, 
as early as possible, be transferred to the Indian Council 
of Trade Fairs and Exhibitions. 

(ii) The grant-aid to the Council mav continue for a few 
years, but the Council should ultimately become self- 
supporting, charging the  necessary fees for the services 
rendered by i t  to the trade." 

4.20. Government decided that those functions of the Directorate 
of Exhibitions which related to fairs and displays in which the 
trading element predominated should be transferred to the Indian 
Council of Trade Fairs and Exhibitions. Other functions designed 
to build the image of the country, to portray economic development 
in India, to attract and develop interest in Indian products and to 
build up, through visual means, industrial and commercial co-opera- 
tion with the rest of the world. should he retained by the Directo- 
rate. Government also accepted the ARC'S recommendation (ii) 
above. 

4.21. In  1971, the Working Group under the Chairmanship of 
the then Joint Secretary, Ministry of Foreign Trade (Shri P. K. 
Sarnal) made the following* recommendation: 

"It was pointed out to us that, according to the decision of 
the Government on the Administrative Reforms Commis- 
sion's recommendations, fairs which are financially via- 
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ble and where trading element predominates should be 
allotted to the ICTFE. I n  keeping with this decision and 
bearing in  mind the available administrative capacity 
and expertise, the events with pre-dominant trading ele- 
ment are allotted to the ICTFE. We, however, observed 
that some of the events which were at one time allotted 
to the ICTFE were subsequently taken over by the 
Directorate of Exhibitions. The representative of the 
Directorate 04 Exhibitions explained that this has been 
done because participation in the same fair by the same 
organisation for a number of gears had degenerated into 
a routine participation and a t  the insistence of the Indian 
Mission and with a view to introducing some sense of 
competition, some exceptions have been considered a 
healthy practice." 

"We feel that the Government's decision on the recommen- 
dations of the Administrative Reforms Commission should 
primarily prevail for the purpose of making the allocation 
of Fairs. We would, however, like to emphasize that fairs 
where the crading clement predominates, in the context of'  
the existing trade of India with the concerned country 
and also where trading channels are well-established, 
should be allocated, consistent with its recources, to the 
Indian Council of Trade Fairs and Exhibitions. Fairs/ 
Exhibitions in which image of India is also to be pro- 
jected, and those exploratory objective in the vast range 
of non-traditional items or where the existing trade of 
India with the concerned country is negligible and where 
the information about the product needs to be disseminat- 
ed should be handled by the Directorate of Exhibitions. 
We, however, feel that there cannot be absolute cornpart- 
mentalisation of fairs; nor can thereby be any demarca- 
tion of territories in this regard. Much will depend on 
the objectives, scope and character of each Fair." 

"We found that by and large the trade and industry was 
quite responsive to participations in known and develop- 
ed markets. If occasionally some important sector of 
industry or some reliable concerns displayed apathy to 
participation, it was largely because they received very 
inadequate notice for preparing high standard exhibits 
for timely shipment. To counter this apathy on the part 
of trade and industry and to enable them to design their 
participation in a superb fashion, it is very essential that 



they should be given a long notice. To this end, we hare 
suggested elsewhere in our report the fundamental need 
for adopting 3 years advance progTamme and planning." 

4.22. In their Report submitted in April, 1972, the Study Group 
set up by Government under the Chairmanship of Shri G. L. Bansal, 
Secretary General, Federation of Indian Chambers of Commerce 
and Industry, New Delhi, to evolve broad guidelines in regard to 
India's participation in international fairs and exhibitions, recom- 
mended the following scheme of distribution of fair participation1 
exhibition between the Directorate and the Council :- 

(a) Directorate of Exhibitions and Commercial Publicity 

i. Participation in trade fairs in countries to which export of 
Indian goods is undeveloped because of lack of awareness 
of Indian manufacturers and where the market has lo be 
explored. 

ii. Participation in fairs and exhibitions where the participa- 
tion is needed primarily for reasons other than those of 
trade promotion. 

iii. Participation in fairs and exhibitions where it is essential 
to participate only at Government level. 

iv. Holding exclusive Indian exhibitions for purposes of 
image building as distinct from commercial objectives. 

v. Holding exclusive Indian exhibitions of large magnitude 
(with expenditure of Rs. 10 lakhs or more) in regions 
where no international trade fairs are held and where 
the markets have not been adequately explored. 

vi. Participation in Expos and other world events of similar 
nature. 

(b)  Indian Council of Trade Fairs and Exhibitions 

i, Participation in trade fairs and exhibitions where trading 
interest predominates. 

ii. Exclusive Indian Trade expositions, both general and spe- 
cialised, which are meant primarily for trade promotion. 

iii. Holding Indian exhibitions and participating in trade fairs 
for exploration of business possibilities in regions where 
participating in established trade fairs." 



4.23. On 3rd October, 1972, a meeting was held a t  New Delhi 
between the then Special Secretary, Ministpy of Foreign Trade 
and the Chairman, Indian Council of Trade Fairs and Exhibitions, 
Bombay in the course of which the performance of the Council came 
up for discussion. The main points raised were the failure to set 
up  a General Council, decline in membership of the Council, adverse 
reports from Indian Missions in some of the fair padicipation 
arranged by the Council. On 12th October, 1972 the Chairman, 
sent a detailed reply to the then Special Secretary to various points 
raised and followed i t  up by a personal letter dated 19th October, 
1972. 

4.24. The subsequent events during May, 1973 about the former 
Secretary, Ministry of Commerce, apprising the Minister for COG- 
merce of the performance of the ICTFE and the submission of a de- 
tailed note by him on the working of the ICTFE followed by the 
decision of the Commerce Minister approving the proposal to dis- 
pense with the services of ICTFE and the direction that  to prevent 
unnecessary problems of retrenchment, unemployment of those of 
its employees who are otherwise suitable in the re-organised set up 
of the Directorate, have been referred to jn  paras 2.120 and 2.121 
ante of this Report. 

4.25. On 29th May, 1973, the Director, Exhibitions and Commer- 
cial Publicity sent a letter to the Chairman, ICTFE conveying deci- 
sion not to allocate to ICTFE any programme of participation i n  
fairs and exhibitions in future commencing from the financial year 
1973-74. 

4.26. On 5th June, 1973, the Chairman, ICTFE sent a detailed let- 
ter to the Commerce Minister representing against the decision not 
to allocate to ICTFE any programme of participation in fairs and 
exhibitions in future concerning the financial year 1973-74. 

4.27. On 21st June, 1973, the Governing Body of the Council ad- 
opted the following resolution and authorised the Chairman to for- 
ward the same to the Commerce Minister and the Prime Minister:- 

"The Governing Body of the Indian Council of Trade Fairs 
and Exhibitions notes with deep regret and concern the 
letter dated the 29th Map, 1973 from the Director of Exhi- 
bitions and Commercial Publicity of the Ministry of Com- 
merce, communicating a decision not to allocate to the  
Council any programme of participation in fairs and ex- 
hibitions in future from the financial year 1973-74 



The Governing Body regrets that in the past eight months it 
was not taken into confidence a t  any stage nor given an 
opportunity of stating the Council's case prior to the deci- 
sion taken by the Ministry. Considering that the h d i a n  
Council of Trade Fairs and Exhibitions w s  promoted as 
a Registered Society by the Government of India and con- 
sidering that all the Members of the Governing Body 
have been nominated by Government including one of the 
two Vice-Chairmen who has been either the Joint Secre- 
tary in the Ministry or the Director of Exhibitio~s, and 
considering further the favourable and appreciative com- 
ments on its functioning in the course of participations in 
55 international fairs received generally from India's 
Embassies and missions abroad and the recommendations 
of the various expert committees appointed by Govern- 
ment from time to time to allot to the Council an expand- 
ing role in India's participation in international fairs 
with a predominantly trade content, the Governing 
Body urges the Minister of Commerce to be so good as to 
review the position particularly as the above mentioned 
decision has not entailed any financial outlay and is capa- 
ble of being reviewed without any loss to Government 
and to receive for this purpose a deputation of represen- 
tatives of the Governing Body. 

The Governing Body further urges the Minister of Commerce, 
in recognition of the notable service rendered bv the Coun- 
cil over a period of nearly 10 years to Indian trade ;nd 
industry through its successful organisation of partici- 
pation in 55 international fairs, and of the f:wr that the 
council has been successfully discharging its rcsponsibili- 
ties in terms of the objectives with which it v:as estab- 
lished by Government while meeting in full its obligations 
and commitments in respect of its finances and services, 
that he be so good as to restore to the Counril a pro- 
gramme of participation in all fairs having a pre-domin- 
antly trade content as recommended successively by the 
Administrative Reforms Commission, the Working Group 
and the Study Group of experts appointed by the Gov- 
ernment of India." 

4.28. The resolution of th'e Governing Body of the Council (16th 
July, 1973) was followed up by a representation by Shri Bhabha, 
Chairman of the  Council to the Prime Minister. As stated in para 
2.122 of this Report, the Prime Minister suggested that reasonable 



number of fairs be allocated to the Council during the current year 
and  that further consideration could be given to the matter. As 
stated in para 2.123 the Commerce Minister accordingly reported to 
the Prime Minister that some fairs would be allotted to the Council 
during the remaining part of the financial year for keeping their 
staff fruitfully engaged. He also reported that the Ministry would 
examine the proposals for re-organising psrticipation in fairs and 
exhibitions abroad including the question relating to appropriate 
arganisational and institutional arrangement for maximising com- 
mercial returns from such participation. It was contemplated that 
the role of the Council could be considered in closer detail in the 
light of the Government's action on the A.R.C.'s recommendation. 
I t  was mentioned that a note for the Cabinet was under preparation. 

4.29. The Committee enquired how was it that the decision to dis- 
pense with the services of the Council taken on 1st May, 1973 by the 
Commerce Minister and communicated to the Council in a letter 
dated 29th May, 1973 was reversed after a few days on the represm- 
tation made by the Council. In reply, the Commerce Secretary 
said: 

# 

"After they had been told that they would not get any further 
exhibitions to organise, thereafter there is no specific re- 
cord to show in what manner, due to u7hat reason, a 
change of heart took place. There is a sentence in the re- 
cord by the Minister which is pertinent which I want to 
bring to your notice. In the meantime thinking hac! veer- 
ed round to setting up of an India International Trade 
Fair Authority. It was necessary to think of the role of 
ICTFE, the staffing which was there, for the purpose of 
absorbing them and not leave them without employment. 
These points were being considered at this time and this 
must have weighed with the Minister that before we take 
some final view in this matter, it is not proper to wind 
up the Council." 

4.30. Asked whether reversal of the decision to wind u p  the 
Council meant that the allegations against that body had been found 
to be wrong, the witness said:- 

"I would not assume anything particularly in the absence of 
record." 

4.31. The Committee observed that on 1st May, 1973 it was decid- 
e d  to dispense with the services of the Council but on 17th July, 
1973 it was decided to allocate some fairs to the Council to keep 



their staff fruitfully engaged. The Committee enquired if a formar 
communication was sent to the Council informing them of the latest 
Government decision. The representative of the Ministry of Corn- 
merce stated:- 

"Communication was made about the allotment of the Vene- 
zuela Fair to the Council. Earlier, they were communi- 
cated (the decision to wind up). But, there is no com- 
munication to show whether they were formally told that 
decision is now kept in abeyance. T8he assumption was- 
that pending a decision, about its future, whether i t  would 
be wound up or not, it will continue to participate in fairs- 
allotted to it." 

4.32. The Committee desired to know whether it was a fact that 
a t  certain places abroad both the Council and the Directorate had 
gone to organise the fairs/exhibitions. In reply,* the Ministry of 
Commerce stated in a note that: 

"There has been no instance of both the Directorate of Exhi- 
bitions and Commercial Publicity and the Indian Council 
of Trade Fairs and Eshibitions having organist-d partici- 
pation in the same fair in the same year simultaneously. 
However, in some cases participations in different years 
has been arranged sometimes by the Directorate and some- 
times by the Council. List of such cases is attached (Ap- 

pendix V). The rotation of responsibility was consi- 
dered desirable by the Ministry for developing a healthy 
spirit of competition between the two organisations. This 
has not led to any duplication of effort, and on the con- 
trary has led to the improvement of presentation." 

4.33. The Committee find that Government had taken a decision 
on 1st May, 1973 to wind up the Council. This decision seems t o  
have been taken behind the back of the Council who was not given 
a reasonable opportunity to place its case before Government. Even 
the Prime Minister was constrained to observe on 16th July, 1973 
that "it is also not fair to confront the Council with a situation of 
this kind without adequate prior notice and discussion." 

4.34. The Committee also find that Government's views about 
the role of the Indian Council of Trade Fairs and Exhibitions which 
was set up in 1964 had been shifting vague and inconsistent. Hard- 
ly had the Council functioned for two years, the Economy Corn- - - 
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mittee headed by the Cabinet Secretary decided in 1966 that the 
Council should be wound up. Before this decision could be im- 
plemented, that Committee reversed its own decision on pleas made 
to it. In 1967, the Administrative reforms Commission recommend- 
ed that "the activities of the Directorate of Exhibitions should, as 
early as possible, be transferred to the Indian Council of Trade Fairs 
and Exhibitions.'' Had Government accepted and implemented 
that recommendation, it would have been possible to put an end a t  
least to multiplicity of organisations entailing high cost of over- 
heads and perhaps also to achieve some economies of scale. While 
accepting ARC'S recommendation, Govennment, however, decided 

that only fairs and displays in which the trading element predomi- 
nates should be transferred to the Indian Council. This demarca- 
tion of work between the Indian Council and the Directorate was 
not followed by Government in letter and spirit becapse, as ob- 
served by the Study Croup headed by Shri P. K. Samal in 1971 
some of the events with predominant trading element which were 
at one time allotted to the Indian Council were subsequently allot- 
ted to the Directorate on the plea that the participation in the 
same fair by the same organisation for a number of years had de- 
generated into a routine ~articipation. In April, L972. the Study 
Group had recommended enlargement of the scope of allocation to  
the Council. On 1st May. 1973, Government instead of agreeing to 
the recommendation, again decided to wind up the Couttcil be- 
cause of its alleged poor performance. This time again the deci- 
sion was not implemented hut it was subsequently decided tq give a 
"reasonable nnmber of fairs." This decision was neither communi- 
cated to the Council nor implemented, for what was given to the 
Council in 1973-74 was only one fair. Viewing the course of these 
developments, the Committee cannot resist the impression that hav- 
ing set up the Council of Trade Fairs and Exhibitions in 196-1, Gov- 
ernment did not quite know what to do with it. 

4 35. Government's stand in regard to the rote of the Directorate 
of Exhihitions and Commercial Publicity too has been \ague and 
inconsistent, and shifting so frequently, that any demarcation 
between the Directorate and the Council could hardly be made, 
The Itludaliar Committee which had recommended setting up  of an 
autonomous body to bring about re-orientation of approach to the 
organisation of fair participations and exhibitions had recommend- 
ed in 1963 that the Directorate of Exhibitions should be converted 
into a policy-making and coordinating body. Go~ernment  chose 
not to take any steps to elevate the Directorate to that level and 



to assign fair participations to it with the result that 
was no organisation charged with the specific mgpMsibility 

of p l a n n h  coordination and evaluation of India% participation in international fairs. In 1967, the Administrative Reforms corn- 
mission recommended that the activities of the Directorate of E ~ -  
hibitions should, as early as possible, be transferred to the Indian 
Council of Trade Fairs and Exhibitions. This afforded another op- 
portunity to Government to transfer all organisational work if it 
Was thought fit to the Council and thereby put an end to dupli- 
cation of efforts but Government let slip this opportunity also wllen 
it decided to assign those fairs to the Directorate which were de- 
signed "to build the image of the country, to portrary developments 
in India, to attract and develop interest in Indian products and to 
build up through visual means, industrial and commercial coope- 
ration with the rest of the world " According to Government's 
o m  admission, indances are not lacking whdn participation in? 

different gears was arranged sometimes by tho Directorate and 
sometimes by the Council. To quote one instance, the Frankfurt 
fairs in L969, 1970 and 1971 were organised by the Council, but the 
fair organised, there in 1975 was handled by the Directorate. The 
Committee are not impressed by the argument that fur develop- 
ment of a healthy spirit between the two organisations, rotation of 
responsibility is desirable. As far as the Committee can see, such a 
rotation has only led to dilution of the role of the ~ i rec to ra te  and 
has served little purpose. Inability to make up ~overament ' s  
mind has delayed the emergence of a sound ori?anisatio~~~1 base £or 
planning, coordination and evaluation of India's participation in 
fairs/exhjbitions abroad, A Direcotrate which has the lion's share 
of and is deeply involved in the dav-to-day organi- 

of fairs/exhibition~ can hardly be expected to w ~ ~ u ~ ~ ~  its 
own The Committee. therefore, suiZWt that Gnr 
ernment should take concerted measures to create a OrganiFa. 
tionPl base for the purpose of undertaking ~ l a n n i n ~  rnordinatinn 
and of India's in f13irs/exhihitin1's 

infomed, bold and imaginative approach can put India On the 
fair map of the world. 

C. Need for a Unified Agency 

4.36. On 3rd October, 1973, the former Secretary, Ministry 
Commerce mooted the idea of setting up of a Indian International 
Trade Fair Authority. The following were some of the important 



reasons given in his note* for setting up a unified agency for orga- 
nisation of fairsjexhibitions: 

(i) Even in respect of 25 to 30 fairs in which we participate, 
the approach is not uniform; 

(ii) there is a multiplicity of agencies functioning in this field 
viz. the Directorate of Exhibitions and Commercial Pub- 
licity, the Indian Council of Trade Fairs and Exhibitions, 
the Export Promoti'on Councils. The multiplicity of 
agencies functioning in this field has prevented the acqui- 
sition of expertise necessary in any single organisation 
so as to enable it to approach the subject of exhibitions 
display and technology in an integrated manner. 

(iii) With the launching of the Fifth Five Year Plan, and the 
increasing need for projecting the image of India as a 
viable exporting nation and a modern industrial economy, 
the time ,has come for the establishirnent of single autho- 
rity to take charge of the entire exhibition work in regard 
to hosting fairs in India as well as for participation in  
international trade fairs abroad. 

(iv) there is avoidable duplication of efforts, unnecessary cost 
in overheads, inability to achieve economies of scale, 
addiction to slow governmental procedures unsuited to 
the dynamic field down-the-line to develop experience, 
expertise and the finesse necessary to deal with a hig8hly 
creative and technical subject like exhibition display and 
technology. 

4.37. It was contemplated that the proposed International Trade 
Fair Authority would be a service-oriented organisation like the 
Trade Fair Development Authority. It would be a Society registered 
under the Societies Registration Act, 1860. I t  would be managed 
by a Steering Committee whose Chairman would, to start with, be 
the Secretary In the Ministry of Commerce. The Executive Head 
of the Authority was to be a Director General. The implication of 
setting up the Authority would be abolition of the Direcorate of 
Exhibitions and the Indian Council of Trade Fairs and Exhibitions 
with Directorate of Commercial Publicity remaining with the 
Ministry of Commerce, as before. Export Promotion Councils were 
not to be directly affected and were to be allowed to participate in 
a small way in specialised Fairs. 

4.38. When the proposal for setting up the authority was sub- 
mitted to the Expenditure Finance committee on 5th March, 1974, 
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the transfer of the  entire Directorate of Exhibitions and Cemmercial 
Publicity was envisaged.' Expenditure Finance Committee appro. 
ved the proposal subject to Cabinet's approval. 

4.39. In  July, 1974, there was some new thinking in the Ministry 
of Commerce regarding the Trade Fair Authority and the future  
relationship between the Indian Council of Trade Fairs and Exhibi- 
tions and the Directorate of Eshibitions and Commercial Publicity. 
I n  a Note (dated 19-7-74) submitted to the Secretary (E.P.), the  
Joint Secretary, Ministry of Commerce argued for reconsideration 
of the proposal to set up a unified agency on the following grounds:- 

(i) I t  is not easy to set up IIFTA as a registered body in 
view of the problems of absorptions of staff of Directorate 
and ICTFE. A suggestion has been made that Tve may 
pursue the idea of setting up the Authority in the form 
of a Statutory Corporation. 

(ii) while the economics of unifying the Dte. and the ICTFE 
are barely marginal the extra expenditure in bringing 
about the unification is considerable. 

(iii) financial flexibility can come to an organisation only when 
its resources are its own. In the scheme of Authority 
there is no perspective that it will be self financing in due 
course. The decislon to lease the major property of 
Pragati Maidan instead of owning it leaves no possibility 
of high incomes. Presently the pattern is that its incomes 
will come as grant from Government and the receipts will 
be credited to Central Revenues. 

(iv) the posts sought to be abolished for the Authority in the 
Secretariat include the concerned Joint Secretary and the 
rest. There are certain functions which the Government 
cannot be divested of. These are (a)  decision of partici- 
pation In international fairs, (b) theme and size, (c) 
exaluation-trade impact, and (d) image moulding parti- 
cipation on political grounds. 

(v) all the Working Groups and Studies have sought delega- 
tion of the execution of exhibitions and not the policy 
regarding them. In fact today the need is to better in- 
tegrate the knowledge of the Territorial Divisions and 
Export Production Department to choose and plan parti'- 
cipation. We do not want so many good participations in 

-- -- 
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terms of show. Similarly the need is for commercial pub- 
licity to be better informed of Government intentions. 

(vi) The Authority provides that initially the Chairman of 
Steering Committee governing the Authority will be 
Secretary (EP). '  This is not likely to be a permanent 
arrangement, here association of Secretary (EP) will not 
achieve the purpose of policy function remaining with 
Government. 

(vii) One of the aspects of this unification under a single 
authority is the policy judgement that one Authority is 
better than many units. This would bear further exami- 
nation. . . . . .We have to think of a federal structure and 
not a monolith. 

(viii) One of the strong factors that appears to have weighed 
in making the proposal is the adverse judgement on the 
performance of ICTFE strongly held by Shri M. Yunus, 
Secretary (IT). On the papers in file this adverse judge- 
ment remains unproven. 

(ix) During the Fifth Plan the total Government grants avail- 
able for Exhibitions and Publicity are likely to (at best) 
remain at the present level. We cannot think of suddenly 
ushering an era of much greater acti\?ity on these fronts 
if it  is to be financed on Government account. Unification 
of the organisations under a registered body provides no 
magic by which the same amount of funds will lead to 
much enhancement of such activities. This is all no more 
than sales talk for a proposal. In fact, the looser financial 
control leads to greater operational overheads, greater 
entertainment etc. We can espand our exhibition and fair 
participation activities only by transferring the burden to 
the exporting trade. Our policy should be to make the 
exporters learn the benefits of participation and feel it 
worthwhile to meet the costs. 

4.40. On 21st August, 1974, the Commerce Minister stated inter 
ralia: 

"I am glad to see that some new thinking has been done 
regarding the Trade Fair Authority and the future re- 
lationship between the ICTEF and the Directorate of 
Exhibitions and Commercial Publicity. 



I also agree that we  should have an open mind regarding the 
JCTFE and watch their performance in  the course of 
the year, before taking a final view regarding their future  
role." 

4.41. During evidence the Committee enquired the latest position, 
the representative of the Ministry of Commerce stated: 

"The intention is that the organisation which is now looking, 
after the internal exhibitions and the Directorate which is 
now looking after the external fairs would bd merged 
and there would be one authority. There will not be any 
federal structure; it will be one authority dealing with 
both internal and external fairs. 

In the scheme that is now being considered, or under exami- 
nation in the Ministry, there will also be a role for the 
Indian Council of Trade Fairs and Exhibitions, because 
the thinking is that while the two Government organisa- 
tions should be merged into an autonomous body, the 
Council should also continue to have an ancilliary or 
servicing role. This is again the thinking at the present 
moment." 

4.42. Asked whether the new thinking was different from the 
idea envisaged by the former Secretary in his note, the Secretary, 
Ministry of Commerce reported: 

"There is onef basic difference. It is not to be taken as final, 
as the thinking is still going on. The pattern of Mr. 
Yunus was that it would envelope all the three organisa- 
tions, the Council, the Directorate and the fair authority 
as also the commercial publicity side and i t  would bd 
an autonomous organisation registered under the Societies 
Act. The concept that is now being discussed is that the  
merger will be at  the level of the Government organisa- 
tions while the Council will remain outside. The trade 
fair authority will work as an ancillary." 

4.43. The former Secretary, Ministry of Commerce said in his 
evidence: 

"I unddrstand that some kind of authority is going to be 
created, but changing the name of the present Directorate 



115 - 
will only mean that it will not be old wine in a new 
bottle, but rotten wine in a broken bottle." 

4.44. Giving his reaction to the idea of continuing ICTFE as a 
Service Agency, the Chairman ICTFE, said in evidence: 

"***The present thinking is to use the Council as a service 
agency. We are very glad to function as a sdrvice agency." 

4.45. In  a note furnished to the Committee after evidence, the 
Ministry of Commerce stated: 

"Under this arrangement i t  was proposed that the  Indian 
Council of Trade Fairs and Exhibitions should be conti- 
nued as a service agency undertaking such responsibilities 
as may be assigned to it. However, no final decision has 
yet been taken. The organisational form of the proposed 
Authority is still under examination and various alterna- 
tives including a company form under the Companies Act 
are under active consideration. A final decision on this 
is expected to be taken in a few weeks' time in consul- 
tation with the Bureau of Public Enterprises, the Depart- 
ment of Company Law, Ministry of Finance etc. The  
integration of the Directorate of Publicity and Commercial 
Publicity, the8 India International Trade Fairs Organisa- 
tion and the Indian Council of Trade Fairs and Exhibi- 
tions is a part of the structural planning in the scheme 
under consideration." 

4.46. In another Note*, the Ministry of Commerce stated (January, 
1976) that:- 

"A Cabinet paper on the subject has been drafted. The Com- 
ments of Ministry of Finance and Works and Housing a re  
awaited and the proposal will be phced before the 
Cabinet thereafter." 

4.47. The Committee find that at present there is multiplicity of 
agencies handling trade fairs/exhibitions within the country and 
abroad. This has implied avoidable duplication of efforts, over- 
lapping of functions, high overheads and lack of co-ordinated plan- 
ning and integrated approach. The proposal of the Ministry of 
Commerce mooted as early as in October, 1973 for setting up a - 
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¶unified agency to be called the India International Trade Fair Autho- 
rity was, therefore, a step in the right direction. After the proposal 
was approved by the Expenditure Finance Committee in March, 
1974, the next obvious step was to obtain the approval of Cabinet. 
For some reason, however, the Ministry of Commerce seems to have 
developed cold feet. In a note dated 19th July, 1974, problems Eke 
absorption of staff, economics of unification, financial flexibility, etc. 
which were by no means insurmountable, were cited by way of 'new 
thinking'. As far as the Committee can see, this was nothing but 
a veiled attempt to put the idea of setting up a unified agency in 
cold storage. It  is surprising that the very Ministry which had 
strongly favoured the idea a few months back should seek to put 
their own proposal in reverse gear. 

4.48. The Committee have pointed out elsewhere how the Ministry 
of Commerce had once decided to wind up the Indian Co~rncil of 

-Trade Fairs and Exhibitions but soon reversed that decision. The 
Ministry had also decided that on reversion, the Executive Director 
should be entrusted with the work of Commercial Publicity alone, 
but that decision was also reversed and he was given the work also 
of Exhibitions. U'heil one decision after another is reversed by the 
same Ministry, and that too within a short span of time, it casts a 
serious reflection on the decision-making procuss in the Ministry 
concerned. The Committee strongly emphasize the need to review 
the existing decision-making process and to streamline it adequately. 

4.49. The Committee fear there is a contradiction between the 
idea of the Ministry of Commerce that integration of diverse bodies 
operating at present is a part of the structural planning now being 
evolved and the proposition, which emerged in evidence, that even 
when the proposed unified authority is set up the ICTFE would 
continue as a Service Agency. It is regrettable that no h a 1  deci- 
sion in this regard has been made by Government, though the Com- 
mittee were assured (October, 1975) that it was expected "in a few 
weeks' time". The accumulation of allegations against the ICTFE, 
though not clearly substantiated, is a serious matter. Besides the 
Committee fear that if the ICTFE or for that matter the Directorate 
is retained under one grab or another, the unified agency idea will 
be infructuous. The Committee urge on Government to take long 
term decisions rather than adopt ad hoc measures on grounds of 
expediency rather than of principle. 

NEW DELHI; H. N. MUKERJEE 
March 8, 1976 ---- -. Chairman, 

'Phalguna, 18 1897 (s)- Public Accounts Committee. 



APPENDIX I 

Statement showiirg fairs organised by the ICTFE during rhe  Iusr 10 years (1965-66 t o  
3974-75) and the business neptiuted. 

Nmes  & Dates of the Fairs Eusincss Under Total  
Ncgntiatcd Ncgotia- 

tion 

I 2 3 4 

(Rupees in lakhs) 

I. B ~ l a p z s t  International Fair (21-~-1965-31-~-1965) 10.00 2' 25 12-25 

2. Paznan International Fdir /1-6-1965-1y6-196~) . 0.42 13'2s 13' 7 0  

3.  Indian National Exhibition, Belgradc c3-7-1965- 
18-71965) . 25.00 . . 25.00 

4. Rnyal Agricultural shov\., Xairijhi (28-9-1965- 
Z-10-1965) . 1 2 . ~ 0  . . 12.00 

3. Bwsst:ls Food and Dorn:~tlc Equipment Fair (8-10- 
rgh6-'3-1c-: 966) . 

r .  Int ::national Samples F i r ,  Barcelona (1-6-1967- 
15-6-1967) 12.00 1.50 13'50 

2. Ii~ternational Trade Fhir, Sydney (19-10-1967- 
28-10-1967) 1-60 



4. Indian Trade Exhibition, Khartourr. (3.3.1~6E- 
17.3.1968) . 20'50 49'55 70.05 

5. Leipzig Spring Fair (3.3.rg68-12.3.1968) . . 1oo.00 311.00 4 1 1 . ~ 0  

6. Frankfurt Spring Fair (3.3.1968-7.3.1968) . , 25.00 162.00 1 8 7 . ~ ~ 0  

I. Partners for progress Exhibition, Berlin. (26.9. 
19684-10-1968). . 6.00 

2. Zlgreb International Autumn Fair (12.9.1968- 
22.9.1968) . . 593.00 . . 593'00 

3. B-ghdad International Fair (1.10.1968-30.10.1~6sj . 2 2 . ~ 0  . . 22'co 

4. Frankfurt International Spring Fair (23.2.196g- 
27.2.1969) . . 115,co . . rlg.co 

5 .  Leipzig Spring Fair (2.3.1969-1 1.3.1969) . . 257.00 . . 25 7 . ~ 0  

6. Daily Mail Ideal Home Exhibition London. (4.3. 
1969-29.3.1969). . 2-00 . . 2.00 

I. Partners for progress Exhibition Berlin. (19.9.1969- 
28.9.1969) 1s.00 . . 1 5 . ~ 0  

2. Zagreb International Auturrn Fair ( I  1.9.1g6g- 
21.g.1969) . . 700.00 

3. Sydney InternationalFair (I 8 .ro.rg69-25.10.1g6g) joecc  . . ?oacc 

4. Frankfurt Spring Fair, Frankfurt. (22.2.197~-26.2. 

5 .  L-ipzig Spring Fair (1.3.rg70-10.3.ig70) . . 26C0.00 . . 26~0-00 

I. Milan International Trade Fair (14.4.197~-25.4. 
1970) . 2'00 3-50 5'50 

2. Cairo International Trade Fair for Industry. (16.5. 
1970-5.6.1970) . . . 123'00 375'42 498'42 

3. National Ag:icultural and Trade Fair, Dar-as-Salarn 
(3.7.1970-7-7-1970) . . 0'52 1.11 1.63 



4. O?:rs-as I m p x t  Fair, Berlin. (25.8.1970-31.8.1970) 1-28 

5. D i n a m ~ s  International Fair (25.8.1g70-20.g.rg70) I4'CO 

6. Zlgrzba International Autumn fair (10.9.1970-20.9. 
1970) . 10.08 

7. T ~ x l s  State Fair, Dallas. (io.io.ig70-25.10.1970) 0.68 

8. B 1:hl:est Int-rnational Fair (13.10.1970- 
24.10.1970) . . 63-33 

9. Ghana International Trade Fair, Accra. (1.2.1971- 
14.2.1971) . . 76.64 

13. F:a*~kfu:t International Sp5ng Fair. (28.2.1971- 
4.3.1971) . . 37'21 

X I .  Diily Mxil Ideal H . m e  Exhibition, London. 
(1.3.1971-27.3.1971) . . . 11.93 

340.67 

1971-72 
1 .  F ~ r s t  H ~ s ? h o l i l  C~mfor t s  show (5.4.1971-19.~1971) 

5; 41th Brusscls Comrncrcial Fair ( z I . ~ . I ~ ~ I - z . s . I ~ ~ I )  1.40 

2. ZimSia TraJe Fair, NJola. (1.7.1971-6.7.1971) . 4.46 

3.  Zlg-cb International Autumn Fair (g.g.rg71- 
19.9.1971) . . rS8.61 

4. Piovdiv 1nt:rnational Fair (19.9.1971-28.9.19;1) . 255.56 

5. R I: i i l l  I lr5rnarional Fair ( ~ . I O . I ~ ~ I - Z I . I O . I Q ~ I )  28-06 

6. N1i:oSi Agricultural Show (3S.g.1971-2.10.rg71) 1.53 

7 .  CI::,) 1:lt-rn~tional F.lir (2.3.1gjz-23.3.1972) . - 7 ' - c  - 

4R3' 37 --- 
1972-73 

1. '\.1 1.11 Int~rnational Fair ~ 1 ~ . ~ . 1 9 ~ 3 - 3 5 . ~ . 1 ~ 7 ? )  . 4'9s 

2. I[[ I l twa t iona l  Cmsurn-r G ~ o l s  Fair. Brno 
(C7:chslovalria) (zQ.~.~g?a--.5.rg7?).  . 104.67 

3. Xt. International Samples Fair Barcelona (Spain) 
(3.6.1972-1 3.6.1972) . , 22'50 

4. Th:~saloniki hternational Fair (2.9.1972-24.9.1972) 2.16 

5 .  Vicn1.a International Fair (6.9.1g72-10.0.1g72\ . 3-46 

6 .  Plovdiv International Fair (24.g.1g72-3.10.1g72) . 29F.c~ 



I 2 3 4 - 
7. Baghdad 1~ternatior.al Fair (1.10.1g72-71.10.1g7?) 58.00 58-00 

8. Tripsli 11it:rnational Fair (1,3.1973-20.3.197~) 

I. Indian Industrial Exhibition Caracas.(26.3.74- 
W3.74) . 

I. International Spring Fair for Consumer Goods, 
Uuecht,(2.3.1975-6.3.1g75). . . 16.00 60.00 76-00 

2. Cairo International Fair (ro.3.1g75-31.3.1g75) . 12.00 52.00 64-00 



APPENDIX I1 

A summary of views expressed by Indian Missions abroad about t h e s  
fairs 1 exhibitions organised by the Indian Council of Trade Fairs 

and Exhibitions 

PART-I-Adverse Remarks and Criticism with Council's Com- 
ments thereon. 

(1) Leipizi,g Spring Fairs, 1970 

Criticism: 

Display far better than on earlier occasions., but prominence has 
been given to traditional items and handicrafts. 

Comment, 

Regarding the comment that display was far better 'than on ear- 
lier occasions, it must be mentioned that this was the last participa- 
tion organised by the Council at the Leipzig Spring Fair. As re- 
gards prominence being given to traditional items and handicrafts, 
note was taken of this advice for future projections at Leipzig. The, 
Council, however, was not given another opportunity to organise 
India's particigation in the Leipzig Spring Fair. 

(2) Frankfurt International Soring Fair, 1970 

Criticism : 

Retailing mentality was still present in a degree no less than 
last year and full potential of the boom conditions for Indian novel- 
ties was not exploited. 

Comment: 

This fair offers an opportunity for the sale of items exhibited and 
this opportunity was fully utilised. The sale of exhibits, after the 
close of the fair, realised an amount of Rs. 1.47 lakhs in foreign ex- 
change and orders booked by the participants as t?er the reports 
amounted to Rs. 120 lakhs. 



122 
However, our Consul-General in Frankfurt, in his report where 

%he above criticism had been made, had also appreciated the 
Council's effort, as may be seen from the following excerpts from 
his report : 

"The participation was quite successful especially in the 
field of jewellery, handloom silk and cotton made-up 
goods and fabrics, carpets and brassware. The Indian 
participants in the fair took full advantage of 'the 'INDIA 
LOOK 1970 TRENDS'. . . . . .The press comments on our 
participation were also good." 

(2) Bucharest mir, 1970 

Criticism: 

Industrial development not truly reflected in India Pavilion. 

Comment : 

Actually, five H.M.T. machines, one precision capstan lathe of 
Gedee Weiler, two other machines of Messrs Praga Tools, fans, 
typewriters, refrigerators, airconditioners, etc. including a wide 
range of light engineering products were displayed and their sales 
a t  the close of the fair realised on account of Rs. 3.30,000 in foreign 
exchange. 

(4) Baghdad International Fair, 1971 

Criticzsm: 

Some shop soiled goods were displayed. 

Comment: 

Instead of contesting this view which may well relate to a few 
articles, mention may be made of the following assessment of the 
India Pavilion by a leading daily newspaper in Iraq, the BAGHDAD 
OBSERVER dated the 3rd October, 1971- 

"The products on display demonstrate the great progress made 
by India in the field of industrialisation since indepen- 
dence. The products on display demonstrate their high 
quality and excellence which would stand international 
competition." 



Criticism: 
Packing unsatisfactory, 

Comment : 
Unfortunately, participants are responsible for the proper pack- 

ing of their goods in terms of the condl'tions laid down by the Coun- 
cil. Where packing was not good enough to stand the stresses and 
transportation and rough handling by rail, truck, sea, air, etc., the 
attention of the participants was invariably drawn by the Council 
to their responsibility. 

Criticism: 
The Council grossly mismanaged the winding up work. 

Comment : 

The CounciI's exhibition team packed the exhibits and left them 
with the clearing agents (appointed by the Embassy) along with 
the invoices prepared according to their advice after the close of the 
fair and full particulars were also given to the Indian Embassy 
Thereafter the documents were recast in different forms a number 
of times as desired by the clearing agents and the Embassy. The 
Council's officer who visited Baghdad in May 1972 again tried to  
speed up the matter. Eventually, various formalities were complet- 
ed and the unsold exhibits were returned to India and the sale pro- 
ceeds were repatriated by tfie Council's exhibition team deputed 
for participation in the next Baghdad Fair in 1972. 
Criticism: 

Alleged excessive import of liquor of expensive deluxe brands 
by the Director, India Pavilion. 

On receipt of a confidential letter from O.S.D. (Vigilance), 
Ministry of Commerce, on the above subject, a note was recorded by 
the concerned officer of the Council who was the Director of the 
India Pavilion at the fair. According to this note, 72 bottles of 
liquor were inyorted duty-free. The cost of liquor including pack- 
ing and airfreight charges amounted to US $269.68 equivalent to 
about Rs. 2,000 against the fair quota of ID 300 equivalent to Rs. 6,600. 
Out  of these 34 bottles were presented and 38 bottles were used for 
oficial entertainment in the India Pavilion to the officials of the 
Fair Authority, Customs, Directorate of Imports and Exports, 
Ministry of  economics and public sector organisations and repres- 
entatives of the press and other publicity medis. The justification 
a41TL.S.-9 



for the import of the deluxe brands of Johnny Walker (Black Label) 
and Haig's 'Dimple Scotch was that the difference in cost between 
these brands duty-free and the standard brands duty-free was only 
R s  6.5 per bottle and Rs. 3.5 per bottle respectively, and this very 
small difference was more than off-set by the good-will created 
among the recipients to whom these prestigious brands of whisky 
were presented. This public relations effort was necessary to ex- 
pedite the issue of import licences and the sale ol  exhibits against 
the fair quota of Rs. 26 lakhs,' and as a matter of fact the India Pavi- 
lion was one of the first to receive the import licences. This in- 
formation was sent to the Ministry and the Council received no 
further reference in the matter. 

(5) Zagreb International Autumn Fair. 1971 

Criticism : (of the First Secretary. Embassy of India in contrast 
with the views of the Ambassador) 

Location of the India Pavilion is most unsuitable and the Pavi- 
lion reembled a cantilevered green house. 

Comment : 

The Pavilion was booked by the Embassy as we had left the 
choice to them, and this choice had the approval of the Ambas- 
sador. 

Criticism : (of the abovementioned First Secretary in contrast with, 
the views of the Ambassador) . 

(i) Retail sales should rut have been organised as this had 
transformed the Pavilion into a bazaar. 

(ii) If retail sale is to be held in future, this may be orpanis- 
ed by the Indian Council of Trade Fairs and Exhibitions 
and not by the participants. 

Comment : 
Instead of our comments, the observation of the Ambass~tdor of 

India in Yugoslavia on these points conveyed to the Ministry would 
be  relevant and are reproduced- 

(i) "The feature of retail sales should, I think, be continued. 
Its withdrawal will deal a death blow to our popularity. 
Indeed what will remain in our Pavilion without retail 
sales will soon cease to interest the people. I feel, there- 
fore, that from the public relations point of view we 
should continue the retail saIes." 



(ii) "I am not in a position to comment on Daulat Singh's 
sugges'tion that the retail sales should be conducted by 
the Indian Council of Trade Fairs and Exhibitions. I t  is 
really for the Council to decide what it should do. Ideal- 
ly we should evolve an arrangement which would elimi- 
nate malpractices by the retailers. But ideal solutions 
are difficult to implement and even the ideal machinery 

may find itself open to unfounded allegations of mal- 
practices.. Apart from this, it would be'wise to continue 
to involve the retailers in the fair." 

Criticism : (of the abovementioned First Secretary) 

The emphasis should have been on exhibiting scores of manu- 
factured items and engineering and consumer goods instead of tex- 
tiles, handicrafts, etc. 

Comment : 

Out of the total pavilion area of 1244 sq. metres, the space book- 
ed by the participants was 809 sq. metres. 57 per cent of this space 
booked was devoted to the dis7lay of engineering, chemicals, 
pharmaceuticals and plastics and other allied products. 

(6) Third International C'onsumer Goods Fair 

Brno (Czechoslovakia), 1972 

Display deficient in some of the important items like house- 
hold electrical appliances, refrigerators. fans, bicycles. wooden and 
mechanical toys, plumbing accessories. locks and pndlocks, domestic 
and industrial sewing machines. 

Comment : 

The participation of manufacturersexporters of some of these 
items could not be secured as participation had to be arranged a t  
short notice. However, in the very same letter in which the above 
criticism has been made, the Ambassador had also recorded his ap- 
preciation of the Cbuncil's effort as a whole, reproduced below- 

"On the whole I must say that a very good efTort was made to 
exhibit as wide a range of articles as possible. . . . "  



"It would seem that our participation has sewed the puqose 
we had in view, . . . . . 99  

"In spite of the shortage of time, it was on the whole well 
organised. . . . . . * 

"India got &st and second prizes in the International Fashion 
Competition 'Intermoda 72' organised by the Fair Aut- 
horities. . . . " 

"All the exhibits from both our pavilions have, on the close of 
the fair, been sold entirely to the Czechoslovak trading 
organbation 'Transekt', thereby saving us labour and ex- 
penditure normally involved in the return of exhibits to 
India." 

(7) Barcelona International Samples Fair, 1972 

The goods were sold without obtaining import licences and there 
was delay in payment of customs duty. 

Comment : 

The goods exhibited were sold on the verbal permission of the 
Fair Authority, and the clearing agents (appointed by the Embassy) 
were asked to make applications for obtaining the impor- 
licences for the items sold. Before the return of the exhibition 
team, the Embassy was informed of this position, through a detail 
denote. Thereafter, the matter was followed up by the Council 
through letters and telegrams to the Embassy, the clearing agents 
and the Consul-General of India in Barcelona. Due to procedural 
fobmalities, it took considerable time before the import licences 
were issued, customs duty paid and the matter was finally settl- 
ed. 

PART-11-Favourable Views and Praise 

(1) Budapest International Fair, May, 1965 

Assessment by the Ambassador of India, Budapest6 'The India 
Pavilion was one of the most popular ones. . . . I  would like to record 
my appreciation of the good work done by the Pavilion Director and 
members of his team.. . .There job, which was made thankless by 
the circumstances in which they were placed, was carried out by 
them by straining at times even beyond their physical capacity." 



(2) Internationat Trade Fair, Sydney, October, 1667 

Assessment of the First Secretary. lndian High Commissh, 
Sydney-"Indian Pavilion centre of great attraction.. . . . Tastefully 
decorated India Pavilion exhibited engineering products, chemicals. 
pharmaceuticals, plastics, beverages, tobacco. handicrafts. . . . . ." 
(3) lndian Trade Exhibition,. Khartoum, March, 1968 

Assessme~zt of the Ambasvndor cry India, Khartoum-"As many as 
120 business houses from India participated in the exhibition.. . .It 
can be stated categorically that the exhibition will prove to be a 
stimulant to expanding trade between Tndia and the Sudan." 

(4) Zagreb International Fair, September, 1968 

Assessment of the First Secretary, Embassy of India. Belgrade- 
"The Indian Council of Trade Fairs and Exhibitions deserves to be 
congratulated for the successful participation this year by organising 
the most representative d i sp la?~  which included the leading Indian 
busjness houses. I would al?o like to record our appreciation of the 
commendable work done by the Council s taff . .  . . . ." 
(5) Cairo International Trade Farr for Ind.wtql, MayiJune, 1970 

Assessment of India's An~bnsbador 1 1 1  Ca~ro-.'I was glad to tind 
the participation concentration on engineering and chemical pro- 
ducts in a business like manner, and I believe it served a useful 
purpose in promoting further the process oi diversification of our 
exports to U.A.R. . . . . . . I  must express my appreciation of the Indian 
Council of Trade F a m  and .Exhibitions (who urganised this parti- 
cipation, for the efficient manner in which they carried out this 
task.'' 

(6) National Ag~icdtrcral and Trndt Fair, I)~r-e~;-Salaam, July.  1970 

Assessment of the High Con~inisstoner of Indki tn Tanzanta- 
"The joint team work was indeed praiseworthy. My congratula- 
tions for having done wonderful job &spite the usual diffic~Jties." 

(7) Over as Irnpot-2 Fair, Berlin, A u ~ u s t ,  1970 

Assessment of the Consul-General of Iitd.ia ; T I  Berlin-"The India 
Pavilion 'this year had a distinctive identity and it was generally 
considered to be one of the most attractive at the fair.. . . .From 
the point of view of publicity received through the press, radio and 
T.V., India easily topped the  list." . ,  , . . ,  - 



(8) Damascus lnternationnl Fair, August, 1970 

Assessment of the Director, Ministry of Foreign T~xle--' 'I have 
drawn the  attention of the Secretary to the excellent work done at 
the Indian Pavilion by the Council's team." 

(9) Ghana International Trade Fail., A c c ~ a ,  February, 1971 

Assessment of the H i g h  Coinmissioner of lndia in G l ~ a n a c " 0 u r  
Pavilion was greatly admired by everybody and was especially visit- 
ed by both the President and the Prime Minister of Ghana who ex- 
pressed their great appreciation of the display in our Pavilion." 

(10) Consume?. Goods Fair, Bmo, A p r i l . / M q ,  1972 
Assessment of the Ambassndor of India in Prague-"A very good 

effort was made to exhibit as wide a range of articles as possible.. . . 
It would se:m that our participation has served the pun7ose we had 
in view." 

(11) Vienna International Fair, September 1972 

Assessment of the Ambassador of lndia in Vienna-"India's partici- 
cipation in the Fair this year was highly appreciated by all concerned 
. . . . In fact, this was the best exhibition that we have ever put up 
in Vienna. . . .All Austrian dignitaries including the Federal Presi- 
dent, the Foreign Trade Minister and the Foreign Minister who Ter- 
sonally spoke to me about it, and many others including trade repre- 
sentatives were all appreciative of our pavilion." 

(12) Tripoli Internationd Fair, March, 1973 

Assessment of the Ambassador of India in Vienna-"India's parti- 
Minister Jalloud opened the Tripoli International Fair today. The 
India Pavilion was among the first he visited. He greatly api~reciat- 
ed the presentation of the Pavilion. He recorded in a VIP book- 
'I have seen the remarkable progress which great India nation has 
made in all fields'. India's participation in Fair biggest and one of 
the most attractive for any international fair in the Middle East, 
having as many as 110 concerns participation. Our Pavilion, organi- 
sed by the Indian Council of Trade Fairs and Exhibitions, is the 
third biggest among 36 participating countries in the Fair. Good 
export prospects envisaged. . . . A  variety of colourful textiles and 
other consumer goods and a host of engineering items and machinery 
with blow-ups of India's industrial development give representative 
idea of India's economic growth, cultural heritage and social service." 



(13) Indian Industrial Exhibition, Caracas, Venezuela, MarchlApril, 
1974 

Assessment of the Ambassador of India, Caracas-"The effort of 
the  Indian Council of Trade Fairs and Exhibitions in organising this 
Exhibition deserves the highest praise and recognition. . . . .To have 
set up an Exhibition of this range and magnitude in such a far away 
country at such short notice must be something of a record." , 

(14) International Spring Fair for Consunzcr Goods, Utrecht, 
Holland, March, 1975 

Assessment of the Ambassador of India to Holland-"Fair was 
opened today and the India Pavilion looks extremely attractive. . . . 
All concerned did excellent work all night to get the display we can 
all be ,?roud of." 

(15) Cairo International Fair, Cairo, Egypt, March, 1975 

Assessment of the Minister, Embassy of Indiz, Cairo-'?India 
Pavilion has been awarded a gold medal by the Fair Authority. 
This was achieved due to the excellent work done by the Council's 
exhibition team," 



List of fairs/exhibitions orgonised by the Directmate of Exlribitio~ and Commercial Pubfia'e 
front 1965-66 to 1974-75 - 

Name of the fairs/exhibitions Business negotiated 
in lakhs Rs. 

1 2 3 -- -- 
3965-66 

1 New York World Fair, New Ywk, 1965 
2 Damascus lnt .  Fair, Damascus, 1965. 

3 Iamir Int. Fair, Izrnir, 1965 

4 Food & Domestic Equipment Trade Fair. B r u ~ c l ? .  196:' 

5 Angua Food Fair, Colopnc, 1965 

6 Somalia Ini .  Fair, Mogadiscia,, 1965 

7 S ydnry Tsadc Fair, S ydncy, 1965 

8 Cxibean I<xhibition, Trinidad, 1965 

4 Milan Jnr. Fair, Milan, 1965 

10 Ceylonr In dustrial Exhibitin11 . Colomhu: 1965 

1 1 Indian Exhibition, Kathmandu, 1965 

12 Trip~lli 1111 .  Fait, Tripoh, l96O irr\lwmation ie no8 
available' 

I I3udap:st ln t .  Fair, Budapest, 1966 

2 U.S. World 'rrade Fair, SanfriuCisco, 1966 

3 Sydncy Int. Engg. 6r Industrial Exh.. Sydney, 1966 

4 National Agricultural and Tradr Fair: Dar-cs-sal:~am: lghb 

5 h i a n  Tsailc Fair, Bangkok, 1966 

8 Royal A g i .  Show, Nairohi, 1966 

y In t .  Handicrafts and Tradc Fair, Munich, 1966 (in lormaticn is n o r  
available) - - .-- .- - 



1967-68 

1 50th Swedish Int. Fair, Gothmbusg, 1967 

2 .Ideal Home Erh., Brussels; 1968 

3 I'mnan I ~ L .  Fair, Poznan, 1967 

4 Izrnir lnt.  Fair, I n k ,  1967 

5 Royal Agri. Show, Nairobi, I967 

6 Plavdiv Int. Fair, Plovdiv, 1967 

7 Anuga Fair, 1967 

8 5th Pacific Int. Fair, Lima, 1967 

9 Ncw Zcaland Int. Fair, Wellir prop,  1 5 6 7  

I,Totnl business 
negotiated 
Hs. 392.00 lalths. 
Fair-wise details arc 
not  available). 

1968-69 

I Budapest Int. Fair, Hudapcst . lcic8k 

2 Milan l n t .  Fair, Milian, 19tlh 

13 Indian Exhibition, Prague, Ig6K 

q Kabul Int .  Fair,, Kabul, 1968 

5 1,vvanl Fair,Bari,1968 

6 Innir 1n1. Fair, Izmir, 1968 

7 C a i r o  In:. pair, Cairc~, I ( , W  

U Smnl! S c d c  Industries Exh.. AdJix A!.rah:i. 14:-< 

(Total husines~ Hs. 
1 ~ 8 . 6 6  lakhs. De- 
u i l s  of  indivihiri 
t w n  nut  a1 ailnblt , 



Serial Name of thc fairlexhibition Business negotiated 
No. -- -A&- -- in lakhs Rs. --- 
I 2 

.- - -----_. ___. _. _ 3 

9 Izmir Int.  Fair, Izmir, 1969 

ro L x m t  Fair, Bari, I969 

I T  .:id Asian Trdde Fair, Tchratl I569 

1 Blrc:lnna Int.  Fair, Bw.xlona, 1970 . . . . 7' 54 

2 I',nnan Int.  Fair, Puznan, 1970 . . * . .  27- 56 

3 Djakarta Int. Fair, Djakarta, I970 . . . . 561.80 

q Indian Exh., f;uala\umpur, 1970 . 8.25 

5 Indian Exh., Singapore, 1570 . 8.75 

6 Bagota Int. Fair, Bsgota, I970 . , . 1.00 

7 Izmir Int.  Fair, Izn~ir ,  1970 . . .  6.00 

Y St. Erik's Fair, S r , d i h ~ J m ,  1970 . . . 165.27 

g Vlenna Int .  Fair, Vienna, 1970 . 
10 Indian Exh., Suva, 1970 

1 1  Oklahama Int.  Fair, Oklahama, 1970 . . 0'20 

12 Lcipzig Spring fair, Leipzig, 1971 . .  439'48 

I 3  Utrecht Int. Fair, Utrccht, I971 , . . 8.50 

14 Tripoli Int .  Fair, Tripoli, 1971 . 3'00 

1 Indian Exh., Khartoum, 1971 . 237.62 

2 Tokyo Int. Fair, Tukyo, 1971 . 5-00 

3 Swedish Int. Fair, Gothenburg, 1971 2.21 

4 Budapest Fair, Budapest, 1971 , . . 
5 Indian Exh., Jeddah, 1971 

6 British Columbia Int.  Fair, Vancouvc-r, 1971 , . . 
7 New Zealand Int. Trade Fair, Wellington, 1971 . ' 
8 Canadian National Exhibitiun, Toronto, 1571 . . . . 
g Izmir International Trade Fair, Izmir, 1971 . . 6.00 

10 Algiers Int.  Fair, Algiers, 1971 . . . . 



Sl. Name of the fairlexhibit~on 
No. 

1 1  Surinam Trade Fair, Parmribo, 1971 , , . 
12 Cupen hcgan Trade Fair, Copcn hcgan , 1971 

13 Tripoli I n t .  Fair, Tripoli, I972 . . . 
14 Indian Exhibition, Lagos, 1972 

15  Lcipzig Spring In t .  Fair, Lcipzig, 1972 . 

Business negotiated 
in  RuPecs (lakh8) 

3 . e 5  

1972-73 

r Ex'libition of  Indian Products in JETRO Hall, Tokyo and 
Osaka . .. 

2 Poznan Int .  Fair, Poznan, 1972 . 
3 Iznln Internatiunal Fair, Izrnir, I972 

4 Laussane National Fair, Laussane, 1972 

j Indian Exhibition, Suva (Fiji) I972 

6 Lcipzig Spririg Fair, Lcipzig (GDK) 1973 a 

7 Indian Exhibition, Kuwait, 1973 . 

1973-74 
I Tokyo Inc. Fair, Tokyo, 1973 . 
2 Foirc Dd Paris, Paris 1973 

3 Brno, Cmsumer  Goods Fair, Brno, 19 73 

4 Milan International Fair, Milan, I973 

5 Barcclona Int .  Fair, Barcelona, 1973 

6 Pozdn htcrnat iunal  Fair, Poznan, 1973 

7 Djakarta Int .  Fair, Djkarta, 1973 

8 I n d ~ a n  EshiSition, Singapore, 1973 . . 
g Zambia In t .  'I'rade Fair, Ndula, 1973 

10 Saba Saba Int .  Fair, Ddr-es-salaam, 1973 

1 1  Izmir International Fair, Izmir, I973 

12  New Zealand Int .  Fair, Auckland, 1973 

I3 Algiers In t .  Fdir, Algiers, I973 . 
14 Zagreb Autumn Int. Fair, Zagrcb, I973 44'- --- 



S1. Nam of the fairiexhibition 
No. 

Busincss negotiated 
in Rupees (lakhs) 

.- - "  

IS Plovdiv Int. Fair, Plovdiv, 1973 . . . .  400'~ 

16 &ghdadInt.Fair,BagMad,1973 . . . 35'20 

17 Ideal Homc Exhibition, London, 1974 , . 5 ' 0 0  

r B  Limo ln t .  Fair, Lima, 1973 

rg Royal Agri. Show, Nairobi, 1973 , . 
Lipz ig  Spring Fair, Lcipzig, 1974 . . . 12-29 -- 

1 2 1 7 ~ y 6  

r974-79 

1 Milan Intemationai Fair, Milan, 3974 

2 &no lnt. F i r ,  Brno, 1974 

3 Brussels Trade Fair, Brussels, 1974 . 
4 Osaka Int. Fair, OsakP, 1974 

5 Zambia Int. Trade Fair, Ndola, 1974 

6 Dunasclcs In t .  Pair, Damascus, 1974 

7 Imir,  Int. Fair, Izrnir, 1974 

8 Plovdiv Int. Fair, Plovdiv, 1974 . 
9 Poznan Int. Fair, Pumun 1974 . 

l o  Tehran 1111. Fir,Tchran, 1974 . 
I I  BaghdaJ Inr. Fair, B;yhJad, 1974 . 
12  1,ripziy Spring Pair, kipzig,  1975 . 
1 3  Prankh~rt  Spring I:ir, Frankfurt, 197: 



APPENDIX N 
Manual of Instructions to Commercial Representatives Abroad 

CHAPTER X 

INTERNATIONAL EXHIBITIONS AND FAIRS 

Trade Promotion through Exhibitions 

Exhibitions and Fairs have now become an important medium 
of trade promotion. The Government of India also participate in 
the major international exhibitions and fairs regularly with a view 
to  popularising Indian goods abroad. If there is an Indian Mission 
in the country where the exhibition is held Commercial Representa- 
tive a t  the Mission will normally be in charge of the exhibition. 
In case there is no Commercial Representative to attend to the parti- 
cular exhibition, the Director oil Exhibitions will make suitable al- 
ternative arrangements. With a view to deriving the maximum 
benefit from ~articipation in such exhibitions, the following points 
are set out for the guidance of the officer-in-charge of the Erthibi- 
tion. 

A. PRELIMINARY PREPARATIONS 

Annual Programme 

(1) The Commercial Representative should at the beginning of 
every year but not later than 31st October, furnish to the Ministry 
of Commerce and the Director of Exhibitions details of all Intema- 
tional Exhibitions and fairs scheduled to be held in the ensuing year 
in areas under his jurisdiction. Wherever possible rules and regu- 
lation governing participation in such exhibitions and fairs should 
be sent as well. 

(2) The Commercial Representative will be informed by the Dir- 
ector of Exhfbitions of the programme approved for India's parti- 
cipation in International Exhibitions and Fairs during the financial 
year as soon as it is finalised. 

Replies to Questionnaire 

(3) On receipt of the programme, .the Commercial Representa- 
tive will furnish detailed information regarding the exhibitions "in 
his area" in which Government have decided to participate as in 



the  Questionnaire. The reply to this Questionnaire at  Appendix F* 
should be sent in  duplicate to the Director of Exhibitions (New 
Delhi) . 
New Products for  Trial as exhibits 

(4) The Commercial Representative should specify the types of 
new goods which in his cpinion could be successfully introduced in 
the foreign marke't. 

Bouking 05 space, selection of architect personnel etc. ,a \ 

(5) On receipt of financial sanction for participation in an ex- 
hibition, the Commercial Representative should book the space and, 
as indicated, contractors, electricians, interior decorators, etc. 

(6) In  some cases i t  may be necessary to build a Pavilion for dis- 
playing the goods. In  other cases (existing buildings may merely 
require alterations. 

(7) The success of an exhibition depends largely on the choice of 
proper personnel and the Commercial Rqresentat ive should exer- 
cise great care in his selections. 

B. CONSTRUCTION AND/OR MODIFICATION OF THE 
EXHIBITION BUILDING 

Design of Pazdion 
(8) (a) The architect chosen should be asked to give a design of 

the Pavilion, which, before finalisation, should be got approved by 
the Director of Exhibitions. 

Inviting tenders 
(b) I t  is not necessary to invite tenders for selecting architects as 

there schedule of charges are fixed by the competent local author;- 
ties of each country. A regular agreement should however, be 
drawn up including terms and conditions for employment of the 
architect selected. 

(9) On the basis of the approved design, the Commercial Repre- 
sentative should invite tenders from firms included in the list ap- 
proved by the local authorities for construction/modificatio~i of the 
exhibition building and with the approval of the Head of Mission 
accept the lowest offer. All such tenders should contain full details 
with specification and rates on the basis of which works are to be 
executed o r  supplies made. 
Report on Progress of work 

(10) The Commercial Rqresentat ive should keep the IVrector 
of Exhibitions informed of the progress of work. and, wherc he 



anticipates delay in the timely completion or modification o$ Ex- 
hibition building, he s.hould make immediate alternative arrange- 
ments as may be necessary under the directions of the Head of 
Mission and report the matter to the Director of Exhibitiqns im- 
mediately. 

Payments should be only for  'work done. 
(11) In no case should payments be made to the contraclors ex- 

cept on the basis of "certificates for work done" issued by an aut- 
hority competent for the purpose. 

C. DISPLAY OF EXHIBITS 
Engage artist also 

(12) Since the  work of interior decoration and display of 
exhibits is a specialised ar t ,  i t  may be necessary in some countries 
to engage an artist-cum-interior decorator also. 
Design for  interior display 

(13) In such cases, even while the construction or modification 
of the Exhibition building is in progress, the Commercial Repres- 
entative should invite designs for interior display of exhibits from 
leading artists in the line. 

(14) A copy of the best design, having regard to the funds 
available for the purpose, should then be sent to the Director of 
Exhibition for his suggestions, if any. 

D. INSURANCE OF BUILDING AXD EXHIBITS 

Cover against fire, theft etc. 
(15) While it will be the responsibility of the building contr- 

actors or artist or interior decorator to insure the Pavilion and the 
stalls during the course of construction, the Commercial Representa- 
tive shall insure the building and the entire fittings as well as  
the exhibits to their full value against all risks, e.g. fire theft, loss 
pilferage, damage, breakage, etc., as soon a s  he takes charge of the 
building and the exhibits. 

Additional cowr  against riot etc. 
(16) In cases where i t  is considered necesary, cover should also 

be taken against riots, civil commation and risks of such nature. 

(17) Where cover against any type of4 risk is not offered by the 
 insurance Companies functioning in the foreign country concern- 
ed, the matter should be brought to the notice of the Director of 
Exhibitions for advice. 



Jnmrance with Indian Cmnpenies 
(18) As far as possible all such insurance business should be done 

with Indian Insurance Companies. 

E. RECEIPT AND ISSUE OF EXHIBITS FOR DISPLAY 

Insurame Survey 
(19) Since considerable damage and loss sometimes occur in the 

transit of the goods from the factory or warehouse of the partici- 
pants in India to the Exhibition site, the Commercial Representative 
should invariably have a p r q e r  marine insurance survey conducted 
by a Representative of the Insurance Company wi'th which the ex- 
hibits have been insured before taking charge of the exhibits. 
Discrepancies should be communicated to participants 

(20) Any shortage, variation, damage, or discrepancy found bet- 
ween the invoice and the exhibits received a t  the time the survey 
is done should be brought to the notice of the participants in 
India and the Director of Exhibitims. 
Lodging of Claim for danlage, etc. 

(21) Necessary claim with the Insurance Company should be 
lodged promptly after estimating the extent of loss or damage in 
transit. 
Appointment of Store keeper 

(22) A responsible store-keeper should be appointed whose 
primary duty will be to keep proper accounts of exhibits received, 
issued for display, received back after display, sold, damaged, lost 
o r  given away as presents. 
Stock register of goods received 

(23) A stock register should be opened, for exhibits received 
in  the name of each participant. If that is not possible for want 
of time, a note should be kept on the respective invoices indicating 
the exhibits issued for display to various stalls. All exhibits issu- 
ed will be signed for by the respective stall-holder. 
Storechecking 

(24) Such of the exhibits as are not issued for display a t  the 
-stalls shall be properly kept in the staremam and should be check- 
.ed at  regular intervals while the exhibition is in progress. 
Inventory of exhibits on display 

(25) The individual exhibits issued should be listed by the 
stall-holder and this list shall form the inventory referred to in 
p a r a  (27) below. 
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F. RUNNING OF THE EXHIBITION 

Selection. and training of local personnel 
(a) The duration of international exhibitions normally exten& 

from 15 to 30 days and the pavilions are kept open to to the public 
during day as well as evening hours depending on local practice. 
Where the staff a t  an Indian Mission is inadequate to run the exhi- 
bition, the Commercial Representative may recruit temporary per- 
sonnel locally. Since such personnel will also be handling trade 
enquiries, not only should they be chosen with great care, but they 
should also be given sufficient advance training to make them 
familiar with the goods they handle so that they are in a position to 
answer intelligently the questions from visitors and prospective 
buyers. 
Daily checking and reporting 

(27) The stall-holders should be held responsible for the safety 
of the goods in their respective stalls. They should make a daily 
check on the exhibits against the inventory prepared as mentioned 
in para (25) above, and should also submit to the officer-in-charge 
of the exhibition daily reports of such verification. 

G. PUBLICITY ARRANGEMENTS 
Issue of special brochure 

(28) I t  is the practice to bring out (on the occasion of the 
Exhibition) a special brochure on India's economic progress and 
her exportable products. For this purpose, the Commercial R e p  
resentative could avail of the help of the Information Officer attach- 
ed to the Mission. The brochure should preferably be in the 
language of the country in which the Exhibitian is held. 
Use  of local language 

(29) Part of the publicity consists in giving descriptive accounts 
of the exhibits displayed. This should as far  as possible be done in 
the  local language of the country. Prices of exhibits should also 
be indicated in the local language. 
Film display 

(30) Arrangements should be made to screen documentary 
films of India, and occasionally feature films also, to publicize 
progress of India in different fields and her art and culture. 

Indian music 

(31) It would be appropriate to play Indian gramophone re- 
cords in the pavilion to provide background music. 
2417 LS-10 



Advertisements, write-up&, etc. 
(32) Advertisements in local newspapers, etc., about the goods 

displayed at the Indian Pavilion should also be periodically given 
With descriptive accounts of the exhibits. This can be done on a 
payment basis where necessary. Write-ups by local newspapers 
may also be arranged. Such publicity should not be done for in- 
dividual firms but for the Indian products as such. 

H. ENTERTAINMENT 
Entdtainmem on specified days 

(33) A special entertainment grant is usually provided for the 
Exhibition. Parties may be arranged at the time of perview main- 
ly for journalists and on days when persons are specially invited. 
The Commercial Representative may consider the desirability of 
inviting Members of Parliament, Government Officials, Lliplomatic 
Corps, the local business community, teachers and students iwlud- 
ing school children, and also members of Social Welfare organisa- 
tions or of any other organisations specially devoted to the promo- 
tion of goodwill and friendship between India and the country con- 
cerned. If necessary, separate dates should be reserved for each 
category of invitees. 

(34) If the exhibition authorities themselves do not make 
arrangements for such visits as mentioned above, the Cummerciaf 
Representative should take the initiative and make suitable 
arrangements himself. 

I. SALE OF EXHIBITS 

Sale according to instruction. 
(35) Although the primary purpose of participating in an exhi- 

bition is not the sale of exhibits displayed, efforts should be made 
as far as possible to sell the goods received from India in accordance 
with the disposal instructions of the Directors of Exhibitions. It  
fs advisable to sell the goods wholesale rather than on retail basis. 

(36) For each sale a cash memo should be issued, specifying 
the description, quantity and value of goods sold. These cash 
memos should be triplicate, the last two copies being retained by 
the Commercial Representative for record. 

Deposit Sole proceeds with Government or Bank 
(37) The sale proceeds oiE exhibits should be credited to the  

Wsldon's account as and when realized and, in case there is no 



Mission in the country where the exhibition is held, in an account 
a p e d  in a benk in the name of the OfEicer-in-charge of the Exhi- 
bition. On no account should the sale proceeds be kept as cash. 

(38) After payment of such dues as the case may be in respect 
of customs duty, purchase or sales tax, etc. to the foreign Govern- 
ment concerned, arrangements should be made to transfer the 
balance of the sale proceeds either through the books of the Gov- 
ernment of India or through the foreign exchange banks to the 
personal ledger account of Director of Exhibitions to facilitate 
prompt disbursements to the participants in India, in accordance 
with the procedure laid down, in Appendix G.* 

(39) A detailed statement showing the value of goods sold and 
the amount of money to each participant in India should be for- 
warded to, the Director of Exhibitions within a month of the close 
of the Exhibition in the forms prescribed in Appendix H.* 

(b) In this connection, the procedure outlined in Appendix G 
should be followed by ?he Commercial Representatives. 

J. RETURN OF EXHIBITS 

Return Goods immediately 
(40) Immediately on the close of an Exhibition the Commercial 

Representative should make arrangements for the return of the un- 
disposed of exhibits within the time fixed by the Exhibition or  
other competent authorities. No exhibits should be retained by 
the Commercial Representative except with the specific approval 
of the Director of Exhibitions. 

Address Goods to the parties direct 
(41) As far as possible the exhibits c$ the individual partici- 

pants should be packed separately and sent to them care of such 
clearing agents a t  the Indian port as the Director of Exhibitions 
may nominate. 

lnvoice of Goods returned 
(42) An accurate and proper invoice of exhibits returned should 

be prepared, copies of which should be sent in advance to the par- 
ties concerned in India and the Director of Exhibitions. 
Inform participants of Insurance arrangements 

(43) Exhibits returned should be insured up to the port in India 
in accordance with the instructions given by the Director of Exhi- 
-- - -. ----- - .- -- 

(*Not Printed). 



bitiona The parties in {India should also be informed of the 
arrangements made fw insurance in advanee, so that  4hey have 
sufl8cient time to make any further arrangements desired for insur- 
ance of the returned goods from the Indian port to their destination. 

Account of Goods received 
(44) In addition, full details of the value of goods received, 

sold, returned, damaged, lost and/or (to the extent authorised), 
distributed as samples or presents to visitors to the Exhibition, 
should also be intimated to each participant in India and the Direc- 
tor of Exhibitions within a month of the close af the exhibition. 

K. LOSS/DAMAGE OF EXHIBITS DURING EXHIBITION 

Avoid loss and damage 
(45) The Commercial Representative should endeavour his best 

to keep loss or  damage to exhibits to the minimum. 
Consolidated loss and damage statement 

(46) After action as mentioned in para (44) has been complet- 
ed the Commercial Representative shculd compile a consolidated 
statement of Loss or Damage showing name of the participant in 
India, description of goods lost or damaged, and value of such goods. 
A copy of such statement should be forwarded to the Director of 
Exhibitions for necessary action. 
Insurance claim for such loss damaged 

(47) On the basis of the consolidated statement of loss or 
damage mentioned above, or a t  any other appropriate earlier stage, 
a claim on the Insurance Company with whom the exhibits were 
insured should be lodged and the Director of Exhibitions illformed 
of the same. 

L. DISPOSAL OF EXHIBITION BUILDINGS, ETC. 

(48) In cases where exhibition buildings, stalls, furniture and 
items of interior decorations, etc., have to he dismantled a ~ l d  dis- 
posed of by Commercial Representatives, regular tenders should 
be called far, unless public auction is considered more appropriate 
and the most advantageous offer accepted with the ~pproval  of the 
Head of Mission. 

M. MAINTENANCE OF ACCOUNTS OF THE EXHIBITION 

Accountant for Exhibition accounts 
(49) The Commercial Repnesentative should inform the Gov- 

ernment sufaciently in advance in case he requires any addit.iona1 
assistance to maintain the accounts of the Exhibition. 
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Despatch of monthly accounts 

(50) When the work of the exhibitiqn is in progress, the ac- 
counts of the Exhibition should be prepared every month in ac- 
cordance with the instructions received from the Director of Exhi- 
bitions or the Accountant General, Central Revenues, rnd forward- 
ed to the Accountant General, Central Revenues, with a ccpy to 
the Director of Exhibitions by the 15th of the following months. 

Avoid delay in submission of accounts 
(51) The Commercial Representative should in no case ac- 

cumulate the despatch of monthly accounts until after the close of 
the exhibition. The regular despatch of the accounts of the exhi- 
bitions and the prompt disposal of audit objections. if any, are essen- 
tial parts of the work of the exhibition and the Commercial Rep- 
resentatwe should see to it that this part of the work is discharged 
to the satisfaction of the accounts authorities. 

N. TRADE ENQUIRIES 

Tmde Enquiry Fornw 
(52) Special forms should be printed in quadruplicate to re- 

cord trade enquiries. These should be maintained in the Enquiry . 

Office of the Indian Pavilion. 

Disposal trade Enquiries 
(53) A copy each of the enquiries recorded should be despatch- 

ed on the following day to (1) the firm concerned in India abcut 
whose product the enquiry was made; (2) the Commndity Board 
or the Export Promotion Council concerned; and (3) the Director 
General chi Commercial Intelligence and Statistics, Calcutta. 

0. REPORT ON EXHIBI'ITON 
Co~trprehmsive Report should be subntitted to Go.t:ernnt.ent 

(54) After the close of the Exhibition. the Commercial Hepre 
sentative s b u l d  send a Special Report br~nging out the in~presslon 
left by the Exhibition on the p p l e  of the country concerned, on 
the business community in particular, the particular types of goods 
that attracted attention, the nature of trade enquiries rciwived and 
the possible new lines of export that could be pursued. Besides 
these specific points. the Report should contain full details iibout 
every aspect of the Exhibition so that it could serve as a document 
of r e f e ~ n c e  for future participation in similar exhibitians. 



APPENDIX v 
List of f .zirs/exhibiri~~l~ or oniwd by Du. of Exhibi~ions 0 Co?nmercial Publicity and I+ 
I*L.lr Cuad of Thdndrjkrs Q. Erhibin'nns, Bombay-Civn~non porticiporim-year- w m  

Serial Nm: of thr Fiar/Exhibition Year in which orga- Year in which orga- 
h'3. n i s ~ d  by D. E. C, 1'. niscd by I. C. T. F. E. 

-- 
1 Damascus International Fair, 196~7 1966, 1974 1970 

Damascus 

2 Sydney Internationl Fair, Sydney . I 965, 1966 1967, 19% 

3 Milan International Fair, Milan . 1965, 1968, 1969, 1970, r972 
19733 1974 

4 Trip d i  International Fair, T r i p ~ l i  . 1965,1969,1971, 1966, 1973 
I972 

5 B111p:st Internationai Fair, Buiiapat 1965,1968,1971 1965 

6 Nxional Agricultural & Ttak: Fair, 
Dar-Es-Salaam . 1966 

7 Asian Trade Fair, Bangiok . 1966 

g p,rznan International F ~ i r .  Poznan. 1967, 1070, 1972 1965 
1973, I974 

10 Pioviiv International Fair,Plovdiv 1967, 1969, 1973, 1966, 197], 1972 
I974 

12 Batc:lona International Fair, 1970, 1973 1g67, 1972 
Barcelona 

13 Brno Cc~n,nsumer Gmdr Pair, Brno . 1973, 1974 1972 

14 L5pzig Spring Fair, Lcipzig . 1971, 1972, 1973, 1965, 1966, zg61, 
1974, 1975 29% 1969, 1975 

13 Vienna International Fair, Vienna . 1970 1972 

17 Zlnbin IntcrnationP1 Pair, Ndolm . 1973, 1974 I971 



19 Btussel International Fair, B r u w l  . 1968, 1969, 1974 1971 

21 Z a p x b  international Fair, Zagreb . 1973 

32 Indian Exhibition, Khartoum . 1971 1 968 

23  Frankfurt Fair, Frankfurt , I975 1969, 1970, 1971 
.-- 



APPENDIX Vf 

Summary of main Conclusiom .F Recomnendations 

S. No. Para No. M inistry,!Dcptt. 
of Report concerned 

1 .  I .29 Commerce The Committee find that actual expenditure of the Trade Deve- 
lopment Authority on its participatim in Asia 1972 Fair amounted 
to Rs. 9.89 lakhs as against the estimated expenditure of Rs. 5.60 
lakhs. upto 75 per cent of which. after deducting receipts, was to 
be paid as' grant from the Marketing Development Fund. The in- 
crease in cxpenditurr was stated to be mainly on construction and ,w 
decoration of the pavllion which cast Rs. 6.41 lakhs as  against the " 
original provision of R!: 3 50 lakhs The Committee concede that  
some increase in expenditure was inevitable because of the  deci- 
sion to increase the floor area from 8.000 to 11,000 sq. ft. to accom- 
modate a larger nnmber of electronic goods and because of TDA 
having gone in for a facade consisting entirelv of smoked glass 
costing Rs 68.000 with a view to attracting foreign visitors. The 
Committee are surprised that while the C.P.W.D. was able to c@n- 
struct pavilions for the Rlinislrv of Works and Housing, Ministry 
of Defence and Department of Tourism at a cost of Fk. 43 per sq- 
ft., the expenditure on construction in the case of TDO shot up to 
Rs 47 per sq. ft Expenditure at such a high scale 9x1 a pavilion 
which. according to Government's own admission, was intended to 



be a temporary structure only was uncalled for. It should ham 
been possible for the Authwity to keep the expenditure within 
sanctioned limits bv practising simplicity in design, better planning 
and execution of construction, and stricter control on expenditure 
a t  all stages of construction. Where the major portion of t h e  ex- 
penditure on participation in fairs is to be met by Government, 
Government should lav down suitable norms for incurring of ex- 
penditure on temporary construction etc. by the agency organishg 
India's participation in fairs!cxhibitions and fix ceilings up to 
which actual expenditure may be allowed to exceed the estimates 
without prior approval. Such a step would. in the Committee's 
view, go a lonq way in providing an adequate check on e x c e s  ex- 
penditurt~. 

Y r. 
The Committee find that an excess expenditure to the tune of 4 

Rs. 4.29 lakhs was incurred by t h e  Executive Director of the Trade 
Development Authority according to his own judgement without 
obtaining prior formal approval o f  the Steering Committee. The 
Conlmittee wcie ~nfornied that by convention, the Secretary of 
the Commerce Ministry is appointed as E.r-Ojficlo Chairman of the 
Steering C~mmit tce .  The Steering Committee, i t  appears, could 
not meet as  the rhen Secretary of the Ministry of Oommerce 
d i d  on 24th August. 1972 and no successor was appointed by Gov- 
ernment till 12th January, 1973 As the Chairman alone is com- 
petent to call a meeting of the Steering Committee and as there 
was nonr during the period August 24. 1972 to January 11, 1973, 



-- - - -- -- - - -- - - - - - - - - -- - - - - -- - - 
I a 3 4 - ------ - -  -- -- -- 

the Steering Committee were, left in a state of suspended anima- 
tion and could not h d d  a meeting. Meanwhile, an expenditure of 
Rs. 4.29 lakhs was incurred by the Executive Director on the basis 
of his 'informal consultations' with the officials of the Ministry. 
In  the Committee's view, such substantial expenditure on the basis 
of informal consultations without the express apprqval of the com- 
petent authority can hardly be regarded as a sound arrangement. 
The Committee recommend that in order to avoid such situations 
in  future, a provision should be made whereby the Steering Com- 
mittee can hold its meetings even when the post of Secretary of 
the Ministry of Commerce is vacant for sometime for one reason 
or the other. It should be possible for Government to designak E 
some other senior &cia1 of the Mmistry to act as Chairman for 
the interim period. 

Cornmer~~ The Committee find that the pavilion built by the Trade Develop 
ment Authority for Asia '72 was demolished in March, 1974. The Com- 
mittee was informed that Authority was bound by contract to dis- 
mantle the pavilion and restore the ground to its original condition. 
If that was so, the Committee are unable to understand why it was 
necessary for TDA to consult the Architects to see if the pavilion 
could be converted into a permanent one for the next Fair. The 
Architects' technical opinion was that the pavilion's foundation 
being weak, it would not be able to stand till the next Fair* whkh 



was likely to be held in November, 1974. The Committee feel that-a 
vital decision like demolition of a pavilion built at  the heavy cost of 
Rs. 6.41 lakhs should not have been taken by the Executive Direc- 
tor on his own, and that it was advisable at least t~ obtain rm 
independent technical opinion about the durability of the pavilion 
and enable the Steering Committee to take a decision after a fuller 
consideration of the matter. 

The Committee also recommend that where, as in this case, a 
major portion of the expenditure on construction of a pavilion is 
met by Government, Government's prior approval for demolition of 
such structure should be obtained, not withstanding the fact that 
the structure is a temporary one. 

The original pavilion built by the TDA a t  a cost of Rs. 6.41 lakhs 'g 
for Asia '72 was demolished in March 1974 because it was a tem- 
porary structure and shortly thereafter a construc5on of a new 
pavilion estimated to cost Rs. 22.74 lakhs was undertaken by TDA 
for the Indian hternational Trade Fair (1974). The Committee 
feel that in order to tackle the problem of infructuous expenditure 
on temporary pavilions when temporary pavilions at  fairsfejlhibi- 
tions are constructed, it should be possible to make greater use of 
standardised and prefabricated parts which are capable of re-use and 
thereby effect savings in cost. Government should take the assis- 
tance of the Central Building Research Institute, National 
Buildings Organisation etc. in order to  devise measures to save 
public expenditure on this. 



C ~ r n  merce The Committee are glad that as a result of Trade Development 
Authority's participation in Asia 1972, on-the-spot export orders worth 
Rs. 258 lakhs were booked and these included countries like USA, 
Sweden, Iran. Spain, etc. The contacts established by the TDA en- 
abled it to attract as many as 60 buyers' missions to India during the 
last two years or so. In ~Iectronics, on-the-spot olders worth 
Rs. 43,8001- were stated to have been booked. While Asia 1972 did 
enable the Authority to make a dent in the markets of developed 
countries for the first time, the Committee feel that considering the 
response to the Fair, and the possibilities opened up thereby, the 
results achieved by T.D.A. fell considerablv short of expectations. The 
Committee trust that contacts established at the Fair would be ex- 
ploited to the fullest extent for promotion of the country's exports. 

The Committee regret thst Government decided in July 1974 to 
postpone indefinitely the India International Trade Fair scheduled t o  
be held in New Delhi in November-December 1974. This was some 
fourteen months after the decision to hold the exhibition was first 
announced and widely published. To make things worse. the post- 
ponement. which has virtually meant abandonment, was announced 
only a little over three months before the scheduled opening of the 
Fair, thatt is to sap, a t  a point of time when participants had p-s- 
sed far in their preparations and many foreign exhibits had either 
arrived at the site 01 were on the wav to Delhi, The Committee art 



unhappy not only because the decision came when large sums had 
already been spent over construction of pavilions and other prepara- 
tory work, but also because the sudden abandonment marred c o d -  
derably the reputation in the world of oommerce which India had 
earned by the spectacular success of Asia '72. It  was admitted during 
evidence by spokesman of the Ministry of Commerce that foreign 
participants "were a little agitated about it". Though same friendly 
countries said publicly that they appreciated India's difficulties, others, 
just as friendly like Poland and Hungary, found themselves mnstrain- 
ed to prefer claims for compensation for losses incurred, though ef- 
forts had been made to dissuade them from that course. The Com- 
mittee fear that the postponement decision has instead of brightening 
India's image in world trade circles, contributed considerably towards 
turning it rather dim. It  is not known for certain if the decision has & 
cost India the membership, that was almost certain, of the Bureau of * 
International Trade Fairs, Paris, a prestigious body, membership of 
which means a definite place in the Fair map of the globe. 

The Committee apprehend that in regard to fairs and exhibitions 
Government has followed an ad hoe policy and has not worked out, 
on the basis of comprehensive trade reports from different countries 
and a principled evaluation of the pros and cons of important Fairs 
to be organised on our soil, a programme of well-timed Faifs and 
exhibitions. This is what should have been done on a review of 
&?ia  '72 and its widely applauded success, but unfortunately the 
country has been unable to build on that achievement. 



8. 1.50  Commerce The Committee consider the arguments of Government in favour 
of the indefinite postponement to be only very partially relevant. It 
is not easily conceivable that in 1973 the financial and other cons- 
traints referred to by Government were not known. It  is strange ID 
hear the plea of the scarcity of cement and steel and the paucity of 
power. This country is not so poor that such difflculties, no doubt 
genuine at the time, were insurmountable. During evidence, the 
Committee learnt also that there was a brighter side to the shield 
and that pessimistic ideas notwithstanding, the Fair, if held in 1974, 
might well have given a boost to our economy, apart ffom being a 
feather in India's cap on account of our proved efficiency in exhibi- 
tion organisation. That would, indeed, have been another way of 
India fighting her economic problems. 

The committee trust that Government has been reviewing the 
position since 1974 and evolving, without avoidable delay, a com- 
prehensive Fairs and Exhibitions policy. Unless the I.nternationa1 
exhibition, which has not formally been abandoned set, is held early 
and prospective participants are persuaded of our earnestness in this 
regard, the danger is the further decline of India's reputation in the 
world of trade. It would mean also that the entire expenditure of 
Rs. I t  crores, already incurred on the construction of pavilions, 
would turn out to be totally infructuous. The Committee urge 
Government to take an early decision in this matter and make i t  



known firmly to prospective participants, especially in foreign 
countries. 

The Committee are surprised that the question of setting up the 
'General Council' which, under clause 9 of the Memorandum of As- 
sociation, was to be the supreme authority empowered to take mea- 
sures for the attainment of objectives for which the Indian Council 
of Trade Fairs and Exhibitions had been set up, remains unresolved 
for more than 10 years. In the absence of the General Council, all 
powers and functions of the General Council have been exercised 
by the Governing Body. Even this body met thrice in 1971-72 and 
only once in 1972-73, thrice in 1973-74 and twice in 1974-75. It could 
have met more frequently but on the Chairman's evidence, there 
was not much business to be transacted because of only limived as- 
signments being given by Government to the Indian Council. With 
no General Council and the Governing Body meeting very rarely, the . 

Indian Council became virtually a two-man show, namely, the Chair- 
man and the Executive Director. The Committee were informed 
that the main hurdle in constituting the General Council was that its 
original Constitution had certain flaws. It  appears that the Council 
had suggested to Government amendments to the Constitution as far 
hack a s  Febx'uary, 1971, the advice of the Ministry of Law was 
obtained in March 1972 and that of the Ministry of Finance in July 
1972 but nn further action was taken because in the meantime, Gov- 
ernment had started examining the idea of establishing a single 
authority for organisation of fairs and exhibitions, which implied the 



winding up of both the Indian Council and the Directorate of Exhi- 
bitions. As the idea of having a single authority was mooted only 
in 1973, the Committee fail ta understand why this matter could 
not be settled in the eight rears from 1964 to 1972. The Committee 
are  convinced that at no stage this matter was handled with the 
raequisite seriousness and sense of urgency. The Committee recom- 
mend that unless Government come to decide that the Indian Council 
should be wound up forthwith, early steps should be taken to set up 
the General Council. Absence of an authority like the General Council 
for as many as 10 years must have left a serious vmaum in the 
functioning of the Council and there is no reason why this state of 
affairs should be allowed to continue. 

The Committee regret to ncte that the ,hd ian  Council of Trade 
Fairs & Exhibitions has failed to enlarge its membership which has 
fallen from 77 in 1964-65 to 17 in 1974-75. The Council has also n ~ t  
been able to generate interest and enthusiasm zmong the Chambers 
of Commerce & Industry. During evidence, the Chairman of the 
Council attributed this apathy to their being in the main "internally- 
oriented" and "commodity-oriented." The Committee wish Govern- 
ment to cvmbat this alleged apathy and achieve a genuine involve- 
ment of the Chambers of Commerce and Industry in the tasks of 
export promo!ion through participation in fairs abroad. 
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The Committee agree that there is no use in  edergiaEt ~l iemkzdp 
ct the Council by offering greater concessions to prospective mem- 
as such a course would be counte~productive in  the long nm. Tbo- 
Council should attract membership by greater publicity and demm~- 
tration of the benefits whinh could be derived by members from 
participation in exhibitions. 

The Committee learn that the Director of Commercial Publicity 
who had been appointed on deputation as Executive Director in  the 
Indian Council of Trade Fairs & Exhibition, Bombay was reverted 
back for technical reasons'to the Ministry of Commerce and given 
charge of not' only Commercial Publicity but also the additional res- 
ponsibility in regard to Exhibitions, a sphere of work where he had 
long experience already. 

C 

5 
The Committee heard from the former Secretary (IT) Ministry 

of Commerce some very disparaging remarks against the said official, 
which gave rise Q serious misgivings since a person of the staturo 
of the Secretary had made the allegations. In the absence of docu- 
mented information i t  appears desirable for Government, in fairness 
to itself and to the officer concerned. to clarify the position to the 
extent possible and intimate it to the Committee. 

The Committee find that during the period 1965-66 to 196970, the 
Indian Council of Trade Fairs and Exhibitions handled 5 to 6 fairs/ 
exhibitions a year as against 11 fajrsjexhibitions handled by it in 
1970-71, indicating on that basis, under-utilisation of its capacity to 
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the extent of 50 per cent. During that period, the Council incurred 
an expenditure aggregating Rs. 15.9 lakhs approximately on Establish- 
ment, half of which was thus not put to any productive use. The 
position did improve somewhat in 1971-72 and 1972-73 when the 
Council was assigned 7 and 8 fairs/exhibitions respectively but uti- 
ligation or its capacity suffered a serious set-back in the subsequent 
years. In 1973-74, assignments given to it touched a new low as it was 
entrusted with only one exhibition viz. Caraces International Indus- 
trial Exhibition. In 1974-75, it handled only two events, which im- 
plied gross under-utilisation of its capacity. The Committee, 
therefore, recommend that either Government should take immediate 
8teps to wind up the Council and thus save infructuous and unpro- 
ductive annual expenditure by a largely extraneous body or  the 
Council should, if really thought fit, be assigned adequate fair parti- 
cipation so long as i t  continues. 

Commerce The Committee find that during the last 10 Years (1965-66 to 
1974-75) while the total expenditure incurred by the Directorate of 
Exhibitions and Commercial Publicity on its Establishment was 
Rs. 147 lakhs (i.e. 14 per cent of its total expenditure of Rs. 1058 
lakhs (wide para 3.5), the total expenditure an Establishment in the 
case of the Indian Council of Trade Fairs & Exhibitions had, during 
that period, been as high as 29 per cent of its total enpenditms 6t 
Rs. 238 lakhs. The Council's annual expenditure on Establishment 



which ranged between 21 and 33 per cent of its total expenditure 
during 1965-66 to 1972-73, increased to 42 per cent in 1973-74 and 51 
per cent in 1974-75 even though the Council had the minimum pro- 
gramme of fairs during these two years. The Committee remmmend 
that expenditure on Establishment should be brought down and kept 
within reasonable limits. The Committee also suggest fiat dov- 
ernment should lay down firm percentage of expenditure not only 
for establishment but also on other items e.g. construction, decora- 
tion, etc. so thal expenditure overall and on any one item is not 
dispropofiionately high. :$ 

The Committee note that during the period 1964-65 to 1973-74, 
ICTFE organised 57 fairs. As against total foreign exchange of 
RB. 121.42 lakhs sanctioned to it, its actual expenditure in foreign 
exchange was Rs. 108.54 lakhs. Its foreign exchange expenditure on 
deputation of exhibition teams amounted to Rs. 9.28 lalchs. The 
Committee find that during 1965-66 bo 197475, ICTF'E negotiated 
business to the extent of Rs. 9551 lakhs and earned a total foreign 
exchange of Rs. 41.34 lakhs. The Committee feel that this achieve- 
ment is not very impressive. No doubt since the ICTFE is not pri- 
madly a sales organisation. its performance has more appropriately 
to be judged in terms of business negotiated and foreign exchange 
earned. The Committee recommend that effective steps should be 
tagken by ICTFE to generate adequate export' business and step up 
its foreign exchange earnings by projecting a more meaningful 
image of the export potential of the country particularly in semi- 



manufactured and non-traditional goods and industrial product asxi 
by establishing contacts with the leading importers/agendea ef 
the country. 

Commerce The Committee find that the Indian Council of Trade Fairs & 
Exhibitions has failed to grow into a viable and self-supporting orga- 
nisation, despite having worked for as many as 10 years. Its con- 
tinued dependence on Government subsidies is a matter of concern. 
It has been given ad total subsidy of Rs. 151.88 lakhs since 1965-66 by 
Government. During evidence, the Chairman of the Council ex- 
plained that the Council had already brought its contribution to 38 
per cent and if the transportation charges which the Council recovered *E 
from its participants were also taken into account, its contributran 
would amount to 50 per cent. It was claimed that if the Council was 
given an adequate programme of, say, 20 fairs in a year. the Council 
would be able to raise i t  contribution and become self-sutlicient. The 
Committee recommend that until such time as a single fair authority 
Is set up, the Council should be assigned an adequate programme of 
fairs so that i t  could ensure optimum utilisation of its resources and 
would not need to be kept alive by large subsidies from year to year. 
The Committee need hardly stress that meanwhile, fairs and ekhibi- 
tions in countries where the State fully run their economies should 
be invariably entrusted to a State agency like the Directorate of Exhi- 
bitions and Commercial Pubilicity. 



The Committee regret that the Council's funds remain locked 
up in foreign banks for a number of years after the fair/exhibit.ion 
is over. For example, the amount of Rs. 419.88 lying in Rumanian. 
Bank of Foreign Trade since 1970, Rs. 583.77 lying in Nairobi Bank 
since 1971 and Rs. 6,180.25 in Commercial Bank of Iraq since 1973 
were repatriated to India only in 1975. The Committee recommend 
that steps be taken to settle all outstanding bills relating to a faid 
exhibition promptly and repatriate all outstanding amounts 40 
India without such delays. Now that nationalised banks and tht 
State Bank of India have set up a large number of Branches abroad, 
the Committee recommend that, considering the experience with 
foreign banks, Government should impress on ICTFE and such other 
agencies as get substantial aid from Government to make greater 
use of the banking facilities offered overseas by the State Bank of 
India and other nationalised banks for their internal and external 8' 
transactions. 

The Committee are glad that the Council earned some awards- 
for the country. It may be that such awards are not always a 
genuine indicator of excellence, but in so far as they go, they U e  
welcome. A more valuable evidence of success, however, is the 
amount of business negotiated. The Committee note ahat during the 
period 1967-68 to 19'74-75, the Indian Council of Trade Fairs 6 
Exhibitions negotiated business to the extent of Rs. 83.50 c r o m  
The Committee feel that more important than the figures of busin- 
negotiated are the figures of Arm contracts actually entered and the 
exports which have been effected. The Committee feel that it i 
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should be possible for Government in consultation with the Corndl 
to devise suitable proforma to record all these vital statistics *'Ad 
information to facilitate a meaningful evaluation of the contdbudon 
made in augmenting export earnings by participation in the Fairs. 

Commerce The Committee find that out of 59+ fairs organised by the ~n&an 
Council of Trade Fairs and Exhibitions, 19 fairs were held in &t 
European countria where architects/contractors were provided by 
the Fair authorities. In 17 fairs/exhibitions the concerned Indian 
Missions appointed architeets/contractors on the basis of tenders. 
In the case of 6 fairs the concerned Indian Missions are stated to 
have appointed the same architects/contractors as their rates were 5 
found reasonable and as their performance in previous fairs was 
considered satisfactory. In the remaining 17 fairs/exhibitions, 
information whether architects/contractors were appointed by . the 
concerned Indian Mission on tender basis was stated to be' not 
available with the Council who merely presumed that in these cases 
the concerned Missions "would have appointed the architects/con- 
tractors on the basis of tenders as per our request." The Committee 
have been informed by the Ministry of External Afiairs that infor- 
mation furnished by the Indian Missions in this regard has reveded 
that in the case of exhibition in Spain the lowest tender was not 
accepted by the Mission and reasons for doing so were recorded by 
the competent authority. It  was confirmed by the MinirJtry that 
High Commission of India, Dar-es-Salaam was the only Mission 



which had not called for the tenders but the work was entrusted 
to the firm after discussing the rates etc. from .other firms: Ne in- 
formation was said to be available with the Missions concerned 
about exhibitions organised in Belgrade, Paris, The Hague a d  
London. 

In the circumstances. the Committee recommend that 
Government would conduct an enquiry to make sure that there has 
been no favouritism or other lapses in the engagement of contractors/ 
arch~tects and that established procedure governing award of con- 
tracts was followed in all cases. Results of the enquiry should be 
intimated to the Committee. 

The Conmittee also suggest that Government should have a 
close look at the contract system and where private contractors have 

Ir' to be engaged it should be ensured that payments made to them -- 
relate to specific items of work as and when these are satisfactofqly 
completed. Approved panels for various assignments for construc- 
tion and decoration of pavilions should be drawn up in advance to 
rule out the possibility of favouritism in the award of contracts and 
to make sure that the quality of work is not substandard. 

<:om mere The Committee are glad that in two or three instances pre- 
fabricated structures were taken from India in a knocked-dowh 
condition and reassembled abroad, and that in view of the succeEs 
of this experiment, Government had schemes to do i t  on a larger 
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scale later on. The Committee regret that Government have not w, 
far made any comparative study of the costs involved if cwtt.ct~ 
for setting up Indian pavilions abroad are awarded to Indian am- 
tractors instead of foreign contractors. The Committee recommend 
that such a study should be undertaken early so that the feasibility 
and economics of having such jobs done by Indian contractors, could 
be determined The Committee would like to draw special atten- 
tion to the desirability of employing Indian architects and interior 
decorators in the matter of setting up exhibition so that they 
impavt a truly distinctive Indian touch to enhance the attractivenem 
of our Exhibition area. 

The Committee are unhappy that some of the fairslexhibitionzl-or 
ganised by the Indian Council of Trade Fairs and Exhibitions left 
much to be desired and if the reports received from the Indian 
Missions concerned are any indicartion, these fairs/exhibitiant- 
revealed many avoidable deficiencies and inadequacies. The main 
points of criticism of these fairslexhibitions were: prominence to 
traditional items. 'retailing mentality', inadequate reflection d-  
industrial development, display of shopsoiled goods, unsatidkaffs; 
packing gross mis-management of winding-up work 'pavil2on's look 
resembling a canti-levered green-house', etc. The Committee feel 
that if the Indian Council of Trade Fairs and Exhibitions had tried 
to profit from such criticism, its management of fairs/exhibiffrnnrr 
would have shown a distinct improvement. In W e  it 6) d@iW k' 



retain the Council, the Committee would ask Government to under- 
take drastic reformation of the manner and quality of our fais1 
management abroad. 

The Committee regret that it has not been possible for Govern- 
ment to ascertain whether any Government aided organisation had 
participated in the Frankfurt Fair (in 19S6 or earlier), about which 
some unpleasant reports had found publicity. The Committee trud 
that the position would soon be clarified by Government's decisive 
ascertainment of the facts. 

The Committee note that in their Report on the Zagrab In*- 
national Fair (1971), the Indian Embassy had pointed out the pre- 
ponderance given, willy-nilly, to "retail sales" had transformed the 
Indian Pavilion into a bazar 'with all the attendant din and plb 
ferage". The Indian Ambassador, however, felt that discontinu- @ 
of retail sales woud "deal a death blow to our popularity". Tht 
Committee also heard complaints of dishonourable conduct at  the 
Yugoslavia Fair from the former Secretary, Ministry of Commerce 
The Committee trust that agencies which organise India's parti- 
cipation in fairs abroad and the persons deputed to such fairs would 
always follow the highest standards of conduct expected of them 
and ensure that no aspect of work is handled in a way that mtty 
bring discredit to the organisers and tarnish the image of W 
country. 

25-  2.107 -do- The Committee find that the Exhibition Team of the In* 
Council of Trade Fairs & Exhibitions had imported for the 8th 
Baghdad Industrial Fair 1971, a consignment of 12 bottles of Johnny - -. 





tarnishing the image of our country. The Committee find that the 
lapse has, to some extent, been acknowledged by the Chairmand 
the Council stating in evidence that he had reprimanded the 
Director for his "error of judgment" and "conspicuous display". This 
however, should not be the end of the matter. 

Commerce The Committee were perturbed to hear some complaints in 
relation to the return to India of certain cases of exhibits from Iraq. 
Though the complaints could not be substantiated from the record 
the Committee would like to reiterate their hope that &ciais 
deputed to organise our participation in fairslexhibitions abroad 
would make a special point of not even remotely indulging in any 
activity which could be construed as unwaranted or unbecoming. = 

The Committee feel perturbed that in the Barcelona Fair (1913) 8 
organised by the Directorate of Exhibitions & Commercial Publicity, 
15 cases divwted from Paris were with-held by the Fair Customs 
on the ground that the settlement of the outstanding accounts from 
the Barcelona Fair (1972) had not been made. The consignment 
was cleared only after the intervention of the Indian Ambassador who 
pointed out in his letter of 18th April, 1973, that the problem at 
the Barcelona Falr (1972) had arisen because goods were sold a t  the 
pavilion although they were imported only for exhibition The 
Committee fail to see why formal permission of the fair authority 
could not be obtained by the Council's Exhibition team, even if, a6 
claimed by the Council, they had obtained verbal permission to 
sell the goods imported ostensibly for exhibition only It is regret- 



table that even when the Executive Director of the Council mw tb 
Indian Ambassador before leaving, he gave him the impression thJ 
"everything was under control" whereas in fact this matter was sfill 
outstanding and an embarrassment for our Embassy. 

The Barcelona Fair (1972) had ended on 13th June, 1972. Nor- 
mally, this matter should have been settled during the period of 
the Fair itself or soon thereafter but the Executive Director mght 
the good offices of the Indian Ambassador only in April, 1973. Thirr 
delay, deplorable as it was, cas'. its shadow on the Barcelona Fair 
held in the subsequent year, when goods meant for the fair werd 
held up and cleared only a day before that Fair was to be held The # 
Committee recommend that in order to avoid the slur on India 
implied in such unsavoury incidents, an undertaking should k 
obtained from relevant bodies like the Directorate of Exhibition or. 
the Council that all issues arising out of a fair/exhibilion would & 
settled during the course of the fair itself or within a month d -  
completion of the fair a t  the latest, failing which the agermcy con- 
cerned must seek the coed offices of the Indian Ambassador for 
settling the matter at a higher level. Such a step is clearly called 
for to ensure that issues outstanding from one fair do not adversely 
affect the conduct of subsequent fairs in a manner consistant with 
India's reputation and self-respect. Such matters should 4so ks 
specifically reported contemporaneously to the M h h t ~ ~  of! 
merce so that they are kept in the picture'about W-G; 



?he Committee find that the follow up of ellegations/compi.inQ 
has been entirely slipshod and reveals serious c o m m u n i c a t i ~  8r)r 
-within Government. For example, when the Note dated 1st May, 
1973 was put up to the Commerce. Minister, it was accompanied 
with another note about the performance of the Council, but no 
reference was made to the three specific allegations later mentimed 
in the former Secretary's note dated 6th August, 1973. Ap-tly, 
the note of 6th August, 1973, was not supported by relevant docu- 
ments on the basis of which these allegations were recorded. On 
12th August, 1975, however, the Prime Minister had desired that 
Chairman ( 1 m E ) ' s  attention should be specifically drawn to those 
allegations and had sharply "warned" that the Council must "mend 
their ways". The Committee are astonished and disturbed that no 
communlcation was sent by either the former Secretary, Ministry 
of Commerce or his successor to the Chairman, ICTFE about it. Oh 
22nd August, 1973 former Secretary had, however, recorded a note 
that he would fix a date to meet the Chairman, ICI'FE on 
&om tour. He relinquished charge of his post on 7th June, 1974. 
There is no further record about the matter and the meeting wi* 
the Chairman ICTFE never took place. The Prime Minister's ordera 
of 12:th August, 1973, thus remained a dead letter all the while. This 
$a altogether an unpleasant story whose ramifications renlain un- 
explained on account of the records not being available fully. The 
Committee urge seriously that the Ministry of Commerce streamline 
its communication system and effectively prevent repetition of such 
sorry episodes. 





The Committee note that CBI's report dated 30th December, 
1975 an the enquiry into the loss of the original letter written by 
MahatmaGandhi to Jawaharlal Nehru in October, 1935 loaned to 
the Ministry of Commerce for display at the Indian Pavilion in Expo' 
1967 at Montreal (Canada), has been received in the Ministry 
of Commerce. The Committee recommend that necessary action in 
the light of CBI's Report may be taken soon. The Committee also 
recommend that existing arrangements for the safe custody of docu- 
ments/ goods sent for display in fairs/exhibitions abroad may be re- 
viewed and strengthened. 

Though assured by the Ministry of Commerce that selec- 
tion of personnel for teams deputed to fairs/exhibitions abroad 'was 
a matter of great scrutiny at different levels', the Committee find +̂. 

.no well thought out pattern of stafflng for such teams. While 3 
in  some, there was only one Investigator in others two Investigators 
were sent. Instances are not lacking when teams included Steno- 
graphers and even Clerks. The fact that these personnel were not 
included In some of the teams demonstrates that they were not in- 
dispensable. The Committee are not sure how far the resources of 
the Indian Missions for rendering stenographic assistance for short 
duration of exhibitions were tapped by Government before deter- 
mining the stamng strength of eac,h such team. The Commi%tee re- 
commend that selection and screening of personnel for such teams 
should be more stringent than what it has been. In view of recur- 
rent allegations that strings are often pulled to get into exhibition 
teuns and have a jaunt abroad cr' public expence, the task of selec- 

-. - 



tion needs to be done on the basis of carefully observed no- 4 
principles. 

Commerce Though Indian Missions arp stated to have a major shan 
of responsibility in the entire dart of organisation of fairs/exhibi- 
tlons abroad and the same has been spelt out in the Manual of In- 
structions to Indian Commercial Representatives Abroad, the Com- 
mittee feel that as the Indian Missions &re in a better position to 
know the local conditions of the country in which fairfexhibition h 
to be held they should be invoked in a more meaningful way not 
only in the organisation but also in the planning of fairdexhibitioas. 
It is not enough to seek the good offlces of the Indian Missions when 2 
exhibition teams find themselves in trouble over some unforhsfiate 
act of omission or of commission. There should be a broad arrange- 
ment under which the head of the Exhibition team should always 
consult and be generally guided by the Indian Mission on all vital * 

matters. The Committee trust that if the advice and assistance of 
our Missions is sought in time and implemented on the basis of mutual 
understanding, there would not be many complaints which o m  
missions have to point out so often after the fair/exhibition i9 over- 

"The Committee also suggest that in the light of the experience 
gained so far a review of the relevant chapters of the "Manual dl 
Instructions to Indian Commercial Representatives Abroadn should 
be undertaken jointly hp the Ministry of Commerce and the M i n i m  



of External Affairs to make coordination with Missions abroad mow 
vfier t j  vc. 

Thc Cornnlittee find the Directora.'e of Exhibitions and Com- 
mercial Public~ty is virtually content with only obtaining Report of 
Indian Missions and Directors in charge of the Exhibition Teams. 'It 
is rather surpr~sing tha! till recently the assessment of fair partici- 
pations and exhibitions was being done in the Ministry only by 
means of noting and no separate evaluation reports were prepared. 
It is only from September, 1974, that the system of holding 'Presen- 
tation Meetings to discuss evaluation has been introduced. The Com- 
mittee recommend that the pattern of the Evaluation Report should 
be ratinnaliscd and the broad aspects which such Reports must ex- ,- 

4 pound should he formulated on the basis of the experience gained by r 

the Dircctoratc over the years. This pattern should be kept under 
regular review and modified from time to time to enhance utility 
and ensure follow up. These R e p r t  s should highlight achievements 
:ind also pinpoint inadequacies as well as complaints of malpractices 
and misconduct, ~vi th  a view to their rectification. 

-'10-- 3.39. Thc Colnnlittee suggest that Government should lay down 
standard proforma for submission of reports by the authorities hold- 
ing Fairs. A suitable proforma nay also be laid down for timely 
submission of reports by the Indian Missions abroad so that Govern- 
ment have one more dependable source to furnish data and report 
to facilitate proper evaluation of the benefits accruing from partici- 



pation in the Fair. The Committee have no doubt that a critical 
scrutiny of the proforirla and report of the Indian Missions abroad 
could help in identifying the shortcomings and in evolving concrete 
measures to obviate them in future. 

The Committee suggest that in the light of the study of the pro- 
forma Government may review periodically Guidelines for holding 
of Fairs and Exhibitions so as to project a better and more meaning- 
ful image for stepping up exports of industrial, manufactured and 
non traditional goods. 

c. 

The Committee also recommend that there should be some ar- 
3 

rangement for contemporaneous monitoring of fairs lasting more 
than two weeks so that inadequacies and deficiencies noticed are got 
rectified without delay. 

The Committee note that, according to the Ministry of Corn- 
merce, at present India participates in about % to 30 out of 1500 fairs 
hdd  every year all over the world and the annual budgetary an- 
tion for this purpose has been of the order of Rs. one crore. This 
is barely 0.01 per cent of the value of our total exports. The Com- 
mittee consider our participation to be far from adequate. The Com- 
mittee wish that as trade fairs are an important factor in interna- 
tional commerce and help also to project the country's image abroad, 





Commerce The Committee recommend .that the feasibility of setting up 
regional exhibitions centres with storage facilities, if possible, a t  
selected centres should be explored in the light of the experience 
gained in the fair in Algeria The findings in this regard may well 
form part of a comprehensive plan to be undertaken. 

The Committee find that for too long, Indian Pavilions ab- 
road have largely depended on traditional items like Agarbatis, 
Sarees and handicrafts. I t  is time that the theme of these Pavilions 
is re-set to show the strides made by India in industry and in science 

c. and technology. Selection of exhibits should be done with care and ;J, 
imagination, keeping in view the scope and objective of exhibitions, 
the market prospects and also the need for attractive novelties. The 
cooperation of the relevant interests in production, trade, publicity, 
etc. should be enlisted with a view to the maximum success of our 
exhibition effort. 

The Committee find that Government had taken a decision on 1st 
May, 1973 to wind up the council. This decision seems to have been 
taken behind the back of the Council who \\-as not given a reasonable 
oppnrtunitv to place its case before Government. Even the Prime 
Minister was constrained to observe on 16th July. 1973 that "it is 
also not fair to confront the Council with a situation of this kind 
without adequate prior notice and discussion.'' 



Ccmmerce The Comrnlttee also find tha t  G o v e r ~ ~ m ~ n t ' ~  views about the role 
of the Indian Council of Trade Farrs and Exhibitions which was set up 
In 19G4 had been shifting, vague and inconsistent. Hardly had the 
Council functioned for two years, thr  Emnomy Committee headed by 
the Cahlnet Secretary decided In 1966 that the Council should be 
wound up. Before this decislon could be implemented, that Com- 
mittee re\'ersetl its own decision on pleas made to it. I n  1967, the 
Administrative Reforms Commiss~on recommended that "the activities 
of the Directorate of Exhibitions should, as early as possible, be 
transferred to the Tndian Council of Trade Fairs & Exhibitions." Had 
Government accepted and implemented that recommendation, i t  
would have been possible to put an end a t  least two multiplici!y of 
organisations tailing high cost of overheads and perhaps also to 
achieve some economies of scale. While accepting ARC'S recom- 
mendation. Government. however. decided that  only fairs and displays 
In which the trading element predominates should be transferred to 
thc Indian Council This demarcation of work between the Indian 
Corrnril and the Directorate was not followed by Government in letter 
and spirit because, as observed by the Study Group headed by Shri 
1' K. Sam31 in 1971 some of the events with predominant trading 
r.lrment which werc at onp time allotted to the Indian Council were 
rtlhsc.qt~~ntlq- allotted to the Directorate on the plea that the partici- 
pation in the same fair by the same organisation for a number of 
years had degenerated into a routine participation In  ~ p r i l ,  1972, 
.the Study Group had recommended enlargemen' of the scope of 
nllorntion to the Council. On 1st Mag. 1973. Government instead of 
agreeinq to the recommendation. again decided to wind up the 
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Council because of its alleged poor performance. This time again 
the decision was not implemented but it was subsequently decided to 
give a "reasonable number of fairs". This decision was neither com- 
municated to the Council nor implemented, for what was given to the 
Council in 1973-74 was only one fair. Viewing the course of these 
developments, the Committee cannot resist the impression that 
having set up the Council of Trade Fairs and Exhibitions in 1964, 
Government did not quite know what to do with it. 

Comm:rce Government's stand in regard to the role of the Directorate of 
Exhibitions and Commercial Publicity too has been vague and = 
inconsistent, and shifting so frequently, that any demarcation between * 
the Directorate and the Council could hardly be made. The Mudaliar 
Committee which had recommended setting up of an autonomous 
body to bring about re-orientation of approach to the organisation of 
fair participations and exhibitions had recommended in 1963 that 

* the Directorate of Exhibitions should be converted into a policy- 
making and coordinating body. Government chose not to take any 
steps to elevate the Directorate to that level and continued to assign 
fair participations to it with the result that there was no organisation 
charged with the specific responsibility of planning, coordination and 
evaluation of India's participation in international fairs. In 1967, the 
Adminidrative Reforms Commision recommended that the activities 
of the Directorate of Exhibitions should, as early as possible, be 



transferred t o  the Indian Council of Trade Fairs and Exhibitions. 
This nfinrded another opportunity to Government to transfer all 
organ~sational work if it was thought fit to fhe Council and thereby 
put an end to duplication of efforts but Government let slip this 
opportunitv also when it decided to assign those fairs to the Directo- 
rate which were designed "to build the image of the country, to 
portrary developments in India, to attract and develop interest in 
Indian products and to build up through visual means, industrial and 
con~mercial cooperation with the rest of the world." According to 
Government's own admission, instances are not lacking when parti- 
cipation in different years was arranged sometimes by the Directorate 
and sometimes by the Council. The quote one instance, the Frank- 
furt fairs in 1969. 1970 and 1971 were organised by the Council, but 
the fair organised there in 1975 was handled by the Directorate. The 2 
Committee are not impressed by the argument that for development 
of a healthy spirit between the two organisations, rotation of responsi- 
bility is desirable. As far as the Committee can see, such a rotation 
has only led to dilution of the role of the Directorate and has served 
little purpose. Inability to make up Government's mind has delayed 
the emcrponce of a sound organisational base for planning, coordi- 
nation and evaluation of India's participation in fairs/exhibitions 
abroad A Directorate which has the lion's share of participation and 
i s  deeply involved in the day-to-day organisation of fairs/exhibitions 
r a n  h?rdlv be expectcd to evaluate its oum performance. The Com- 
mittee. therefore, suggest that Government should take concerted 
me:isIlres to create a sound organisntional base for the purpose of 



undertaking planning, coordination and valuation of India's partici- 
pation in fairs/exhibitions abroad. An informed, bold and imaginative 
approach can put India on the fair map of the world. 

Commerce The Committee find that at  present there is multiplicity of 
agencies handling trade fairs/exhibitions within the country and 
abroad. This has implied avoidable duplication of efforts, overlapping 
of functions, high overheads and lack of coordinated planning and 
integrated approach. The proposal of the Ministry of Commerce 
mooted as early as in October, 1973 for setting up a unified agency t; 
to be called the India International Trade Fair Authority was, there- co 

fore, a step in the right direction. After the proposal was approved 
by the Expenditure Finance Committee in March, 1974, the next 
obvious step was to obtain the approval of Cabinet. For some reason, 
however. the Ministry of Commerce seems to have developed cold 
feet. In a note dated 19th July, 1974, problems like absorption of 
staff, economics of unification, financial flexibility. etc. which were 
hv no means insurmountable. were cited by of 'new thinking'. As far 
as the Committee can see. this was nothing but a veiled attempt to 
put the idea of sc ' t in~  up a unified agency in cold storage. It  is surpris- 
inq that the very Ministry which had strohgly favoured the idea a 
few months back should seek to put their own proposal in reverse 
gear. 



-do- The Committee have pointed out elsewhere how the Ministry of 
Commerce had once decided to wind u p  the Indian Council of Trade 
Fairs and Exhibitions but soon reversed that decision. The Ministry 
had also decided that on reversion, the Executive Director should be 
entrusted with the work of Commercial Publicity alone, but that 
decision was also reversed and he was given the work also of Exhibi- 
tions. When one decision after another is reversed by the same 
Ministry, and that too within a short span of time, it casts a serious 
reflection on the decision-making process in the Ministry concerned. 
The Committee strongly emphasize the need to review the existing 
decision-making process and to streamline it adequately. 

The Committee fear there is a contradiction between the idea of 
the Ministry of Commerce that integration of diverse bodies operating 
at present is a part of the structural planning now being evolved and 2 
the proposition, which emerged in evidence, that even when the pro- 
posed unified authority is set up the ICFTE would contihue as a Ser- 
vice Agency. It is regrettable that no final decision in this regard has 
been made by Government, though the Committee were assured 
(October, 1975) that it was expected "in a few weeks' time". me 
accumulation of allegations against the ICFTE, though not clearly 
substantiated, is a serious matter. Besides the Committee fear that 
if the ICFTE or for that matter the Directorate is retained under 
one garb or  another. the unified agency idea will be infructuous. , 
The Committee urge on Government to take long term decisions 
rather than adopt ad hoc measures on grounds of expediency rather 
than of principle. 
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